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LOK SABHA
Tuesday, 2nd December, 1958

The Lok Sabha met at Eleven of the
Clock

[MR. SpeaxkEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Natural Gas in Assam
4+

458 J8hrf D. C. Sharma:
\ Shrimati Mafida Ahmed:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1570 on the 24th September, 1858 and
state:

(a) whether any further assessment
of potential reserves of natural gas
in the area of recently formed Oil
India (Private) Ltd. has been made;

(b) if so, the estimated reserve; and

(¢) whether any decision has since
br~-» taken regarding its utilisation?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shrl Gajendra Prasad Sinha): (a)
No.

(b) Does not arise.
(c) No.

Shri D. C. Sharma: May 1 know if
any efforts are being made for asses-
sing the possibilities 85 they are being
made in the case of other States where
drilling and other things are going
onY

Shri Gajendra Prasad Sinha: The
guestion is not clear. I would like to
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know what type of assessment the
hon. Member is referring to.

Shri D.C. Sharma: Some kind of as-
sessments is being made so far as
Jwalamukhi and other areas are con-
cerned, where drilling is going on.
May I know if any assessment is being
made so far as this area is concerned.

Shri Gajendra Prasad Sinha: Pro-
bably the hon. Member is asking what
will be the production of crude ol
and gas. If that is the question, the
production of crude oil will be near-
Iy about 2'5 million with the possibi-
hity of 32 to 35 cft. of natural gas per
day.

Shrimati Mafida Ahmed: In regard
to part (c¢) of the question, may I
know how long the expert'’s study
will go on? The Assam Industries
Minister was informed in the first
week of October that decision will be
taken after studying the Reports from
Italy and Japan. May I know the
number of consultants appointed for
this purpose and the number of re-
ports so far received and the total
amount of fee payable to the consul-
tants?

The Minister of Mines and Oil
(Shri K. D. Malaviya): May 1 make
the position clear? Immediately after
the Assam Oil Company gave us their
technical assessment of the quantity
of gas which will be available to us
from the time the oil is exploited, we
made enquiries from Italy and one or
two other countries. The Assam Gov-
ernment also made some enquiries
from Japan, and they got®some report
as to what could be done regarding
this gas. As soon as we got some
reports from Italians we made further
enquiries and those enquiries have not
yet been answered by the Italian
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consultants We were expecting that
the report mught come to us in the
middle of last month But so far it
has not come As soon as we get full
assessment from the Italians and
also the Japanese, we will compare
the whole thing and take a decision
regarding the utilisation of this gas
from the point of view of one or two
industries or more

Shrimati Mafida Ahmed: May I
know the necessity of appointing
foreign consultants m regard to uti-
lisation when 1t could be done by a
technical committee?

Shri K. D. Malaviya: We do require
foreign consultants, because we have
not got that experience of utihisation
of natural gas in its various aspects
There are many industries which
could be established with natural gas
So, its economics has to be investigat
ed and the latest method of exploita-
tion studied Therefore i1t is highly
necessary that we consult the latest
experience gvailable 1n this connection

Shri D. C. Sharma: May I know by
what tine it 1s expected that the
Government will take a decision so
far as utilisation is concerned, because
that 1s very important”

Shri K. D. Malaviva We are verv
anxious to come to some sort of deci
slon very soon, because we will have
to exploit this gas at the time the
crude o1l starts being produced for
the refinery in 1961 If we are not
readvy with any scheme by that time
then the gas will have to be burnt
because 011 will have to be exploited
Therefore, Government are them-
selves very keen on taking some sort
of decision so that we might start
exploiting gas very soon

Shri Jaipal Singh: Since petroleum
18 completely a Central subject how
is st that the State of Assam has been
making enquiries about 1ts utilisa-
tion? «

Shri K. . Malaviya: We should not
object to Assam Government making
some sort of enquiries and trying to
help us
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Shri Hem Barea: May ! know
whether the report prepared by the
Japanese ‘experts has been submitted
to the Umion Government by the
Assam Government® If so, may I also
know whether the report to be pre-
pared by the Italian expert that is
commissioned by us will be given to
the Assam Government? May I also
know the electric power m terms of
kilowatt that might be likely to be
available from this gas as also the
anticipated earning of foreign ex-
change”

Shri K. D, Malaviya: I cannot give
any 1dea of the details wanted by
my hon friend with regard to the
amount of power that is to be generat-
ed and the amount of <aving that
tould be effected in generation of
electricity unless we are conclusively
of the opinion as to what has to be
done Now we have got some advice
from the Japanese consultants We
are waiting for detailed advice from
Itahans As soon as we get 1it, we
will be able to decide whether any
power generation should be taken up
as a beginning or a fertihizer plant can
also be taken up along with power
generation 1n Assam We have got
two schemes for the future—one foi
generation of power and another for
manufacture of fertihzer from natural

gas

Shri Naravanankutty Menon- It
was stated sometime back that the
Government of Assam has sent a dele
gation to the foreign countries as far
as this particular project 1s concerned
May I know the scope of the delega-
tion 1n the development of this parti-
cular project and w hether there isany
toordination between the O1l and
Natural Gas Commuission and the Gov-
ernment of Assam as far as arrange-
ments for foreign assistance for thus
project are concerned?®

Shri K D. Malaviya: The Govern-
ment of India are fully responsble
for imitiating or sponsoring any scheme
In connection with oil and natural gas
and the O1 India lamited, which is
expected to produce crude o1l We
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have invited the Assam Government
to represent along with us m the
board of directors, on which we are
a minonty partner Otherwise, we
are fully responsible for sponsoring
and shaping this industry 1n the public
sector

Shri Jaipal Singh: If the assess-
ment of production i1s only 2§ million
gallons of crude petroleum how can
this new refinery be kept going for
more than a few years”

Shri K. D. Malaviya 2¢{ milhon
gallons of crude o1l per annum s
anticipated

Shn' Jojne' Sinok: N oo A
did not say that first

National Museum of India

*454, Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) whether 1t 1s a fact that Gov-
ernment propose to set up National
Museum of India as an autonomous
body, and

{(b) if so at what stage 1s this pro
posal?

The Minister of Scientific R.es’earch
and Cuiltaral Affairs (Shri Humayun
Kabir). (a) and (b) Yes Sir, but the
stage for the setting up of an auto-
nomous body has not yet been reach-
ed

Shri Ram Knshan: Mav I know
whether this board will have any con-
trol on other museums in India”

Shri Humayun Kabir: No, sir, It 1s
the board for the National Museum,
Delhi

Shri Ram Krishan: May I know the
exact proposal which is under con-
sideration?

Shri Humayun Kabir. The question
18 not very specific If the bon Mem-
ber wants to know about the nature
«af the museum m Delh, 1t will be a
multi-purpose national museum and
it will be under a board which will
be set up for Delhi
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Pandit D. N, Tiwary: May I know
what expenditure will be nvolved in
this connection? Is it gomng to be
more than what we are spending to-
day when there 18 no autonomous
body?

Shri Humayun Kabir: We will cer-
tamnly be spending far more than we
are spending today because at pre-
sent we are spending very little om
the National Museum
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Shri Ranga: In view of the fact
that this National Museum is not hke-
ly to be a commercial proposition at
all, where 1s the justification for
having a separate authority to man-
age 1t instead of managing 1t directly
through the Government?

Shri Humayun Kabir- When the
Committee was appointed under Sir
Maurice Gwyer 1 1946, that Com-
mittee went into all aspects of the
question and 1t advised that as m the
case of national museums elsewhere,
the best results may be expecied 1f
there 1s an autonomous body which
18 m charge of the affairs of the
National Museum

Shri Wodeyar. May I know
whether the setting up of the National
Museum 1s on the model of the famous
museums of Italy, England and
Amenica® If so, what 1s the nature
and names of those museums®

Shri Humayun Kabir: We certanly
wish to profit by the experience of
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countries elsewhere. Thiz will be a
multi-purpose National Museum which
will try to represent all aspects of
Indian life and culture and also give
the visitor there some idea of culture
and civilisation elsewhere.

Forcicn Classics

455, Shri Snbodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Indian Publishers’ co-operation has
been invited for the publication cf
Foreign Classics and Biology series;

(b) if so, the nature of co-operation
invited;

(c) whether the books to be publish-
ed have been selected; and

{d) if so, the procedure adopted for
the selection of books?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, 8ir.

(b) The selected publisher is to
publish the specified books with a
subsidy from the Central Government
and under conditions laid by them.

(¢) The manuscripts of the books
to be selected have not yet been ap-
proved.

(d) Does not arise.

Stwi Snbodh Hansda: How many
books have been selected? May I
know whether the printing of these
books has been undertaken and if so
in what languages?

Dr. K. L. Shrimali: It has not been
done so far.

ghri 8. .C. Samanta: May I know
whether “ the books of individual
authors, who have published the
boeks themselves, will be considered?

Dr. K. L. Shrimali: Anybody can
submit a book.
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Shri Shree Narayan Das;: May I
know whether any committee will be
appointed to make selections or

whether that would be done by the
Government?

Dr, K. L. Shrimali: That machinery
has not been set up. I can inform
the House only after the machinery
has been set up.

Shri P. K. Deo: May I know if
these books could be published in the
regional languages of the country?

Dr. K, L, Shrimali: If there is a
request from the other parts of the
country we shall be glad if they are
published in the regional languages
also.

Shri Vasudevan Nair: Is it that the
Sahitya Akadami is doing this parti-
cular work and if so, what is the
necessity of duplication of the work
by Government also entering the
fleld?

Dr. K. L. Shrimall: As far as [ €4m
aware the Sahitya Akadami is not
doing anything to publish children’s
literature.

Indian Students Abroad

*456, Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to lay a statement showing:

(a) the number of Indian students
abroad in UK., US.A., Germany and
USSR,;

(b) how many are financially as«
sisted by Government;
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(c) what is the amouht of foreign
exchange involved; and

(d) how many students are taking
courses which are available 1n  this
country?

The Minister of Education (Dr. K.
L. Shrimall): (a) to (d). A statement
glving the available information 1s
placed on the Table of the Lok Sabha

STATEMENT

(a) According to the latest available
information the number of Indian
students studying and/or receving
training m UK, US.A, Germany and
U.8.S.R., as on 1-1-1958 1s 3,850, 3,010,
1,129 and 113 respectively

(b) and (c) The requisite informa-
tion 1s being collected and will be
placed on the Table of the Sabha
when available

(d) The students proceeding abroad
under the various schemes of the
Government of India are selected for
higher studies/traiming only in such
subjects in which adequate facilities
are not available m the country
Precise information 1s not available
in respect of private students

Shri Harisb Chandra Mathur: In
this statement it 1s stated that there
1s no information readily available
regarding parts (b) and (¢) Do I
understand that Government keeps
no record of the assistance which It
gives® Regarding the foreign ex-
change, do they get no returns” How
1s it that the information 1s to  be
collected now?

Shri Ranga: What?

Shri Harish Chandra Mathur; I
want to know whether the Govern-
ment keep no record of the financial
assistance which they give and of the
foreign exchange that they spend and
whether they get no returns.

Dr, K. L. Shrimali: Regarding parts
(b) and (c) I have said that the re-
qQuigite information is being collected
and will be placed on the Table of
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the Sabha when available. The infor-
mation was not readily available with
the Government. The necessary in-
formation will be collected and then
placed on the Table.

Shri Rameshwar Tantia: From the
statement 1t appears that about 8,000
students are studymng in various
European countries. If we allow
Rs 500/- per month for each of them
it comes to Rs 4 crores a year. May
I know whether under the present cir-
cumstances when we require foreign
exchange for the Plan and for other
very important items the Government
18 considering to have arrangements
made for special studies in the coun-
try even engaging foreign professors
1f necessary?

Dr. K. L. Shrimali: Ordinarily the
policy of the Government in this mat-
ter 1s that we do not encourage stu-
dents to go abroad if the available
facthties exist in this country. At the
same time we are developing our
scientific and technological institu-
tions and we do need personnel to be
trained It is also true that,the re-
qusite facilities do not exist in this
country But I would like to assure
the hon Member that every effort is
being made to discourage those stu-
dents from going abroad who can
benefit by studying here

Shri Jadhav: May I know whether
it 15 a fact that nearly 25 per cent of
the students after having higher edu-
cation there do not return because
they have not got any attractive ser-
vice here”

Dr. K, L. Shrimali: I do not have
the exact percentage, but it 1s quite
true that some of the students who
&0 abroad like to stay there as long
as they can

Shri 8. M. Banerjee: Rupancial as-
sistance 1s given to some of the stu-
dents. May I know whether those
students who are financially assisted
by the Government have given any
undertaking that they would serve the
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Government after completion of their
oducation in foreign countries?

Dr. K. L. Shrimali: There are
wvarious schemes and under some of
the schemes some kind of undertak-
ing has to be given.

Shri Sinhasan Singh: What are the
main criteria for the selection of these
candidates? When undertakings are
taken, may I know whether those
persons from whom an undertaking
has been taken have come back and
served the Government or they are
also allowed to remain outside?

Dr, K, L. Shrimali: There are various
schemes under which students are
going abroad. If the hon. Member
would give notice of a specific ques-
tion in this regard I shall be very
glad to supply the information.

Shri Dasappa: May I know whether
the Government is contemplating the
idea of converting these into loan
scholarships so that when they begin
to earn Government can realise the
amount and turn it over for more
and mgre students?

Dr. K, L. Shrimali: 1 do not know
bow far this question arises out of
the present question.

Shri Jaipal Singh: In view of the
fact that there is a serious screening
when students are permitted to go
abroad since it involves foreign ex-
change, I want to know how with re-
gard to parts (b) and (c) the informa-
tion is not readily available according
to the hon. Minister.

Dr. K. L. Shrimali: The information
had to be collected from various Min-
istries. As soon as that information
is agvaflable it will be placed on the
Table. Students who go abroad are
sponsored by various agencies and
not by the Education Ministry alone.

kel Brp) Raj Siagh: You can have
it from the Reserve Bank.

Pw. K. L. Shrimell: That information
had to be collected. It is not readily
available with the Minisiry.
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Shet Jaipal Simgh: Only one agency
does it, i.e, the Reserve Bank of India.
How are the Ministries concerned?

Mr. Speaker: Even to write to the
Reserve Bank of India requires time.
Possibly, they are taking time to
collect it. Now as he says he will
place it on the Table of the Houae
when the information is available.

' Ewidently, what hon. Members want

is that inasmuch as the hon. Minister
is in charge of the Education Minis-
try let the Education Ministry have
the lhist—whichever person goes to a
foreign country as a student and from
whichever Ministry from time to time
—s0 that the Minister will be able to
give an 1dea to the House as to what
amount is spent quarterly, half-year-
ly and annually. That is exactly what
is behind the question.

Shri Braj Raj Singh: In future there
should be a statement by the hon.
Ministoer.

Mr. Speaker: Very well, that will
be done hereafter.

Shri Ranga: I want to ask a que?-
tion. In view of the great shortage
of educational facilities in our coun-
try in a large portion of the higher
cadres of education, why is it that
Government wishes to discourage such
of the students as are willing to scrap
up funds to go abroad, are keen to
have higher education, come back
and serve our country?

Dr. K. L. Shrimali: If the educational
facilities are available in this country,
when we are so short of foreign ex-
change naturally we would like the
students to stay here and take advant-
age of the facilities that are available
here.

Shri Hems Berus: May I know if the
non-sponsored students who go on
their own to UK and some of whom
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wihat steps have Government taken to
stop this menace fo our foreign ex-
change?

Mr. Speaker: First 1 will call Shn
Tangamani.

Shri Hem Barua: What happened to
my question? The Minister has not
yet answered my question

Dr. K. L. Shrimali: I have not been
able to follow the question

Shri Tangamani: May I know, out
of 8000 students who are in foreign
countries, whether some of them are
pursung courses which are available
mn India and, i1f so, whether the num-
ber of such students who are pursu-
ing such courses can be given?

Dr. K, L. Shrimali: I have with me
a break-up of some of the figures In
USA, for example, 381 are pursuing
Arts courses, 415 Science courses,
Engineering and technology 834, Med:-
cine 123, Agniculture 174 and other
subjects 721 In the USSR, Arts 3,
Science 3, Engineering and technology
2, Agriculture 1 and Languages 4 In
the UK on a rough estimate, there
were 15 per cent in Medicine, 35 per
cent in Engineering and technology, 20
per cent in Apphed and pure science, 10
per cent in Humanities, Teachers’
training and Law

Shri Thirumala Rae: Is the hon
Minister aware that a large number of
students who fail to secure admission
in Technical colleges, Engineering,
Medicine, etc, are seeking to go
abroad because they could not qualify
and the Government of India are sup-
porting such cases?

Mr. Speaker: This question relates
to scholarship students.

Shri Thiraomala Rao: That involves
foreign exchange

Dr. K. L. Shrimall: I am afraid ths
question does not arise out of the
main question.

Mr, Spesker: The main question re-
lates to scholarship studeats,
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Shri Thirumala Rao: This 1s about
foreign exchange Young men who
are not qualified are seeking to go
abroad because they could not secure
admaussion.

Mr. Speaker: This question relates
only to scholarship students Now he
speaks about all students going abroad
The hon Member wants to know why
persons are sent for Arts course and
not crafts

Shri Thirumala Rao: Is the hon
Minister aware that a large number of
young men fromn India who are in
their teens are found in England?

Dr K. L. Shrimali: 1 have already
indicated the general policy that has
been adopted and considering the
difficult foreign exchange position, 1
would get that matter examined once
agamn

Shri Harish Chandra Mathar: It has
been stated that precise information
15 not available m respect of private
students May I know if the Gov-
ernment have any policy in respect of
private students” May I know what
1s the agency which gets all these
applications, whether there 1s any co-
ordination even between the two
artificially divided wings of the Edu-
cation Mimistry and the Finance
Ministry, and what 1s the agency
which vets these applications and
whether there 1s any policy in res-
pect of it?

Dr, K. L. Shrimali: As far as pri-
vate students are concerned, the Uni-
versities screen the applications and
then they forward them to the insti-
tutions concerned

Shri Harish Chandra Mathur: Mav
I know if at the governmental level
there 15 no co-ordination whatsoever
between the Finance Ministry and
two wings of the Education Ministry?

*

Dr. K. L. Shrimali: I do pot know
how the hon Member has made this
inference

Shri Harish Cbhandra Mathur:
want to know .
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" Mir. Speaker: Order, order. We are
all speaking in English. The hon
Minister said just now that. the
Universities make these recommenda-
tions. The intermediate link has not
been fillled. The hon. Member wants
to know whether straightaway on the
recommendation of the University the
students are sent abroad or, from the
various Universities information comes
to the Centre, to the Education Minis-
try or any agency is set up by them
which vets or they merely go on the
recommendation of the Universities.

The Minister of Finance (Shri
Morarjl Desal): May I say, Sir, that
in certain categories they are allowed
to go out for study? Those categories
are fixed between the Education Min-
istry and the Finance Ministry. The
Reserve Bank is informed about it.
The Reserve Bank vets these cases
and the people are allowed to go.
There is complete co-ordination bet-
ween the Education Ministry and the
Finance Ministry. There is no ques-
tion of want of co-ordination.

Shri Ranga: Is it not also a fact that
in addi_tion to the screening done by
our own Universities, the foreign
Universities also are expected first of
all to look into these applications and
it is only when a seat is offered to the
student that permission is being given
by the Government at present?

Dr. K. L, Shrimall: Naturally; how
can permission be given unless admis-
sion is secured?

Shri Jadhav: May I know. . . .

Mr. Speaker: Next question. I have
allowed a number of questions.

University Teachers

+
458, [ Shri Shree Narayan Das:
A Shrimati Ila Palchoudhuri:

Will the Minister of Education be
pleasgd to refer to the reply given to
Starred Question No. 3731 on the 9th
May, 1958 and state:

(2) when a decision is likely to be
taken on the Report of the Commit-
tee appointed by the University
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Grants Commission to oonsider the
qualifications of different categoriesof
teachers in Indian Universities;

{b) whether reactions from different
Universities to such qualifications
being laid down have been received:
and

(c) if so, the important points of
such reactions?

The Minister of Educatien (Dr. K.
L. Shrimall): (a) The matter of lay-
ing down qualifications necessary for
teachers to be recruited to Universities
is being placed before the University
Grants Commission at its next meet-
ing to be held on the 3rd December,
1858.

(b) Yes, Sir.

(c) A statement giving requisite in-
formation is laid on the Table of he
Lok Sabha. [See Appendix II, an-
nexure No. 96].

Shri Shree Narayan Das: From the
statement it appears that some of the
Universities are not in favour of
prescribing any minimum qualifica-
tions by the Commission for teachers
of the Universities. I would like to
know what is the reaction of the
University Grants Commission in this
respect?

Dr. K. L, Shrimali: The University
Grants Commission has stil]l to con-
sider that matter.

Shri Shree Narayan Das: May I
know, when the University Grants
Commission takes a decision, whether
the decision will be binding on all
the Universities or they will be free
to do otherwise?

Dr. K, L. Shrimali: The policy that
the University Grants Commission has
so far followed is that of persuasion
and not coercion, and that policy has
succeeded so far. There is no reason
why they should change this.

Shri Tangamasi: May 1 know
whether, before the University Grants
Commission considers the reactions
from the various Universities on the
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3rd, the reactions of the Universities
which are not mentioned here like
Madras, Calcutits, Banaras end Agra
also will be awaited?

Dr. K. L. Shrimali: They have
written to all the Universities. It is
for the Universities to send  their
suggestions to the University Grants
Commission.

Some Hon. Members 70se—

Mr. Speaker: Next question. I can't
call all hon. Members on all questions.

Central Ordnance Depot, Chheoki

*459. Shri S, M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the report submitted
regarding some irregularities in local
purchases at the Central Ordnance
Depot, Chheoki (Allahabad) has been
considered;

{b) 1f so, what action has been
taken against those responsible; and

(c) the amount involved?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The Court
of Inquiry had originally concluded
its investigation on the 9th September,
1968. Subsequently, however, Head-
quarters Eastern Command on scrutiny
of its proceedings, ordered the record-
ing of turther evidence. The Court
therefore re-assembled and completed
its investigation on the 9th November
1058. The proceedings are at present
under scrutiny by Headquarters
Eastern Command.

(b) and (c). Do not arise.

Shri 8. M. Bamerjee: Part (b) of
the question relates to the action
taken and part (c) relates to the
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Shri Raghuramailah: The report
was submitted as already given in
the answer on the 9th September and
fresh evidence was called for. The
transfer was thought advisable be-
cause he is the man who was there
when these transactions took place.
We thought it better to transfer him.

Shri 8. M. Banerjee: May I know
whether Rs. 14 lakhs is involved in
these local purhases?

Shri Raghuramaiah: The enquiry
arises out of certain observations
made by the Controller of Defence
Accounts when certain bills were
before him. I understand that the
value of the bills placed before him
is Rs. 78,000. The enquiry is con-
sequent on the observations made
regarding the observance or otherwise
of the rules relating to local pur-
chases.

Shri 8. M. Banerjee: May I know
whether the Officer Commandant of a
particular Ordnance Depot is solcly
responsible for the purchase of
locally purchased things and if so,
whether action is being taken against
the particular officer?

Shri Raghuramaiah: The question
of deciding what action should be
taken will arise only after the report
has been thoroughly gone into. As
regards the first part of the question,
it is true that certain powers of local
purchase are given to the Com-
mandants because, in the very eir-
cumstances of the case, when emer-

gency arises, local purchases have to
be made.

West German Government Scholar-
Mw

Shri Ram Krishan:
ﬂlﬂnﬂ.ﬁlﬂﬂlﬁ
Will the Minister of Schnﬂle Re-

search and Cultural Affairs be
pleased to state:

(a) whether it is a fact that a sub-
stantial number of scholarships wut

{Pndltb N. Tiwary:
*°480,
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of 160 scholarships offered by the
West German Goveranmant (Hamburg
Chamber of Commerce) for practical
training of Indian Nationals in West
German Industries have remained
unutilised till September, 1958;

(b) if so, the reasons for the same;
and

€c) the steps being taken to utilise
them?

The Deputy Minister of Scientific
Research and Cuitural Affairs (Dr.
M. M Das): (a) and (b). 990 candi-
dates were selected but out of these
21 dropped out and steps are being
taken to make new selections. The
main reason for the non-utilisation of
the full quota was the lack of suitable
candidates iIn some of the special
fields who satisfied the two conditions
of sponsorship and employment.

(c) Necessary steps are being taken
to utilise all scholarships that we
accept in future by throwing them
open also to persons who are not
employed but have the necessary
qua]iﬂcaf:ions.

Pandit D, N. Tiwary: May 1 know
whether the cause of not getting
suitable persons was the lack of publi-
city given in all the States?

Dr. M. M. Das: We do not accept
what the hon. Member has said.
Press notes have been issued, the
State Governments have been inform-
ed; other industries and technical in-
stitutions and the different depart-
ments of the Government of India
have also been informed.

Pandit D, N, Tiwary: May I know
the number of persons who applied
from industry and from the uni-
versities, and the number who were
selected from both these?

Dr. M. M. Das: The total number of
spplirajions that we received for
sbout 100 scholarships offered by the

of Commerce was
344. Out of this, as I have said in my
original reply, 99 candidates were
selected, but 21 candidates backed
out. The present position is that out
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of these 100 scholarships, 87 candi-
dates have already gone to Germany
and are under training. Eleven candi-
dates have been gelected and they are
awaiting their placement in German
industries. As soon as we receive
information of their placement from
the German Government, they will
sail for Germany. The 22 remaining
candidates are to be selected. We
think that by next February we will
be able to complete the selection and
the candidates will sail for Germany.

Shri Ram Krishan: May I know
whether there is any condition im-
posed by the German Government for
awarding these scholarships?

Dr, M. M. Das: There is no con-
dition imposed by the German Gov-
ernment except that the candidates
will be properly qualified, so that
they may avail themselves of the
opportunities offecred by the German
Government.

Shri Daljit Singh: What is the
amount of scholarship offered by
West Germany?

Dr. M. M. Das: 300 D.M. per month.
Shri Jaipal Singh rose—

Mr. Speaker: On every question we
are spending so much time. There
are a number of questions here.

Shri Jaipal Singh: I wanted to ask
a material question. If I remember
aright, Germany offered these 100
scholarships when our Prime Minister
visited West Germany two years ago.
I think it was in 1856. How is it that
it has taken two years to process
this?

The Minister of Scientific Research
and Cultural Afiairs (Shri Humayan
Kabir): The main reason js that @
decision was taken ten years ago
that nobody should be sent out un-
less there is a guarantee of employ-
ment on return, snd therefore, til
now the condition for th:? ﬂl‘:m
acholarship has besn

must be sponsored by some smploying
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authority which also gives a guaran-
tee that on return the person will be
employed. Because of that reason,
the number of applicants has al-
ways been smaller, Recently we
have taken a decision that if there are
suitable candidates offering, they
will be considered even if they are
not sponsored.

Shri Panigrahl: What were the
special  qualifications needed for
which suitable candidates were not
available in India?

Shri Hamayun Kabir: 1 have just
now explained the two conditions
that they must have the necessary
academic and technical qualifications;
they must be in employment and
there must be a guarantee of em-
ployment on their return. These
were the conditions which were im-
posed because at that time Parlia-
ment—it was not Parliament, but
the Constituent Assembly—had in-
sisted that nobody should go abroad
unless there was a guarantee of em-
ployment on return.

Shri Damani: What is the pro-
cedure being followed by the Govern-
ment in awarding these foreign Gov-
ernment scholarships?

Shri Humayun Kabir: The procedure
is a very rigorous process of selection.

{ Shri H. N. Mukerjee:

| Shri Muhammed Eliss:
*462. { Shri M. L. Dwivedi:

ﬁ Shri Rameshwar Tantia:

Shri Agadi:

lmn'l Tangamani:

Will the Minister of Scientific Re-
Affatrs  be

(a) whether it is a fact that no reply
has yet been received from the
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United Kingdom Government to the
Government cf India’s notec on the
india Office Library which was sent
in February, 1956;

(b) the progrees so far made in the
npegotiations for the return of the
india Office Library; and

(c¢) the further action proposed to
pe taken in the matter?

The Minister of Sclentific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) Yes, Sir.

(b) We are awaiting a reply from
the United Kingdom Government.

(c) Further action will be con-
¢idered in the light of the reply from
the United Kingdom Government.

Shri D. C. Sharma: May I know
when the last communication was
addressed to the U.K. Government and
what was the nature of that com-
munication?

Shri Humayun Kabir: We sent a
formal note in February, 1956 and
after that the High Commissloner has
been reminding the Commonwealth
Relations Office, London to expedite
a reply, but we have not been enter-
ing into any formal communications,
and I would request the hon. Mem-
bers not to press us to do so, for it
would not be in the national interests.

i
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-

fo v @ ot § o A o
T |

Mr. Speaker: Shri Agadi, Absent.

Shri 8. M, Banerjee: This side may
also be called.

Mr. Speaker: That side is always
taken note of. I am more inclined to
the left than to the right.

Shri 8. M. Banerjee: The hon. Min-
ister said that it is a delicate one.

Shri Tangamani: In reply to a
similar question six months ago, an
identical reply was given. May 1
know why, if it is in the national
interest as pointed out by the hon.
Minister, this particular question was
admitted at all?

Shri Humayun Kabir: How can I
answer that question?

Shri Tangamani: Another question,
Sir.

Mr. Speaker: No. Whenever there
are a number of hon. Members tabl-
ing a question, 1 will give only one
opportunity—except to the first hon
Member.

Shri D. C. Sharma: May 1 know if
it is the intention of the Government
to conduct these negotiations at a
minister:al level and if so when will
that happen?

Shrl Humayun Kabir: We have
been conducting negotiations, and it
is our intention to continue the negoti-
ations till the library is obtained.
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*483, Shri V. C. Shukia: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a general decision was
taken sometime back by Govern-
ment to discontinue the practice of
appointng Additional Secretaries and
Joint Secretaries in the various Min-
istries of the Union Government;

(b) what is the precise difference
in the nature of work and duties of
the Additional Secretaries and the
Joint Secretaries; and

(c) what is the difference in the
pay scales of the Additional Secretar-
ies and the Joint Secretaries?

The Minister of Home Affairy
(Pandit G. B. Pant): (a) No.

(b) The duties attached to the post
of an Additional Secretary are more
onerous and carry heavier responsi-
bilities than those attached to the post
of a Joint Secretary.

(c¢) Additional Secretary: Rs. 3,500
p.m. for an ICS Officer;

Joint Secretary: Rs. 3,600 p.m. for
a similar officer; Rs. 2,250 for others.

Shri V. C. Shukla: What is the
basis or the criterion on which Join$
Secretaries are promoted as
Additional Secretaries?

Pandit G. B. Pant: Joint Secretar-
ies who are considersd to be com-
petent for co-ordinating the work of

made are selected for such posts.
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Shri V. C. Shukia: May I know if
seniority is also taken into consider-
ation while promoting Joint Secretar-
jes to the posts of Additional Secretar-
jeu?

Pandit G. B. Pant: Yes, it is one of
the factors to be taken into consider-
ation.

Shri Ansar Harvanl: When Jont
Secretaries from the ICS and Joint
Secretaries from the non-ICS per-
form the same duties and functions,
why is there disparity in the salaries
of both?

Pandit G. B. Pant: Because the
ealaries of ICS officers are protected
under the Constitution, and in order
to effect economy, the salaries of
non-ICS officers of similar posts have
been fixed at a lower scale.

Shri Tyagi: May I know the pre-
sent number of Joint Secretaries in
the Government of India and the
total number previous to the passing
of the Constitution?

Pandit G. B. Pant: The present
number is 88. The number before
partition was, I think, not more than
25, but I have not got the cxact
figure before me.

Shri Braj Raj Singh: May 1 know
whether there are any rules for pro-
motion from Joint Secretaryshxp to
Additional Secretaryship?

Pandit G. B. Pant: There are no
detailed rules, but there are certain
considerations which are kept in view
when such promotions are made.

Shri N, R. Munisamy: May I know
the other aspects that are taken into
consideration, apart from seniority,
for promotion from Joint Secretary
to Additional Secretary?

Pandit G. B. Pant: Competence, re-
lative brilliance and capeacity to co-

ordinate and to perform responsible
duties in an efficient way.

Several Hon. Members Tose—

Mr. Speaker: Is it necessary to pur-
sue this matter? The answer is there.
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Shri Thirumala Rao: May I know
the difference in status between o
full-fledged Secretary and an Ad-
ditional Secretary, and also the
authority he wields in the department?

Pandit G. B, Pant: A full-fledged
Secretary is expected also to take in-
terest in the work of the Additional
Secretary, but the Additional Secre-
tary enjoys greater freedom than the
Joint Secretary.

Shri V. C. Shaokla: Is it a fact that
a senior ICS officer of the Govern-
ment of India has resigned from his
post as a protest against some recent
promotions of Joint Secretaries into
Additional Secretaries, and if so, what
are the facts of the case?

Pandit G. B. Pant: I do not exact-
ly know, but if he has done so, he
has set a bad precedent; it is against
the conventions of the service.

Shri Harish Chandra Mathur: I
want to get a little clarification be-
cause the information given by the
hon, Minister is not consistent with
the published information. The Home
Minister stated that the number of
Joint Secretaries at present is about
88 or 82, while it was reported that
in 1956, the number of permanent
Joint Secretaries was 45, and that of
the temporary Joint Secretaries was
97. Do 1 understand that these
figures in the Library have been
wrongly reported, or there has been
a reduction of about 50 Joint Secre-
taries?

Mr. Speaker: 45 plus 97 comes to
142,

Shri Harish Chandra Mathar: 45
permanent and 97 temporary Joint
Secretaries.

Pandit G. B. Pant: My own jnform-
ation is that the numbea 'is 88.

Mr. Speaker: Both together?
Shri Tyagi: Others may be honorary.

Pandit G. B. Pant: It is 88 for the
year 19358-859.
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Shri Harish Chandra Mathur: Does
it refer to permanent people or to
both permanent and temporary
people?

Pandit G. B. Pant: I cannot tell
him exactly. If the hon. Member
wants any further information, 1
shall let him know. My brief says it
is 88.

Mr. Speaker: Next Question.

Shri Jadhav: I want one more
clarification. The number of Joint
‘Secretaries has been stated to be 88
While the Joint Secretaries are pro-
moted as Additional Secretaries,
there is a greater number of them

Mr. Speaker: We are going away
from one question to another. 1
have proceeded to the next question
already.

Rural Education Committee

+
464 S Shri R. C Majhi:
" “Shrt Subodh Hansda:
Will the Minister of Education be
oleased to state:

(a) whether it is a fact that a Rural
Education Committee has been form-
ed with representatives of various
Ministries;

(b) if so, what are the objectives of
forming such a Committee; and

(c) whether 1t has started 1ts work
and whether any report has been sub-
mitted by it to the Government?

The Minister of Education (Dr.
X. L, Shrimali): (a) Yes, Sir

(b) To examine the objectives of
Janata Colleges, Rural Institutes,
Manjari Schools and Basic Agricul-
tural Schools, and to recommend
mensures for their improvement.

(¢) The Committee has almost com-
pleted its work and expects to sub-
mit a report to the Government
shertly.
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Shei R. C. Majhi: May I know the
strength of the committee, and the
Ministries which are included in the
committee?

Dr. K, L. Shrimali: The constitution
of the committee is as follows. There
is a chairman, and there are three
members and one secretary. The
Ministries that are concerned are the
Ministry of Food and Agriculture, the
Ministry of Community Development,
and the Ministry of Education.

Shri R. C. Majhi: May I know what
has happened to the institutions which
the committee has visited, and whe-
ther any suggestion for modification
of the programme in the institutions
has been rnade?

Dr. K L. Shrimall: 1 do not have
the list of the institutions which were
visited by the committee, but the
commuttee did visit some of these
institutions.

Mr. Speaker: Is not the report
placed on the Table of the House?

Dr. K. L. Shrimali: Yes, it is; but
the report has not been submitted to
Government so far.

Shri P, R. Patel: May I know whe-
ther the committee members con-
sulted persons working in educational
institutions in rural areas before they
submitted their report?

Dr. K. L. Shrimali: Most of these
institutions are situated in rural areas,
and the State Departments of Edu-
cation, Directors of Public Instruction
and Directors of Agriculture were in-
formed of the formation of this com-
mittee and its terms of reference; and
their co-operation was invited.

Shri P. R. Patel: I wanted to know
whether persons working in the edu-
cationgl institutions situated in  the
rural areas were consulted.

Mr. Speaker: That was what be
said.

Shri P. R. Patel: He only referred
to Directors and others.
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Mr, Speaker: Rural areas have been
consulted, not the lands or the build-
ings, but the men there.

Shri Subodh Hansda: May I know
why the representatives of the State
Governments and educationists m
the country were not included in the
committee?

Dr. K. L Shrimali: Most of these
mnstitutions were sponsored either by
the Ministry of Food and Agriculture
or the Ministry of Education or the
Ministry of Communmity Development
and, therefore, 1n order to br:ng about
co-ordination, ail the three Ministries
decided to look into this matter
Therafore, the represepiatiom of the
State Governments was not neces-
sary

World Bank Report on Indian
Economy

Shri Bimal Ghose:
Shri Bahadur Singh:
*466 )| Shri Rameshwar Tantia*
| Shri Morarka:

Will the Minister of Finance be
pleased to state

ta) whether 1t 1s a fact that =a
World Bank team has recently sub-
mitted a report on the Second Fiie
Year Plan and also on economic con-
ditions generally, and

(b) 1 so, whether Government will
place a copy of the same on the Table”

The Deputy Minister of Finance
(Shri B. R Bhagat): (a) The World
Bank team did not submit any ro-
port to the Government of India
they submutted such a report to the
Bank

(b) No, Sir As the report 15 a
resiricted and confidential document
of the Bank which has specifically 1e-
quested the Government to treat 1t as
such, it will not be appropriate for
Government to circulate it.

SBhri Bimal Ghose: Was the report
submitted to the Reserve Bank of
India or to the World Bank’
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Shri B. R. Bhagat: To the World

Shri Bimal Ghose: Was no copy
received by the Government of India?

Shrl B R. Bhagat: No, not directly
We have our Executive Director on
the Bank, and by virtue of his posit-
10n as an Executive Director on the
Bunk, he got it, and whatever report
;:;e have got is an imformal one from

m

Shri Bimal Ghose: Are Government
aware that extensive extracts of this
report have appeared m commercial
Journals in this country” And f
Government  have received a copy,
Would 3+ not be better that a copy 1s
laid on the Table so that Members may
know what 1t 1s?

Shri Ranga: At least relevant ex-
tracts

The Minister of Finance (Shri
Morarji Desal): May I say that ex-
tensive extracts are published from
Many secret and confidential papers?

t 1s no ground for pubhshing by
Government This 1s a document
Which does not belong to Govern-
Mment It belongs to the World Bank,
and the World Bank has treated it as
Confidential, and wants us also to treat
it as such We cannot, therefore,
break their confidence and put 1t be-
fore the House

Wt e Tifeqr : g oy
& A A fgfr ow adfy qeET #
Tw § o wEr # wfgs feafa
® maw X gy wer v £+ @
AT AP & ¥ AYER 3T QA
% Ferdl ®Y gg qavAv Ifew qEAD
ey air § o Ve & or
Jar § 7
Shri Morar}i Desai: That wouki
be publicising the report °

Shrl Morarka: Is it a fact ihat
there 1s an observation in this re-
Port against the starting of the three
Steel plants together, and if so, may



2559 Oral Answers

1 know what would be the attitude
of Government about the fourth steel
plant?

Shri Morarfi Desal: That again
would be revealing the document.

Shri Nagi Reddy: May 1 know whe-
ther the World Bank has taken into
cognizance the fall in prices of the
primary commodities which are gen-
erally exported by the under-develop-
ed countries, and, therefore the diffi-
culties of the foreign exchange crisis
which is being faced by the under-
developed countries, and if so, what
action has been proposed to solve this
problem, so far as the World Bank
is concerned?

Shri Morarji Desal: Relating to this
report? If I say anything, that again
will be revealing it.

Shri Tangamani: May I make a
submission” From the report cer-
tain hon. Members quoted and made
speeches during the last Session. I
remember Shri Harish Chandra
Mathur brought a copy here, and he
said he found this copy in the Library.
I would like to have confirmation of
that. If such a copy is available, then
why is it that it is now being denied?

Shri Morar}i Desai: I do not know
how any copy could have got into the
Library.

Mr. Speaker: S8hri Harish Chandra
Mathur is physically present here.
Did he get a copy from the Library”?

Shri Harish Chandra Mathur: What-
ever I got was from the Library. 1
had no other source. I did not pry
inte the Finance Minister’s office.

My, Speaker: The question is whe-
ther he obtained a copy of the World
Bank Report from the Library.

Shel Harish Chandra Mathur: I
think it is not that Report to which
my hon. friend is referring. It was
possibly the previous one.

My, Speaker: They sey it is con-
fdential.
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Shrl Bimal Ghose: May I  know
whether the hon. Minister’s attention
has been drawn to extracts from this
Report published in Indian news-
papers, and if 50, whether he feels
that they are not correctly presented?

Shri Morarji Desal: I will not give
even an indirect indication about it.

Shri Narayanankuity Menon: Not
regarding the Report.

Mr. Speaker: Next question. I am
not going to allow any further ques-
tions on this.

sft ywr whw : uyms wEw,
# fr'ew v wgar g fe ¥@ T
® g weq @@y vex ot & e
wq wife ag W fwe & gwafea
g

Mr. Speaker: We deliberately se-
parated it, for the reason that if an
hon. Member tables three questions
and if all of them are to be answered
one after the other consecutively,
other hon. Members' questions will
be elbowed out. Therefore, we dis-
perse these questions. If the question
18 not reached during the Question
Hour, the hon. Member can still look
into the proceedings for the answer.

st wew wefw : § QY asfar g0

Mr. Speaker: Question No 492 will
be taken in the usual course.

fg-ﬂiﬂl&m

d\‘mnh
Tege {Qmm

w7 fowr st (= swE, Qexe
¥ srafwn Twr gy ey & IuT ¥
qw § qg ama o war W fe

(%) wr frdh geopw (3
firzd) & V-t ¥ oo axeft
afafy & fogd W v wfaowr eow
T ot wnfy ; Wix
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(w) 3w afafe & fawfend
X w7 fasiy fear T &7

ﬁm“(ﬂomoﬂhd\'ﬂﬂ):
(%) dar f& ggma w= & wm
(@) & voe & agr & warar o &
5 FeMd g7 R o I wht AT
geq 9T o &

(@) = fawg o @it frame
fwar ar @1 &

An Hon. Member: The answer may

be given in English also.

Dr. K. L. Shrimali: (a) As already
stated in reply to part (b) of the
question under reference a copy of
the report will be laid on the Table

of the House when printed.

(b) The matter is still under con-

sideration.

sft wew TWw: w9 A A
o ¥ ow ag o @R
waaaus T w2 ?
# T wEar g fe o 9 P
AT AT AT, xq@ fE g |
ot 38 ot & Wl &7

Mo  Wo Wo sl :  gEN
¥ fered g &1 Az O wrTR AT
AT IEAT E 1 & 8% ¥ qETF
% % wraniw 3k @ fomd fewe
gIR ¥ Tt § ¥9 awfid ot Y
1 TEF T Y 1y F AEAS
# gl wredw gf Pmd S for-
FIwE © §F azq far v W
WEE AF WA AT &7 wwaA P,
T A I A fora¥mw
wfrere feay 911 A ww W Fw9S
ety 7 37 Foedasy #) auw fean
& Tuf Ty A fowew dar ) wly
2+ xafag aw aw qg wTRSET gEW
"x oy ww oF Feid wefow v X
‘oivk wnt wft 81 waifie firwe W W
29 (Ai) LSD—2
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AHAT ¥ A AGY wEeAqw o #
Wy &7 g fe aw ammen oy
fafert & ®Tawte & amd =y
g o wif A w1 gw dar
fagrar s e 7q oot @Y 42
ferz efwr gl

st wwvmiw: wifr ag fawa
ferlt & aar v AT waT %
waTaT Y & fog Ay ey wwar
Wt 3 farr aga g T e frix
s 8, WY, §F wr wgarg fe
g aEy B A= § s@ & fog w0
Ay H T GY?

Mo Wro ®vo sftwvel : mad
fog @ a2 s @ Wik & fawarw
feorm wmmer g & foaedft o=ft €
R CH ATAY B R ratidzm & awd
TAT AT |

st wrw wweR o w4
oft 7 ammar fr fafy gure gweft
¥ sfoargm § 1@ g ¥ fod =)
seifer ST F A D oy & &
AT wrEa g e fr e fafa &
qfea 7 T ¥ AT IAT T7 TR
q feq ¢ Wit 3ud «1 ofada fear
w1 a1 W wa wv wfsargar § 7

Mo w0 Wro sfwrelt : peyo
G § N g altere # wfy
NFF

(a) to place the matra of the

short %" to the left of the
consonant to which it s

attached; X
(b) to use all the three old forms
of “Ra” ( ° ) when it is

joined with other® letters; and

(¢) to form compound letters by
dropping the vertical line
where possible. .
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These are the modifications sug-
gested by the 1987 Conference to the
recammendations made by the 1953
conferencs.

ot iy st : W@ ¥ WA
mgﬁﬁvm%w&w&a#ﬂ
F “¢ wedt waw § 999
¥ t@ % fed & gmrerceTl

3
*; §q WEE FORTT O JTN § W W
ok at F woc ¥ gy A 47

Mo Wo wto shwrelt : 77 T
aoeTe & aR &, wffag @Y fewwr
@ o § Foé wwifey w6 &, W aw
9 AT § OF T T W a0 TE
LB I LU UCUI L LU

ot west vt : freel? are ot R
w7 FrT ¥ GO ATy woft oft A A
a1 fr ga wraew R ®=TT WA A
qowd fear oy 0 & SrAAT ATET
g f& sov "y §
wafx &1 &1 IR T AEE R
efrere far 27

SMogrowro  ofrmely = Y &,
T el 2 A 8

sy mwiy : wft T T 7 wAT
fis uy fafwzd &1 wawe Il AT
wwr wiaw faag s A
ww fafred & et & @t 7 frdw
Wrgar 7@ grf, gafer 3 qaT wwEAr
g fr w1 3 srawis 7 fedt fadt
¥ gfen w1, ) s fafreec A ), a9
aufg o i ?

o Wio Wro st : & W
YA, T WA ST LA A
Sefting up of Stoel Ro-rolting
M

: Will the Min-

o468, Shai g g e

fster of Seeel,
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pleased to refer to the reply given to
Starred Question No. 1048 on the 8th
September, 1958 and state:

(a) the progress so far made 1n
each State in the setting up of Steel

re-rolling mills;

(b) whether these mills are being
set up by Government or private
agency; and

(c) if by the latter, the basis omn
which they were selected for the
different States?

The Pariiamentary Secretazy te the
Minister of Steel, Mipes and Fael
(Shrl Gajendra Prasad Sinba): (a)
Government have sanctioned one new
unit each for Andhra, Assam and
Bihar (north of the Ganges). The
applications for Kerala are still umler
consideration.

(b) By private parties.

(c) On the recommendation of the
State Government concerned.

Shri Morarka: May 1 know what is
the production capacity of each unit
sanctioned and also the estimated cost
per unt?

Shri Gajendra Prasad Sinha: It is
better if a separate question is tabled.

Shri Vidya Charan Shakla: The
Parliamentary Secretary has stated
that a few States have sent appli-
cations and sanction has been given.
May I know if any applications were
received from the rest of the States?
If so, what consideration has been
given to such applications?

Shri Ganjendra Prasad Sinha: I
said that the applications for Kerala
are still under consideration.

Mer. Speaker: He wants to knew
whether other States also have sent
applications, and if so, what action
has been taken thereon.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There
were applications from almost
States and thelr number ruma
hundreds—I think the total

&

bs
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of spplications was about $0D or sp.
Byt because the existing cepacity al-
ready was of such an order that the
svailable raw material was insutfi-
cient to feed that capucity, only those
sreas were selected which for regional
purposes had 10 be provided with re-
rolling capacity.

under consideration. May I know
whether the hon. Minister has him-
self said in a speech, 1 think, in
Calcutta that four units are going to
be started in Kerala. If s0, why is
this questiont of ‘consideration’ of the
applications?

Sardar Swamn Singh: He should
not compel me really to divulge the
coryespondence that is passing bet-
ween the Kerala Government and our-
selves on that point. If he insists, I
have no objection to disclose it.

Shri Tyagi: To his regret!

Shri Vasudevan Nair: I do not in-
sist on disclosure of the correspon-
dence. But I am referring to a public
speech made by the hon. Minister in
which he got himself committed.

Sardar Swaran Singh: I am very
much committed. I am further com-
mitted that I will give very great
weight to the recommendations of the
State Government. Unfortunately, it
has not made up its mind firmly.

Shri Morarka: This matter has been
under consideration for the last
several months, and after that they
have come to a decision. May I know
what is the capacity of each unit ind
the posgible amount it would cost?

Shri Gajendra Prasad Sinha: I have
already said that ]I require notice
about the production capacity of each
unit. There has been delay because
we had to get a recommendation from
the State CGovernments and the
Licensing Committee was to sonsider
it. After their recommendsation actusl-
b&e;nqaumntﬁobom
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Shel Mosarka: What is the cost of
ong unit? v

8bhri Gajendra Prasad Sitaha: I em
not in a position just now to give the
exact cost of each unit.

Shri Ramanathan Ohettiar: May I
know  whether the billets will be

supplied from indigenous sources eor
will be imported?

Shri Gafendrs Prasad Sinha: The
billets wifl be supplied from indigen-
ous sources as well gs imported

Me, Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Higher Technological Institute at
Madras

Shri T. B. Vittal Rap:
*461. £ Shri Vajpayee:
Shri Ajit Singh Sarhadi:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

{(a) what is the nature of assist-
ance that will be given by the Gov-
ernment of West Germany for set-
ting up of Higher Technological Ins-
titute at Madras;

(b) when the construction of build-

ings for the Institute will commence
and will be completed; and

(¢) when the Institute will be
opened for admission to students?

The Minister of Scientific Research
and Cuitoral Affairs (Shri Humayus
Kabir): (a) The Government of the
Federal Republic of Germany has
agreed to provide the following
assistance in the establishment of a
higher technological institute, at
Madras:

(i) Workshop and ;.lborutory
equipment and Library: total
value not exceeding DM 18
million (or approx. Ra. 18
croired).
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(ii) 20 German Professors to serve
at the Institute for g period
of about 4-5 years.

(iii) 4 German Foremen for the
workshops of the Institute for
a period of not less than two

. Years,

(iv) Facilihes for the training of
20 Indian teachers in German
institutions.

.(b) The construction of the build-

ings will start as soon as the detailed.

plans, which are under preparation,
areready. It will take about 5 years for
al the buildings of the institute, staff
quarters and hostels to be completed.

(c) Efforts are being made to admit
the first batch of students in July-
August, 1959.

A Optical Glass

*465. Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
refer to the reply given to Starred
Question No. 549 on 26th August, 1958
and state whether production on com-
mercial .scale of optical glass would
be entrusted to the Central Glass and
Ceramic Research Institute or would
be given to the private sector?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Commercial Production of
Optical Glass is to be a State under-
taking.

Decimal Coinage

*499. Shri Kalika Singh: Will the
Minister of Finance be pleased to
state:

(a) the value in rupees, of one, two,
five, and ten naye paise coimns put into
circulation up-to-date; ang
- (b) the difficulties, if any, experienc-
ed in circulation of the new decimal
coinl?

Deglt Minister of Finance

(Sllli B. B. Bhagat): (a) The value of

one,; ‘two, five and ten naye paise

@ins- put -into circulation up to the

end of July, 1958, is mbout. Rs. 3}
erores.
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(b) No great difficulties are being
experienced at present in the circula-
tion of the new decimal ocoins.

. Sunali-Pokhra Road

*470. Shri Vajpayee: Will the Minis-"
ter of Finance be pleased to state: .

(a) whether plans for the construc~
tion of a road connecting Sunali in
Gorakhpur district with Pokhra in
Nepal have been finalised;

"(b) details of the progress hitherto.
made;

“(c) whether any agreement has
been entered into with Nepal in res-
pect of the financing of this project;
and :

(d) if so, the details thereof?

The Deputy Minister of Finance-
(Shri B. R. Bhagat): (a) A proposal”
to construct Nautanwa-Bhairawa-
Butawal-Tansen-Pokhra road, covering
Sunali, has been approved by the
Regional Transport Board set up by
the Government of Nepal.

(b) The reconnaissance report has
been put up to the Board and detailed
surveys are being conducted

(c) and (d). The Government of
India have not entered into any
separate agreement for the construc-
tion of this road This is one of the
ten roads to be constructed in Nepal
by the Board. This Board 18 financed
from the Aid funds of the Govern-
ments of U S.A. and India and receives
a grant from the Government of Nepal

Copper Pyrites in Mysore

*471. Shri Mobhammed Imam: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 108 on the
13th November, 1887 and state:

- (a) whether any prospecting for

copper pyrites in the Hingalodal arewx

of the Chitaldrug district of Mysore

State has since been done; v
(b) the results thereof; and

(c) the amount spent so far on thh?
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The Minister of Mines and Ofl (Bhrl
K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

Corruption

*472. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be pleas-
" ed to state:

(a) whether the attention of the
Government has been drawn to an
article under caption “The Political
Scene” published in Delhi Statesman
on the 28th October, 1958 wherein it
has been inter alia mentioned.

“Ministerial intervention is now
trying to save fairly senior officer
of the Government against whom
clearly culpable charges of corrup-
tion, fraud and embezzlement
have been established through
careful investigation”; and

(b) it so, what is the truth about
this report?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b). Yes.

In respect of certain anonymous
allegations made against the officer
referred to in the article an enquiry
by the Special Police Establishment
was initiated in August, 1858. The en-
quiries have now been completed and
the final report was received in the
first week of November 1958. It has
been decided to hold a Departmental
Enquiry against the officer. The
insinuation about the alleged minis-
terial intervention is completely un-
justified.

Bank Advances

*473 Shri Aurcbindo Ghosal: Will
the Minister of Finanoce be pleased to
state the level of bank advances mede
aguinst wheat during July to October,
1958?

The Deputy Minister of Finanoe
(Bhri B. R. Bhagat): A statement is
laid on the Table of the Lok Sabhs
showing the level of advances by
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stheduled banks, against the security
of wheat from July to October 1838.

Statement
(Rs. Crores)

Level of

Formight ended Bank

advances
Julysx . . . . . 397
Julyas .. . . . 3°90
August 14 2-92
August 29 290
September 12 . 2-64
September 25 . 3:24
October 17 x-58
October 31 1°27

Integrated Neyvell Project

Shri Subbiak Ambalam:

Ty Shri Barman:

Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Questiom
No. 254 on the 13th August, 4958 and
state the progress since made in the
Integrated Neyveli Lignite Project?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): A state-
is laid on the Table of the Lok Sabha.
[See Appendix 11, annexure No. §7.]

Imported Locomotives

*475. Shri Nagi Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 1525 on the 24th
September, 1858 and state:

(a) whether the Committee of En-
quiry appointed to examine the caus-
es of missing or damaged parts of the
imported locomotives has concluded
its investigation;

(b) it so, what are its ﬂndin!l: and

(c) the action taken in thg matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (2) No,
Sir.

(b) and (c). Do not arise.
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Sisel Re-Relling Mills in Madhys
Pradesh

*476. Shri V., C. Shukla; Will the
Minister of Stee), Mines and Fuel be
pleased to state:

(a) whether there is any steel re-
rolliag mill in Madh$a Pradesh other
than that at Bhilai;

(b) whether any application or pro-
pasal for setting up of such a unit
there was received; and

(¢) if 30, with what results?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes;
five.

(b) Yes; 30 applications for new
unitw, and 8 spplications for substan-
tial expansion,

{c) The raw masterial available
being insufficient to meet the require-
ment of the existing capacity in the
country, only 4 new units were
licensed in regions where there are
no re-rolling mils at present. In ac-
cordance with this general decision,
the applications from Madhya Pradesh
could not be accepted.

*4AT1.

Will the Minister of Home Afinirs
be pleased to refer to the reply given
to Starred Question No. 1588 on the
24th Seplember, 1958 and state:

(.) m steps taken to implement
the recommendations of the Hazar-
navis Committee appointed to investi-
gate into the water supply crisls in
Delhi; and

(b} the results achieved?

T DECTHEER 108 Writton Anssors. 397

The Minister of Noewe Allairs
(Pandit Q. B Pamt): (x) and (W).
The Committee recommended certain
immediaté and short-term mensures
w prevent the recurrence of a break-
down of water supply in the event of
another recession of flood in Jamuna
durinzt::ucuuuntm“d'rhmwxe-
commendations were sccep the
Delhi Municipal Corporation and
were implemented by them ¢to the
extent necessary.

The Government of India have ac-
cordingly, in comsultation with the
Mayor, appointed Sbhri K V. K
Sundaram, Chiez Klaction Commis-
sioner, %0 enquire into, in the light
the findings of the Committee, and
report upon the precise and actual
responsibility of the individual offi-
cers concerned of the Delhi Muni-
cipal Corporation for their failure to
take such steps as were gppropriate
in the situation as it developed, to
mitigate the hardship by anticipating
the breakdown of the drinking water
supply to urban areas of Delhi on
17th August, 1958.

sAY

Free and Compuisery Primary
Education

Shri Ram Krishan:

s Shri Shree Narayan Das:
" Shri Jhulan Sinha:
{ Shri Hem Rarua:

Will the Manister of Education be
pleased to state:

(a) the progress made 1n the direc-
tion of preparing a model legislation
for introduction of free and compul-
sory primary education as recommend-
ed by the All India Council for Ele-
mentary Education;

(b) the reactions of various State
Governments to the proposal;

(c) the programme drawn up for
the implementation of the scheme for
free and compulsory primary educa-
tion; and
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{dQ) the nature and extent of finan-
cinl liability to be borne by the
Centre and the States ¢n the scheme?

The Minister of Rducation (Dr. K.
L. Shrimall): (a) to (d). A statement
is 16td on the Table of the Lok Sabha.

Statement

(a) A draft has beeh prepared and
circulated to the members of Council
snd the State Governments for their
comments and suggestions.

(b) The views of the State Govern-
ments have yet to be received.

(¢) The Government of India have
approved the target to provide free
and compulsory education to all the
children by the end of the Third Five
Yeuar Plan, The details as well as the
financia] implications are being work-
ed out in consultation with State
Governments.

(d) No decision has been taken as
yet regarding the apportionment of
financial liability for this programme
between the Centre and the State
Governments.

Artificial Porcelain Teeth

ea79, J Stri Subodh Hansda:
Shri §. C. Samanta

Will the Minister of Scieatific Re-
search and Ouiltural Affsirs be pleased
to refer to the reply given to Starred
Question No. 1277 on the 16th Septem-
ber, 1958 and state:

(a) whether any parties have offer-
ed to take on lease the process of
making artificial porcelain teeth on
commercial basis; and

(b) it so, whether the process has
beers leased out to any of them?

The Minister of Scientific Research
and Cnltural Afiairs (Shri Humayuan
Eabdly): (a) Yas, Sir.

(b) Not yet, Sir,
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Separation of Juliviary frem
Bzocutive

*480. Shri Harish Chanitra Mathwr:
Will the Minister of Home Affatvs be
pleased to state:

(a) what progress has been made
during 1058 so far in separating Judi-
ciary from Executive; and

(b) whether any phased programme
for the separation of Judiciary from
the Executive has been drawn up?

The Minister of Stato in the Misis-
tey of Home Affairs (Shri Datar): (a)
and (b). A statement containing the
information available with the Gov-
ernment of India is placed on the
Table of the House. [See appendix II,
annexure No. 88}, The Centre has
no phased programme of its own for
this purpose. So far as the States ave
concerned, it is a matter which is en-
tirely within their sphere.

Basic Education

*481. Shri Bahadur Singh: Will the
Minister of Education be pleaged to
state the steps taken by Céhtral Gov-
ernment for early implementation of
Basic Education Scheme?

The Minister of Education (Dr. K.
L. Shrimaft): A statement giving the
requisite information is laid on the
Table of the Lok Sabha.

Statement

implemented by the Central Go

ment for the expansion and improve-
ment of bagic education in the
country. These include the establish-
ment of the National Institute of Basic
Education, production of literature

A number of schemes are :x..

and material for Basic schools,
financial  assistance to volun~
tary organisations for tite devel-

opment and improvement of Basic
schools, Basic teachers training insti-
tutes and post-Basic schools, and
loans/grants for the construction of
hostels attached to Basic education
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institutions. In addition, the Govern-
ment of India give grants to the State
Governments also in the field of Basic
Education.

Leave Travel Concession for Industrial
Workers

. Shri S. M. Banerjee:
‘”‘{ Shri Tangamani:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the gquestion of exten-
sion of leave travel concession to the
Industrial Workers under the Central
Government is under consideration;
and

(b) if so, from which date it will
be implemented?

The Minister of Home Affairs
(Pandit G B. Pant): (a) Government
will be in a position to consider such
proposals only after receiving the re-
commendations of the Pay Commis-
sion.

(b) Does not arise.

Folk Songs

*483. Pandit D. N. Tiwary: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether there iz a proposal by
Sangeet Natak Academy for collec-
tion, preservation and popularisation
of folk songs;

(b) 1f so, whether any collection has
been made up till now;

(c) the Janguages in which the folk
songs have been collected; and

(d) when they will be published?

Tho Minister for Scientific Research
snd Qultural Affairs (8hri Humayun
Kabir): (a) and (b). Yes, Sir.

(c) The 14 recognised languages of
the country and regional dialects and
tribal languages.
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(d) The Akademi will consider this
question after all the material has
been collected.

Sohool of Town and Country Planniag

Shri R. C. Majhi:
*484. { Shri Subodh Hansda:
Shri Ram Krishan:

Will the Minister of Selentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether 1t is a fact that the Dip-
loma Course of the School of Towa
and Country Planning Delhi is not
recognised by the Government;

(b) it so, the reasons therefor;

(c) whether representations have
been made in this regard; and

(d) if so, the action taken thereon?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kablr): (a) to (d). The question of
recognition of the Diploma awarded
by the School of Town and Country
Planning, Delhi, 15 under considera-
tion.

fipy wifeee ewnt

st www win
st www swree

sy faw gf Qo faeras, ey
& wrafea wex Fwr 298¢ ¥ IWY
& e W ag 7K ¥ yar w5 fE
feg wifw® qeqnd), 531 7 sfe Wy
gy %1 Ifa I W WX I
fawra &1 A we frwroniey @, AR
IR | ufraw foiy 5@ A foor § ¢
v s wafe g€ 27

fraswiet (st wo Troww)
o wm a¢ s ot e gy g

»eay.



8477 Written Answers

University Grants Commission

Shrimati Jla Palchoudburi:
Shri A. K. Gopalan:
*48$.4{ Shri Kunhan:
Shri Narayanankutty Menon:
Shrl Sanganna:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission have
represented to the Government of
India for restoration of the cut effect-
ed in their allocation as grants-in-aid
as a result of shortfall in the Second
Five Year Plan resources,;

(b) if so, whether the cut has been
restored; and

(¢) it not, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). The Uni-
versity Grants Commission have re-
quested that additional funds beyond
the reduced ceiling be made available
as and when necessary. Efforts are
being made to find the additional
funads.

Seisure of Indian Currency

Shri Vajpayee:

Dr. Ram Subhag Singh:

ey Shri Raghunsath Singh:
*3 Shri Ram Krishan;

Shri H. N. Mukerjee:

Shrl §. M. Banerjee:
Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that in Oc-
tober, 1958, about Rs. 22 lakhs worth
of Indian currency notes were seized
by the Bombay customs authorities
from two motor cars booked to be
shipped to certain European ports;
and

(b) if so, details of this incident
and the action taken thereon?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (3) and (b). Yes,
Sir. Indisn currency worth Rupees
224 lakhs was found stuffed inside the
hollow steel girders of the chassis of
two cars belonging to two foreigners
which had been entered for shipment
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to Genoa. The currency and the cars
have been detained and the case is
under adjudication.

Gandhi Bhawans

*488. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the progress made in regard to
the setting up of Gandhi Bhawans in
different Universities; and

(b) the names of the Universities
where they have been established?

The Minister of Education (Dr. K.
L. Shrimall): (a) and (b). The
sketch-plan of the building supplied
by the Gandhi Smarak Nidhi is under
the examination of the University
Grants Commission. After the Coma-
mission have approved the pattera,
further steps will be taken to estab-
lish the Bhawans in the seven Uni-
versities (Allahabad, Delhi, Kerala,
Nagpur, Punjab, Patna and Rajasthan)

which have accepted the scheme im
principle.

Bose Board of Inquiry
(Shri Ram Krishau:
Shri Barman:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Tangamani:
Shri S. M. Banerjee:
Shri Shree Narayan Das:
Shri Nagi Reddy:
Shrimati Parval
<} Krishnan:

Shrimsti Ila Pal-

choudhuri:
*489.{ Shri Supakar:
Shri Bibhuti Mishra:
i P. K. Deo:
Shri B. C. Prodhan:
Sardar Igbal Singh:
Shri Subbiah Ambalam:
Shri Ansar Harvani:
Shri Vajpayee:
Shri P. R. Patel:
Shri K. U. Parmar
Shri M. B. Thakore:
| Shri N. R. Muniswamy:

Will the Minister of Home Affabre
be pleased to refer to the reply gives




257  Writien Anewers

to Short Nolice Question No, 19 on
the 37th September, 1908 and state:

(a) whether the report of the Board
of Inquiry appointed wunder Chair-
manship of Mr. Justice Vivian Bose
to imguire into the r»éle of certain
officials in ihe investments of the Life
Insurance Corporation in the Mumdhra

has since been considered
by Government;

(b) if so, what are the main findings
of the Board;

(c) the action taken or proposed to
be taken thereon; and

(d) whether a copy of the report
wilt be laid on the Table?

The Minister of Home Affairs
(Pandit @. B. Pant): (a) Yes.

(b) and (d). A copy of the Report
will be placed on the Table of the
House after action has been taken on
it. Until then it will not be appro-
pmwwmoemm

(c), Notices have been served on the
officers on the basis of the report of
the Board, and decision will be taken
after receipt of the replies in consul-
tation with the Union Public Service
Commission.

Jot Engines

sms-mnnm
“"{sms C. Samanta:
Will the Minister of Sclentific Re-
Search and Cultural Affairs be pleas-
ed to state:

(a) whether there 18 any proposal
1o establish a research Centre to carry
on research for the development of

Jet Engines in India;

(b) if so, where this centre will be
wsthblished;

(c) whether the expenditure to be
incurred for this research centre will
bebornebymmktry'and

(d) if so, the total amount set apart
for the establishment ot this Centre?
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QII:‘ Cultural A:.Iu Homsyan
(Shri

Kabir): (a) and (b). A Gas Turbine

Research Centre is ialﬂnlly being set

up at the Indian Air Main-

tenance Centre, xmym- by the

Council of Scientific and Industrial

Research in collaboration with the
Defence Ministry.

(c) The Council of Scientific gnd In-
dustrial Reseerch will meet the cost
of equipment, working expenses and
salary of civiliah research staff, Ad-
ministrative amistance mmd  service
personnel required by the Centré will
be found by the Ministry of Defence.

(d) A sum of Rs. 8 lakhs has been
sanctioned by the Council of Scienti-
fic and Industrial Research for ex-
penditure during 1958861,

Revhion of List of Bckeduled Castes
and Scheduleg Tridbes

Shri R. C. Majht:
*491 { Shri Padam Dev:
Shri Panigrahi:

Wil the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1418 on the
3rd September, 1958 and state:

(a) whether any more State Gov-
ernments have sent proposals to0 re-
vise the list of Scheduled Castes and
Scheduled Tribes Orders;

(b) it so, which are those States;

(¢) whether the proposals received
80 far from the Statse Governments
have been examined; and

(d) if so, the result thereof?
The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir,
(b) Does not arise.

(c) The proposals so far received
are still under examination in consul-
tation with the State Governments
and the Deputy Registrar Genernl.

(d) Does not avise.
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Central Pool of Scientisgts and Tesh-
nologists

Shrimatt Da Palchoudhuri:

Shri Ram Krishan:

Shet 5. M. Buanerjoe:
*493.  Shri Kodiyan:

Shrl Ajit Singh Sarhadi:

Shri Geray:

Shri Nanshir Bharucha:

Wil the Minister of Home Affairs
be pleased to state:

(a) the number of Indian scientists
and technologists who have been
sppointed to the Central Pool of
Scientists and Technologists since the
Pool was created;

(b) the number of aspplications
received and rejected separately;
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(c) whether it is a fact fhat
adpointment to the Pool would be
Yastricted to those who have foreign .

Qualifications; and

(d) it so, the reasons thereof?

The Minister of Neme Afhirs
(Pandit G. B. Puut). (a) Selections
to the Pool have not been made as
Yet.

(b) A notice inviting applications
for appointment to the Pool was issu-
ed by the Council of Scientific and
Industrial Research on 22nd Novem-
ber, 1958. Applications will be receiv-
ed upto December, 1958,

(c) No.
(d) Does not arise.

Electric Crematoriym

Shri Vajpayee:
*494.3 Shri U. L. Patil:

Will the Minister of Homte Affairs
be pleased to state:

(a) whether it is a fact that the
Delhi Municipal Corporation has turn-
td down the proposal for installation
of an electric crematorium in Delhi;
and

(b) it so, Government’s plans in this

(b) The matter is under considera-
tion.

Statement by the Minister of State in
the Ministry of Home Affairs correct-
ing y Unstarred
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Radio Ceylon's Commescial Service

706. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether any record of the
amount bemng paid to the Radio
Ceylon's Commercial Service by India
for commercial advertisements is kept;
and

(b) if so, the amount paid during
the years from 1854 to 1958 (yearly)?

The Minister of Finanoe (Shri
Morarji Desai): (a) Yes, Sir.

(b) the following table shows the
amounts sanctioned for advertisement
over the Radio Ceylon during the
Yyears 1954 to 1958:~—

Amounts

Year = 0o—-——-

Indian Foreign

firms firms

Rs. Rs.
1954 . 11,59,480 10,07,083
1955 23,25,005  3,63,935
1956 32,00,782  1,13,494
1987 15,73,958 74,822
1958 (Jan.-Oct.)  3,72,856  60,444°

*Amount sanctioned subject to reimburse-
aaent being obtamed 1n U.S. Dollars.

Fire in Military Stores

Shri Raghunath Singh:
991.¢ Shri Hem Raj:
Shrimati Mafida Ahmad:
Will the Minister of Defence be
pleased to state:

(a) whether it 1s a fact that certain
Military stores caught fire while being
Joaded at the Railway Yard, Pathan-
&ot on the 4th October, 1958;

(b) it so, the cause thereof; and

(e) the loss sustained?

The Doputy Minister of Defence
(Sardar Majithia): (a) Yes.
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(b) The cause of the fire is under
investigation,

(c) The loss sustained is estimat-
ed at Rs. 128850,

Privy purses

708. Shri Ram Krishan: Wil the
Minister of Home Affairs be pleased
to state the total amount of privy
purses paid to ex-Indian princes dur-
Ing 1857-58 and 1858-58 so far?

The Minister of Home Affairs
(Pandit G. B. Pant): The actual
amounts paid during 1957-38 and
1858-59 are not available; the revised
budget estimate for the year 1957-58
is Rs. 5,45,77,000 and the budget esti-
mate for the year 1958-58 is
Rs. 3,41,84,000.

Emoluments of Government
Employees

709. Shri Ram Krishan: Will the Min-
wister of Home Affairs be pleased to
state the total number of Central Gov-
ernment employees drawing at pre-
sent:

(1) Rs. 1,000 pm and above; and

(ii) more than Rs. 500 pon. but
less than Rs. 1000 p.m.”

The Minister of State in the Minie-
try of Home Affalys (Shri Datar):
The information is being collected and
will be placed on the Table of the
House as soon as it is available.

State Bank of Indla

state the names of banks amalgamat-
ed with the State Bank of India dur-
Ing 1958 so far®

The Minister of Finance (Shri
Morarji Desaf): A scheme for the
transfer of the business of the Mani-
pur State Bank to the State Bank of
India was sanctioned during the year
1958, and the transfer of the
of the Cooch-Behar State Bank, under
the scheme with was sanctioned earlier

E
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in 1957, was also completed dur-
ing 1958. Proposals in regard to cer-
tain minor state-associated banks are
under consideration,

Technical personnel of Coal Mines

711. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have as-
seased requirements of Mines Manag-
ers, Engineering personnel and other
technical personnel for coal mines
during the Third Five Year Plan; and

. (b) if so, the total number of Mines

Managers, Engineers and technicians
to be required for the Third Five
Year Plan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes.

(b) The additional requirement of
techmcal personnel for the Third Five
Year Plan period has been assessed as
under:—

1. Mine Managers (for coal and

metalliferous mines) 30001
2. Octher Enginers and Supervisors
11 ymning
Elecincal 2000
Moechanical 2000
Civil 60
Excavating 60
3. Coal preparation engincers
and supervisors 360
4. Surveyors . . 700
s. Overmen . 4500
6. Sirdars 10,000%
7. Shot-firers 15,000t

tadditional over 1958 level.

Social Welfare Centres in Orissa

712. Shri Kumbhar: Will the Min-
ister of Education be pleased to state:

(a) the names and localihies of
social welfare centres functioning at
present in Orissa State under the pro-
grammes of the Central Social Wel-
fare Board;

(h) the main items of works taken
up in these centres during that period;
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(c) the amount of money spent in
each centre during 1857-58;

(d) the number of employees grade-
wise in each centre; and

{e) the number of empioyees among
them belonging to Scheduled Castes?

The Minister of Education (Dr. K.
L. Shrimalt): (a) and (c) to (e).
Necessary information 1s being collect-
ed and will be laid on the Table of
the Lok Sabha as soon as possible.

{b) Balwadis, Creche, General Med1-
cal aid, Maternity Services, Social
Education, Arts and Crafts and Cul-
tural and Recreational activities.

Untouchability

718, Shrf Pangarkar: Will the SMin-
ister of Home Affairs be pleased to
state:

(a) the amount allotted by the Cen-
tra] Government for propaganda for
the removal of untouchability mn
Bombay for the year 1958-59;

(b) whether the Bombay Govern-
ment has submitted any scheme for

thus purpose; and .

(c) if so, the nature of 1t?

The Deputy Minister of Home
Afairs (Shrimati Alva): (a) A pro-

vision of Rs. 1,36,500 has been made
for propaganda for the removal of
untouchability in Bombay State dur-
ing the year 1958-59.

(b) Yes, Sir.
{c) A statement 1s la:d on the Table
of the Lok Sabha.

Statement

Names of schemes proposed by the
Government of Bombay for propa-
ganda 1n connection with the removal
of Untouchability during the yesr
1858-59:~—

(1) Aid to Voluntary Organisa-
tions working for the removal
of untouchability

(2) Propaganda and Publicity
including observance of Hari-
jan days; holding of Melas,
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inter-caste dinners, Kathas,
Film-shows, Exhibitions,
Sammelans, Bhajans, Camps,
Pad-Yatras and Distribution of
prizes to villages which have
done outstanding work in the
eradication of untouchability.

@3

~

Publicity through pamphlets
and posters.

Tribal areas of Bombay

714. Shri Pangarkar: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the amount allotted for the
development of Tribal areas of Bom-
‘bay State during 1957-58 and 1958-59;
and

(b) the progress achieved during the
years?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
amount allotted for the welfare of
Scheduled Tribes and development of
Scheduled Areas in Bombay during

the years 1957-58 and 1958-59 is as
follows:—
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SL Year Amount allotted Total
No. = @ ———————
State  Central-
Plan ly Spon-
Schemes sored
Program-
mes
(Rs. in lakhs)
I. 1957-58 25-73  25°91  SI64
2. 1958-59 38-35 38-74 77-09

(b) The progress reports for the
year 1957-58 and for the six months
ending September, 1958 have not been
Teceived from the State Government
so far. The required information is
being collected and will be laid on
the Table of the House as soon as
received.
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Illicit Distilleries in Delhi

715, Shri Pangarkar: Will the Min-

ister of Home Affairs be pleased to

state the number of illicit distilleries
detected in Delhi during 1957-58?

The Minister of Home  Affairs

(Pandit G. B. Pant): 177.

0Oil Drilling in Bombay State

I Shri Pangakar:
716. \ Shri Assar:

Will the Minister of Steel, Mimes
and Fuel be pleased to state:

(a) the number and names of places
where oil drilling operations are going
on in Bombay State excluding Cam-
bay;

(b) the total amount spent so far im
this regard; and

(c) the result of these operations?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) In addition to
one deep well at Cambay, 12 shallow
holes have been drilled near Baroda.

(b) The information is being collect-
ed and will be laid on the Table of
the House.

(c¢) In one or two holes a very small
amount of gas was noticed, but in the
12th hole near Vedsar gas came out
with a certain amount of oil, under
pressure during testing on 10th Nov-
ember, 1958. It is too early to assess
the importance of this discovery.

Lignite Depeosits in Kerala

%17, Shri V. P. Nayar:  Will the:
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government of India
have received any detailed report of
the investigation by test drilling of
the lignite resources in Varkala in
Kerala; and

(b) if so, whether copies of the
report will be laid on the Table?

The Minister of Mines and Oil (8hri
K. D. Malaviya): (a) Yes, Sir.
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(h) A sistement vegarding results
of the investigation carried out by the

Kerala State has already been laid on
the Table of the Lok Sabha on the
19th November, 1958,

Untouchability

718, Shrl Kumbhar: Will the Min-
of Homne Affalre be pleased to

{a) the amount of money spent in
Orissa State out of the allotted amount
by the Central Government for the
removal of untouchability and welfare
of the Scheduled Castes and Scheduled
Tribes during the years 1955-56,
19568-57, 1957-38 and 1958-59 so far;
and

{b) the names of the items and
places where the money has been
spent?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) and (b).
A statement showing the amounts
utilised out of the Central assistance
allotted to the Government of Orissa
for the welfare of Scheduled Tribes
and Scheduled Castes (Removal of
Untouchability) during the years
1955-56 and 19858-57 is laid on the
Table of the House [See Appendix
II, annexure No. 100] The infor-
mation about the location of the
schemes have been given to the extent
available. The figures of expenditure
incurred during the year 1957-58 and
1958-59 (upto 30th September, 1958)
are being obtained from the State
Government and will be laid on the
Table of the House as soon as receiv-
ed.

Engineering College at Jorhat

719, Shrimati Mafida Ahmed: Wil
the Minister of Scientific Research and
Cultural Affairs be pieased to state:

(a) whether approval has been
acoorded to the Bcheme submitted by
the Government of Assam for
an Engineering College at Jorhat;

th) ¥ not, the reason thevest?
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The Deputy Minisier of Sclentifie
Rescarch and Cultural Afisirs (Dr. M.
M. Das): (a). Yes, Sir.

(b) Doss not arise.

Armed Forces Benevolent Fund

Shet H. N. Mskerjes:
"’"{mnmmum-:

Will the Minister of Defence be
pleased to state:

(a) what are the terms and condi-
tions of membership of the Armed
Forces Benevolent Fund;

(b) how is the fund operated and
who directs it; and

(c) what are the principles on which
payment out of the fund is made?

The Deputy Minister of Delemecs
(Sardar Mafithia): (a) to (c). The
Armed Forces Benevolent Fund was
not constituted on membership basis.
It was formed out of donations from,
and merger of, certain funds. The
Armed Forces Benevolent Fund is
operated under the provisions of Cha-
ritable Funds/Endowments Act. 1890
and the detailed scheme for the ad-
ministration of the Fund and the prin-
ciples on which payments are made
out of the Fund are given in the late
Defence Department Notification No.
1804 dated 12th July, 1947, a copy of
which is available in the Library of
the Lok Sabha.
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The Miunister of Edueation
L. Shrimail): (2) and (b).

Scurce,

@r. K,

1956-57 1957-58
Rs, Rs.

U.8. A | *%743,163°00 *%21,432°10
N Pe
*(Rs. 7,10,000°00 **(material

in cash and andequip-
Rs. 33,163-00 ment.
worth of mage-
rial and equip-
ment.)

Visitors te Jammu and Kashmir

28 Shri D. C. Sharma:
*1 Shri Ram Krishan:

Will the Minister of Defence be
pleased to state the number of permits
issued by the Government of India for
entry into the State of Jammu and
Kashmir during 1958, upto the 30th
November, 1858 (Indians and Foreign-
ers separately)?

The Deputy Minister of Defence
18hri Raghuramaiah): 16,462 permits
were issued by the Ministry of
Defence during 1958 upto the 26th
November. Of these, 13,305 were
issued to Indians and 3,157 to Foreign-
ors.

Election Petitions

usg, [ Shri D. C. Sharma:
"\ Shri Bibhut! Mishra:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 216 on the 18th August,
1958 and state:

(a) the further progress made so far
with regard to the disposal of election
petitions for the Lok Sabha and State
Legislative Assemblies (State-wise);

(b) the number of election petitions
still pending with the Election Tribu-
nals, High Courts and the Supreme
Court (separately); and

(¢) the number of elections declar-
ed null and void upto the 30th Nov-
ember, 1958?

The Deputy Minister of Law (Shri
Hajaraavis): A statement showing
the position as on the 15th November,
1058, {s placed on the Table. {See
Appendix 11, annexure No. 101},

/9 (Ai) LSD~3,
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Birth Centenary of Tagore

021. St D. C. Bharnaa: Will the
Minister of Sciemtific Rescarch and
Cultural Afisivs be plessed to state
the nature of contribution the Gov-
erament of India have made towards
the celebration of the Birth Centenary
of Shri Rabindranath Tagore, upto
the 30th November, 19587

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The Government of India
generally approved the tentative out-
line of a programme recommended by
the All India Tagore Centenary Com-
mittee, which has been set up by the
Sahitya Akademi, New Delhi, The
various State Governments have been
requested to set up State Centenary
Committees for the purpose,

2. The Government of India have
also a proposal to sponsor a documen-
tary film on Poet Tagore and a com-
prehensive programme on the air by
the All India Radio for the Centenary
year (1961).

Jama Masjid in Delhi,

728. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{(a) the up-to-date progress made
with regard to the renovation of Jama
Masjid in Delhi; and

(b) the total amount spent thereon
so far”

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Only special repair
work and not renovation it being
done. About two-third of the repair
work has been completed so far.

(b) Ot the Rs. 1,13,800'00 sanctioned
for the special repair work,
Rs. 84,656-48 n.P. has been spent upto
31-10-58.

University Laboratorits

720. Shri Ram Krishan: Will the
Minister of Education be pleased o
state in detail the nature of the sfforts
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made or proposed to be made to im-
prove the laboratories of various uni-
versities so that the standards of
wscientific education and research in the
country may not lag behind those of
other scientifically advanced countries?

The Minister of Education (Dr. K.
L. Shrimalf): A statement giving the
requisite information is placed on the
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 102].

Income-Tax Instalments

780. Shri Ram Krishan: Will the
Minister of Finanoe be pleased to
state:

(a) whether income-tax arrears are
allowed to be paid in instalments;

(b) if so, whether any interest on
arrears is charged;

(c) if so, the rate thereof;
(d) if not, the reasons therefor,

(e) whether it is also a fact that
incoma-tax arrear instabments are not
paid regularly; and

(f) the action taken in the matter?

Yhe Minister of Finance (Shri
Morarji Desai): (a) Yes, in deserving
cases.

{b) No.
{c) Does not arise.

{d) There is no provision in the
Inecome-tax Act for charging interest
on arrears of income-tax.

(e) Sometimes the assessees do not
pay instalments on the dates fixed.

{f) Where the instalments are not
paid regulsrly, assessees are reminded
about their obligation. If this does not
result in p satisfactory response, penal-
ty under section 46(1) of the Income-
tax Act is imposed. Where the cir-
cumstances warrant, action is taken
wider other provisions of Sec. 46 of
the Income-fax Act.

“
.
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Mw
S8hri 8. C. Samaata:

731. { Shri Subodh Hausds:
Shri Barman:

Will the Minister of Scientil Be-
search and Cultural Affairs be plessed
to state:

(a) whether there is any paucity of
Mining Engineers in India at present;

(b) if so, how many extra seats have
been sanctioned in the Indian School
of Mines and Applied Geology during
the last two years;

(c) the names of the Engineering
colleges and other institutions which
have opened Mining classes for
degree and Certificate courses during
the same period;

(d) what financial and other facili-
ties which have been given to these
Engineering institutions by the Central
Government; and

(e) how many Mining Engineers are
expected to come out each year to
meet this shortage?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) 45.

(c) (i) Degree courses in Mining
Engineering have been instituted at
the following institutions:

(1) Indian Institute of Techno-
logy, Kharagpur

(2) Bengal Engineering College,
Sibpur.

(3) Engineering College, Raipur.

(4) College of  Engineering,
Guindy.

(8) Engineering College, Osmania
University, Hyderabad.

(6) M.BM. College, Jodhpur.

In addition, the number of seats~in
mining engineering course at the
College of Mining and Metallurgy,
Banaras Hindu University has bemm
doubled.
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(i) Yor Diploms courses in Mining
Mngineering new institutions have
been started or facilities are being
provided in existing polytechnics as
shown below:

(1) Udaipur Polytechnic, Udaipur.
(2) Mining Insfitute, Oorgaum.
(8) Mining Institute, Keonjhargar.

(4) Mining Institute, Kothagudi-
um. (temporarily located at
Hyderabad).

(5) Mining Institute, Gudur
(8) Asansol Polytechnic.

(7) Mining Institute, Jharia Coal
Field.

(8) Muning Institute, Kodarma

(d) The total estimated cost of
development of facilities for training
in Mining Engineering at various cen-
tres as indicated above, excepting at
the Indian Institute of Technology,
Kharagpur, is: Non-recurring Rs.
§2:196 lacs; Recurring Rs. 14:24 lacs.
Against these estimates the Central
Government /University Grants Com-
mission provided 75 per cent. of the
non-recurring and 66-2/3 per cent. of
the recurring expenditure incurred by
the institutions concerned, upto 1st
April 1858, as grants-in-axd. After 1ist
April 1958, it has been agreed to pro-
vide the entire balance of the non-
recurring expenditure and the entire
net recurring expenditure upto the
end of the current plan period. The
Indian Institute of Technology, Kha-
ragpur being a Central Government
institution, all its expenditure on the
Mining Engineering course is bemng
burne by the Central Government.

{e) On the basis of the existing
facilities for training it is estimated
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Regional and Ststes Boards of
Technical Edueation

Shri Subodh Hansda:
m’{sm 8. C. Samanta;

Will the Minister of Scientiic Re-
search and Cultural Aflairs be pleased
to state:

(a) whether there is any difference
in the activities of State Boards of
Technical education and the regional
offices maintained by the Central
Government; and

(b) if so, the difference in their
activities?

The Deputy Minister of Scientifie
Research and Cultursl Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) The main differences in the
functions of the State Boards of
Technical Education and the Regional
Offices of the Ministry of Scientifie
Research and Cultural Affairs are as
shown below:

(i) The State Boards are doncerned
with affiliation or recognition of
non-University technical insti-
tutions in their respective
areas; prescribing of courses of
study; holding of examinations;
and award of diplomas and
certificates to successful candi-
dates. The Regional Offices do
not perform these functions.

The State Boards also inspect
periodically technical institu-
tions to ensure that the stan-
dards of the courses conducted,
instructional facilities provided
and other aspects are satisfac.
tory from the point of view of

recognisation. The Regional
Offices do not perform this
function.

(i) The State Boards advise their
respective governmehts regard-
ing development of technical
education in the states The
Regional Committees of the ARl
India Council for Technical
Education of which the Reglonal
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Offices are the Secretariat, assist
the All India Counci]l, Central
Government and University
Grants Commission in the eo-
ordinated development of
technioal education in the coun-
try as a whole, asseasment of
the needs of each region in res-
pect of technical education
facilities and formulation of
detailed plans to meet those
needs.

(iii) The Regional Offices assist in
various ways in the develop-
ment of existing technical insti-
tutions or in the establtishment
of new technical institutions
in their respective areas for
which grants-in-aid are provid-
ed by the Central Government
under the Five-Year Plans. They
represent the Central Govern-
ment on the Managing Com-
mittees of private technical ins-
titutions in receipt of grants
from the Centre. They also
watch over the progress of deve-
lopment schemes and help to
maintain close liaison between
the Central Government, State
Governments and technical ins-
titutions. The State Boards do
not perform this function.

(iv) The Regional Offices assist in
securing  practical  training
facilities in industry and other
establishments on an all-India
basis for the benefit of students
of all technical institutions in
the country. The State Boards
do not perform this function

Coal Price Revision Committee

Shri 8. C. Samanta:

75 Shri Subodh Hansda:

* 9 Shri T. B. Vittal Rao:
Bhri Ajit Singh Sarhadi:

Wil' the Minister of BSteel, Mines
and Feel be pleased to lay a state-
ment showing:

(a) whether the Cosl Price Revision
Committee has submitted its report to
Qovernment;
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(b) if so, the main recommendations
of the Committes and the decisioms
taken thereon;

(c) how many selected colliatiey
were visited and investigated by the
Accounts Officers as regards their cost
of productions; and

(d) whether duplicate accounts
books were found in any of the col-
lieries?

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): (a)
No. The report is expected to be
received by the middle of December,
19858,

{b) Does not arise.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 108].

(d) No.

Rural Higher Institutes

Shri Subodh Hansda:
734 < Shri 8. C. Samanta:
{ Shri Pangarkar:

Will the Minister of Education be
pleased to state:

(a) whether the recognition of the
Universities and other bodies hawve
been obtained for conferring the
Diploma from Rural Higher Institutes;

(b) if so, whether this Diploma
would be treated as equivalent to a
first degree of a University: and

(e) if not, what steps are being
taken to consider it at par with a first
degree of a University?

The Minister of Educatiom (Dr.
K. L. Shrimall): (a) to (c). Recogni-
tion of Universities and other bodiss
is not necessary for conferring
Diplomas. However, the Diploma in
Rural Services given by the National
Council for Rural Higher Rducation
has been recognised by the Govern-
ment of India in consultation wilh
UPSC & equivalsut to the first
degree of a University for purposes
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of recruitment tp under Govern-
ment wheve the degree of a
Wiitversity is the minimum qualifica-
fien. s recognition by the Universi-
Yes ax equivalent to their first degree
3 under consideration of the Inter-
Urilversity Board.

thaddla Parintrvana Jaysaati Memorial

Shri Subodh Hansda:
735. ! Shri 8. C. Samanta:
Shri Bhakt Darshan:

Will the Minister of Scientifie
Research and Cultural Affairs be
pleased to state:

(a) whether the scheme for laying
eut a park around the site of the
Monument to commemorate Buddha
Parinirvana Jayanti has been flnalis-
od;

(b) it s0, the steps taken to lay out
the park;

(¢) the amount proposed to be
spent on it; angd

(d) the progress, 1f any, made
fowards constructing the memorial?

The Deputy Minister of BScientific
Ressarch and Cultural Affatrs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Detailed drawings are expected
0 be ready by the end of 1958. The

Iay-out of the park will be commenced
thereafter.

(c) The estimated cost 13 about
Rs. 7°22 lakhs.

(d) Due to financial and operational

difficulties, the proposal to construct
the monument has been kept in
abeyance for the present.
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Naval Expansion Programme

739. Shri U. C. Patnaik: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 1550 on the 24th Sepiem-
ber, 1858 and state:

(a) whether there 1s any 8 year
Programme for the Indian Navy as
stated in Janes Fighting Ships;

(b) it so, the mamn features there-
of; and

(c) progress made so far mn imple-
menting the programme?

The Depuly Minister of Defence
(Shri na'lmnuhh): (a) No. The
reply given to perts (a) and (b) of
Sterred Question No. 1530 answered
on the 24th September, 1958 related to
naval establishments only.

{b) and (c). Do not arise,
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National Coal Development
Corporation

740. 8Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state;

(a) the number of quarters pro-
posed to be constructed for the em-
ployees of National Coal Development
Corporation at Ranchi.

(b) the amount likely to be spent
on thig during 1953-39; and

(c) when the quarters are likely
to be completed?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) 93.

(b) Rs. 7,84,750.
(c¢) January, 1959.

All India Petrolenm  Technelogical
Institute

741. Shri T. B. Vitfal Rao: Will the
Minister of Scientific Research and
Cuitural Affairs be pleased to state:

(a) whether the All India Council
of Technical Education considered the
proposal for setting up an All India
Petroleum Technological Institute;

(b) 1f so, the nature of recommen-
dation; and

(c) whether any foreign collabora-
tion is being sought for the setting up
of this Institute?

The Depuiy Minister of Scientific
Research and Cultural Affalrs (Dr.
M. M Das): (a) No, Sir.

(b) and (c). Do not arise.

Separate High Court Benches for
Labour Appeals

142. Shri Ram Krishas:
Shrl Wodeyar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it iz a fact that Gov-
emment propose to constitute a sepa-
rate bench of the High Courts for
quick disposal of labour appeals; and
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mguls:’mntmu;ﬂ scheme for the establishment of 37

The Minister of Home Aflabs
(Pandlt Q. B. Pant): (2) No auch
proposal is under consideration of
Government.

(b) Does not arse.

Demands of Delhi Cantonment Board
Teachers

943. Shri Ram Krishan: Will the
Minister of Defence be pleased to
sigte:

(8) whether the Government has
taken any decision in regard to
demands of Cantonment Board School
teachers in Delhi; and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Defence
{Sardar Majithiz): (a) and (b). The
only demand of the Cantonment
Board Schools teachers in Delln
brought to the notice of this Minstry
in May 1858 was that they should also
be allowed the benefit of Provident
Fund available to their counterparts
working in other aided schools. Actu-
ally the benefit of Provident Fund
was already available to the Canton-
ment Board Schools teachers in aceor-
dance with the provisions of the Can-
tonment Fund Servants Rules 1837.
The Cantonment Boards make contrj-
bution to the account of each deposi-
ter at the rate of 3} per cent. of the
salary of the depositer as against a
contribution at the rate of 6} per cent
made by the managements of other
aided schools. The teachers of the
Cantonment Board Schools are, how-
ever, eligible for bonuses also in addi-
tion at specified scale under the rules
mentioned above. In the circum-
stances no action was considered neces-
sary.

Diplomz Institutions

8hri Ram Krishan:

4. Shrl Achar:
Shri L. Achaw Singh:

Will the Minister of Scleatis
and Cultural Aftairs be

new Diploma institutions?

The Deputy Minister of Sclentifie
Research and Culfural Affairs (Dr.
M, M. Das): The scheme is under the
consideration of the governmens.

Iron ore Deposits in Naraaul

74S. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any steps hnvg been
taken by Government to exploit thp
iron ore deposits in Narnaul Tehsil in
Punjab; and

(b) if so, the details thereof?

The Minister of Mines and Ol
(Shri K. D. Malaviya): (a) and (b).
The deposits do not permit large scale
exploitation by the Government and
leases to interested private parties are
being granted.

U.P.S.C. Examination Centres

746. Shri Rameshwar Tantia: Will
the Minister of Home Affalrs be
pleased to state:

(a) which were the centres for
competitive examinations held by the
U.PS.C. in 1958-59 so far; and

(b) what 1s the basis for selecting
such centres?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No, 105.]

(b) Before a new centre for ea.m.ni-
nations is opened, the Commission
take into account all the factors in-
volved viz.,, the number of ca;:digates.
the availability of facililies for ®con-
ducting the examinations ore behalf of
the Commission in accordancc.e with
the standards of efficiency required by
the Commission etc.
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Grants for Sports

761, Shri N, Keshava: Will the
Minister of Education be pleased to
siate:

(a) whether the Government of
India give grants to State Govern-
ments for encouragement of sports;
and

(b) it so, the amount of grants
given to each State Government dur-
ing the years 1957-58 and 1958-59 so
far?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir. Grants
are paid to State Governments, State
Sports Councils and National Sports
Federations on the basis of specific
proposals received from them.

(b) 1957-58.

(i) Rs. 2,58,380 to the Uttar Pra-
desh Government for the con-
struction of a Sports Stadium
at Lucknow.

(ii) Rs. 50,000 to the Punjab Gov-
ernment for the construction by
the Punjab Badminton Associa-
tion of a Badminton Stadium at
Amritsar,

1988-59 (so far)

€iii) Rs. 1,18,000 to the Andhra Pra-
desh Government for the con-
struction of a Pavilion in the
Stadium already in existence in
Hyderabad.

uv) Rs. 2,600 to the Tripura Ad-
ministration for conducting
Coaching Camps in Football
and Volleybell

Bharat Scouts and Guides

Shri R. C. Mafht:
"’{ Shri Subodh Hansda:
wili the Minister of Education be
plesised t8 state:
(8) whether it is a fact that the

Nationa! Head Quarters of Bharat
Scouts and Guides heve submitted a
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proposal to the Government to estab~
lish & permanent All-Indiz Training
Centre and Pachmarhi; and

(b) if so, the action taken thereon?

The Minister of Educatiom (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Government of India have
approved the scheme and have agreed
to pay a total grant of Rs. 3-54 lakhs.
Out of this amount, a sum of
Rs. 60,000 has already been peid as
the first instalment.

Non-Student Youth Clubs and
Centres

749. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
State Governments are not coming
forward for financial assistance for
setting up of non-student youth clubs
and centres; and

(b) if so, the reason therefor?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir. The
financial assistance offered is however
for equipping the already existing
clubs and not for setting up new
clubs.

(b) No reason has been intimated
by any State Government so far.

Central Advisory Board for Tribal
Welfare

750. Shri R. C. Majhi: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether all the recommenda-
tions made by the Central Advisory
Board for Tribal Welfare have beema
accepted by the State Governments;
and

(b) if not whether any of the
recommendations have been accepted
by the States of Orissa, West Bengal
and Bihar?

The Deputy Minister of Heme
Affairs (Shrimall Alva): (a) Some of
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the recommendations made by the
Central Advisory Board for Tribal
Wellare bave been accepted by the
fitate Governments and some of them
are under their consideration.

(b) A statement showing the reac-
tions of the Governments of Orissa,
West Bengal and Bihar on the main
recommendations of the Board during
the years 1956 and 1857 is laid on
the Table of the House. [See Ap-
pendix II, annexure No. 108.] The
recommendations made by the Board
this year in their meeting held on
September 28, have been forwarded
t0 the State Governments only recent-
ly and their reactions are awaited

Technical Institutions

751 Shri R € Majhi:
° | Shri Subodh Hansda:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
od to state:

(a) how many private agencies or
State Governments have agreed to
fulfil the condition laid down by the
Central Government for financial
assistance for the establishment of
mew technical institutions;

(b) 1f so, how many such techni-
ea! institutions have been established
since the inception of the scheme; and

(c) their location?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.
M. M. Das): (a) 30 private agencies
have fulfilled the conditions laid down
by the Central Government, so far
during the current plan period. The
institutions concerned have started
functioning.

2. So far as State Governments are
eoncerned, the question of their ful-
filling the conditions does not arise
since assistance is being given to oaly
those schemes of technical education
which are included in the Second
Five Year Plan.
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(b) and (c). Thirteen Engineering
Colleges and fifty polytechmnics have
been established or are in the course
ol establishment at the following
places by private agencies and State
Governments so far under the Second
Five Year Plan, with assistance pro-
vided by the Central Government:

Engineering Colleges:

Ludhiana; Patiala; Gauhati; Burla;
Nagpur; Gwalior; Raipur (Madhya
Pradesh); Waltair; Trichur (Kerala);
Qulon; Coimbatore; Madurai; Gul-
burga.

Polytechnics:

Patade, Amer, Udmipur, Srnagar;
Patna, Bhadrak, Jhargram (West
Bengal); Puruha (West Bengal);
Muyrshidabad, Belghuna (West
Bengal), Narsingarh (Tnipura);
Karad, Sholapur, Vallabhvidya Nagar
(Bombay); Aurangabad; Amravati;
Bhilsa, Jaora; Ujjain; Raigarh; Now-
gong (Madhya Pradesh); Vishakhapat-
nam; Warangal; Hyderabad; Tiru-
path1 (Andhra Pradesh); Tanuku;
Alleppey (Kerala): Allagappa Nagar;
Triprayar (Kerala); Pandalam
{Kerala), Qulon; Trivandrum; Can-
nanore; Avadi (Madras); Pollachi
(Madras); Salem (Madras); Tanjore
(Madras); Virudhnagar (Madras);
Sankarnagar (Madras); Chettinad;
Annamalainagar; Karwar; Chikkama-
galur (Mysore); Belgaum; Bangalore
{2); Bhagalkot (Mysore); Gulburga
(Mysore); Tumkur; Chennapatna

Compilation of Gasxetieers

752. Shrl Hem Raj: Will the Minis-
ter of Scleatiic Research and Cul-
tyral Affairs be pleased to state the
dectsions taken at the State Officers’
meeting for the compilation of the Dis-
trict Gazetteers in regard to the
inclusion of different subjects which
will be dealt with in them?

The Deputy Minister of Scientifc
Bescarch and Cultural Affairs (Dr.
M. M. Das): The Plan of District
Gazetteers, as prepared by the Central
Organisation, wae approved at the
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meeting of the State Editors held in
New Delhi on the 6th/7th June, 1958
with slight modifications. A copy of
the chapter headings and contents of
the District Gazetteers as adopted on
the recommendations of the State
Editors’ Conference, is placed on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 107.}

Roads in Lahaul and Spiti Areas

953. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the amount sanctioned by the
Central Government for the construc-
tion of roads in the Lahaul and Spiti
Areas during the Second Five Year
Plan period;

(b) the amount utilised by the
Punjab Government during the first
three years of the Second Five Year
Plan period;

(c) whether the Punjab Govern-
ment have requested the Central
Governnient to make roads from
Manali to Mashi and Koksar to Key-
long truckable;

(d) if so. the ecstimated cost of
these roads; and

(e) the amount proposed to be given

to the Punjab Government for the
purpose during 1959-60?
The Deputy Minister of Home

Affaiys (Shrimati Alva): (a) The
plan provisicn for “communications”
in the Scheduled areas of the Punjab
is Rs. 77'54 lakhs.

(b) The expenditure incurred on
the road works during 1956-57 and
1957468 amounted to Rs. 7-18 lakhs,
The -actual expenditure during the
year 1858-59 will be known only after
the close of, the year.

{(c) and (d). The State Govern-
ment have proposed that the following
gections of roads should be made
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truckable during the second plan
period:—

Estimated cost

(a) Manali to Koti Rs. 2 lakhs,

(b) Koti to Rahla Rs. 1 lakh.
(¢) Gramphu to

Keylong Rs. 6 lakhs.

(e) The annual plan for 1859-60
has not yet been received from the
State Government.

Income-tax Arrears

754. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased 4o
state:

(a) whether steps have been taken
to realise the income-tax arrears due
from the Textile Mills in Kanpur;

(b) 1if so, the total amount realised;
and

(¢c) the amount yet to be realised?

The Minister of Finance (Shri
Morarji Desai): (a) Yes; steps as
provided in the Income-tax Act have
been and are being taken to recalise
income-tax arrears due from the
Textile Mills in Kanpur,

(b) The total amount collegted upto
31-10-1858 from these Mills is
Rs. 55,20,4886.

{(¢) Rs. 24.25,438.

Low Shaft Furnace Pilot Plant

755. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Ques-
tion No. 1424 on the 19th September,
1958 and state the progress of work
made so far in setting up of a Low
shaft furnace pilot plant for smelt-
ing iron at the National Metallurgical
Laboratory, Jamshedpur?

The Minister of Scientific Resesrch
and Cultural Affairs (Shri Humayun
Kabir): All the major heavy erec-
tion work is now completed. Auxili-
ary electrical installations are now in
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progress. Tests on briquetting of
raw materals to be used in the Low
Shaft Furnace are being made in the
Laboratory. The Pilot Plant is ex-
pecied to go into operation in another
four or five months.

All India Service of Engineers

758. Shrl Ram Krishan: Will the
Mister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 1294 on the 16th Septem-
ber, 1858 and state:

(a) whether the rephes regarding
“All India Service of Engineers” from
the remawing States have been
received;

(b) 1f so, the nature thereof, and

{c) the final decision taken m this
matter?

The Minister of Home Affairs
(Pandit G B. Pant). (a) A few more
replies have been received

(b) The replhies received so far
indicate that the State Governments
are not enthusiastic about the consti-
tution of an ANl India Service of
Engineers

(¢} The matter i« still under consi-
deration

Defence College

757, Shri Ram Krishan: Wil the
Munister of Defence be pleased 1o
state:

(a) whether 1t 15 a fact that Gov-
ernment propose to establish a college
in India on the pattern of the Im-
perial Defence College, London, for
mmparting training to the officers, and

(b) if so, at what stage 1s the pro-
posal?

The Deputy Minister of Delence
(Shri Raghuramalah): (a) and (b)
A proposal to this effect iz under
examnination,
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Foreign Grasts fo Univemities

758. Shri Raghunath Singh: Wil
the Minister of Education be pleased
to state:

(a) how many Universities or
Educational Institutions in India are
getting foreign grants or aids through
the Ministry of Education; and

(b) what 1s the total amount of
such annual aid?

The Minister of Edncation (Dr.
K. L. Shrimal): (a) and (b). A
statement 1s laid on the Table of the
Lok Sabha [See Appendix II, am
nexure No. 108.}

Scheduled Castes and Tribes in Kerala

759. Shri I. Eacharan: Will the Minis-
ter of Home Affairs be pleased to refer
to the reply gaiven to Unstarred Ques-
tion No 2641 on the 24th Septem-
ber, 1958 and state:

(a) whether any comments about
the working of Welfare Schemes for
Scheduled Castes and Scheduled
Tribes 1n Kerala have since been re-
celved from the State Government.
and

(b) 1f so, their nature?

‘The Deputy Minister of Home Affakrs
(Shrimati Alva): (a) Not yet

(b) Does not arnise

Oriya Drama

760. Shri Pamigrahi: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether any financial assistance
has been given to tht Government of
Onissa for the development and pro-
mtion of Oriya Drama during 1957-
58 and 1958-59 so far; and

1bY if so the amount thereof”

The Deputy Minister of Scientifie
Regeareh and Cultural Affaivs  (Dr.
M. M Das): (a) and {(b) No grant
has been given by the Government of
India; but the Sangeet Natak Aka-
demu has sanctioned grants totalling
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Re. 9,000 during 1987.98 to warious
erganisations in Orissa for the promo-
Sion and development of Oriya Drima.
Grants for 1958-59 have 1ot yet been
settled by the Akademi.

Central Institute of Indology

761. Shri Ram Krishan: Will the
Minister of Sclentifie Research and
Cultural Affairs dbe pleased to refer
to the reply given to Starred Ques-
tion No. 1011 on the 8th September,
1988 and state the nature of the steps
taken so far to train sufficient num-
ber of scholars for the different depart-
ments of Central Institute of Indology?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
MM. Das): The different Universities
which have Sanskrit and/or Indology
Departments and various institutions
of higher learning engaged in indolo-
gical research etc. have been request-
ed to forward particulars in respect
of such scholars as they consider
suitable to be trained in this behalf.
The suggestions received will be con-
sidered by the Government in consul-
tation with the Indology Committee.

' Australlan Cricket Team

762. Shri Rami Reddy: Will the
Minister of Education be pleased to
state:

(a) whether an Australian Cricket
Team is scheduled to visit our coun-
wy;

(b) if so, whether their programme
has been drawn up;

(c) the date of its visit; and

(d) the terms on which it has ag-
reed to tour this country?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) to (d). The visit 1s likely to
take place in the winter of 1959-80.
The gramme, and the terms on
which the tour will be undertaken,
have not €t been finalised.

Werld Petrsleum Cenferonce
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plessed to stete whethér Indin is talt-
ing part in World Petrolmim Confer-
ence to be held im New York in the
months of May and June 19897

The Minister of Mines and Ofl (Shel
K. D. Malaviya): The matter is under
consideration.

Consulting Engineers for Durgapur
Steel Plant

764, Shri Nath Pal: Will Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to Star-
red Question No. 1542 dated 24th
September, 1858 and state:

(a) how many Indian technicians
are at present provided by the Hindus-
tan Steel (Private) Ltd. to the Con-
sulting Engineers at Durgapur Plant;

(b) the terms on which these techni-
cians are employed; and

(c) the total expenditure incurred so
far on this account?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 47.

(b) They are employees of Hindus-
tan Steel Private Ltd. and their terms
are same as those of other persons
employed in similar positions in the
Hindustan Steel.

(c) Rs. 3,55,325.

Naval Exercises

4765. Shri Bibhutl Mishra: Will the
Minister of Defence be pleased %o
state:

(a) the total number of Indian ships
and aircrafts which took part in the
naval exercises held in September,
1958; and

{b) to what extent they have gained
success in their exercises?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) Nine ships
and five aircrafts took part In the
exercises on passage from Cochin to
Bombay. A few aircraft of the Indian
Air Force also took part in a major
exercise as the Fleet
Bombay Harbour.
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(b) The exercises were successful

and valuable experience was gained
dy the ofiicers and men

Council of Sclentific and Indastrial
Research

786. Shri H. N. Mukerjee: Will the
Mimnister of Sclentific Research and
Caultural Affalrs be pleased to state’

(a) the number and nature of pat-
ents taken out by organisations affi-
liated to the Council of Scientific and
Industiial Research during the period
1984 to 1958 so far, and

{b) how far such patents have been
found of use in this country and/or
abroad”

The Minister of Scientific Research
and Cultural Affairs (Shr1 Humayun
Kabir) (a) 276 patents have been
taken out by orgamisations affihated
to the Council of Scientific and In
dustrial Research during the pernod
19541958 (upto 3rd November, 1958)
“The patents are of industrial and deve-
lopmental nature relating to a wide
neld of science and technology

(b) From among these patents (1)
24 patcnts have been licensed to In-
dustry m India fo: commercial ex-
ploitation, and none m foreign coun-
tries (1) 28 patents have been releas-
ed to industry fiec of charge 1n India

Reclassification of Backward Classes

767. Shri Basumatari- Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
Question No 1524 on the 24th Sep-
tember 1958 and state

(a) the terms of reference or in-
structions to Deputy Registrar Gene-
ral for making a sample survey about
the Scheduled Tribes and Scheduled
Castes and other Backward classes in
the stlﬁe!.

(b) whether the large number of
Tribal people working 1n  the Tea
Gardens in Assam and also outside
Tea Garderns who are known as ex-
Tea Garden Tribes are taken as Sche-
duled Tribes; and

(c) it so the reason thereol?
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The Deputy Minister of Home Aflalrs
(Shrimati Alva): (a) No specific terms
of reference were 1ssued to the Deputy
Registrar General for conducting the
survey In order to enable the Gov-
ernment to evolve suitable criteria for
the precise defimtion of “Other Back-
ward Classes” he was asked to com-
pile and submit information on the
Literacy and occupational patterns of
the population according to the 1951
census m the States of Bombay, Mad-
ras and West Bengal

(b) No
tc) Does not arise

Discretionary Funds

768 Shrimati Mafida Ahmed. Will
the Minister of Finance be pleased to
lay a statement showing amounts
granted to Institutions/individuals 1n
the State of Assam from the discre-
tionary funds of various Ministries of
the Government of India during the
last five years?

The Minister of Finance (Bhri
Morarji Desal): A statement contain-
ing the requisite information 1s haid on
the Table of the Lok Sabha {See
Appendix Il annexure No 1091}

Indran Cltizenship

769. Shri Subiman Ghose. Will the
Minister of Home Affairs be pleased
to state .e

(a) how many inhabitants of forelgn
countries other than refugees from
Pakistan have applied for taking up
Indian citizenship in the jears 1857
and 1958,

(b) names of the countries to which
they belong, and

{(c) how many such application:
have been accepted and rejected and
how many are pending”

The Minister of State in the Midistry
of Home Affairs (Shri Datar): (a) to
(¢) Two Statements giving the requir-
ed information are laid on the Table
of Lok Sabha [See Appendix II, an-
nexure No 110].
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Parchase of Anti-Submarine Frigates

sve, [ Shrl P. K. Deo:
fht {sm B. C. Prodhan:

Will the Minister of Detence be
pleased to state:

(a) whether the Government. have
ordered the purchase of .Anu-Sub-
marine Frigates for the Indian Navy;

(b) 1if s0, at what price; and

(c) whether global tenders were
oalled for the supply of the sad
fngates?

The Deputy Minister of Defence
(Shri Raghnramalah): (a) No order
has been placed recently for the pur-
chase of an Anti-Submarine Frigate

(b) and (c) Do not arise
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Appointment of SD.0's in Tripura

772. 8hri Dasaratha Deb: Wil the
Minister of Home Affairs be pleased
fo state:

*
(a) thg mode of appointment of the
sub-divisional officers in Tripura;

(b) whether the candidates for the
posts of sub-divisional officers have
‘o appear in any competitive exami-
nation: and
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() if not, the reasons therefor?

The Minister of State in the Minktry
of Home Affairs (Shri Datar): (a)
Recruitment to the posts of Sub-Divi-
sional Officers 1s made by promotion
from the immediate subordinate rank
of Sub-Treasury Officers on a selec-
tion basis

(b) No.

{c) Having regard to the very
himited number of posts direct recruis-
ment on the basis of a competitive
test 1s not considered appropriate

Selzure of Currency Notes

s J Shrimati Mafida Ahmed:
* 7\ Shri Raghunath Singh:

Will the Minister of Finanee be
pleased to state:

(a) whether 1t is a fact that on the
25th October, 1958, the land customs
found and seized Rs 51,000 :n Rs 100
Indian currency notes at Dum Dum
Atrport, Calcutta, and

(b) 1f so, the broad details thereof”

The Minister of Finance (Shri
Morarji Desai): (a) and (b) Yes, Sir
On the 25th October, 1958, the Customs
Officer at Dum Dum Airport, Calcutta,
examining export cargo booked for
Hongkong noticed one wooden case,
which was declared in the shipping
bill as a @ft parcel On suspicion
the Customs Officer made a carefu}
examination of the box and it was
found that the strengthening battens
outside the box had been Ingeniously
hollowed out from inside and contain-
ed Rs 51,000 in Indian currency notes
of the denomination of Rs 100

Recruitment to Services

714, Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state
what are the various factors which
are taken into consideration for ree-
ruitment to the three services in the
lower ranks?

The Deputy Minister of Defonoe
(Sardar Mafithia): The main factors
which are taken into consideration for
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recruitment in the ranks in the three
services are nationality, age, physical
and medical standards and educa-
tional qualifications of the applicants.

Milhtary Truck Acclidents

715, Shri Hem Raf: Will the Minis-
ter of Defence be pleased to state:

(a) the number of accidents of col-
lision between Miltary lorries and
civil buses which took place in the
Punjab during the years 1956, 1957
and 1958;

(b) the number of lives lost and the
damage done to the mMtary and civil
property; and

(c) the steps taken By the Govein-
ment or proposed to be taken to
minimise the accidents?

The Deputy Ministef” of Defence
(Sardar Majithia): (a) The number of
accidents by collision between mihtary
lorries and civihan buses or lornes
in Punjab during the three years was
as follows:

1956 10
1957 v
1958 i1

(bY As a result of the accadents,
only one civihan died m 1956. There
were no deaths due to these accidents
in 1957 and 1958 As regards the
damage done to the milftary a®a@ civil
property, the information is not avail-
able Such cases were disposed of
by wvarious units which have since
changed location The time and la-
bour involved in the collection of
this information will not bhe com-
mensurate with the results hkely to
be achieved.

(c) To bring down the motor vehs-
cle accidents in the Armed Forces
to the minimum, tstructions have
been issued to Armed Forces per<on-
nel from time to uime that (1) traffic
rules should be strictly observ-
ed specially in urban and
thickly populated areas. (ii) vehi-
cles on the move particularly through
inhabited localities should be checked
by flying squads of military police
for over speeding; and (iii) recruit
drivers should not be posted to units
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before achieving tue prescribed stand-
ard of training.

Instructions also exist in respect of
“High Way Code”, “Speed Restric-
tions” and “M.T. Discipline” which
are issued and revised where neces-
sary from time to time, Every M.T.
accident i1s thoroughly investigated by
a Court of Inquiry and person/persons
found guilty is/are awarded appro-
priate punishment.

Exchange for West Indies )
Cricket Team

Forelgn

776. Shri Aurobindo Ghosal: Will the
Minister of Education he pleased to
state:

(a) whether any foreign exchange
has been sanctioned for the West
Indies cricket team's tours in the
ensuing winter; and

(b) i1f so what 1s the amount?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) £186,500.

Staff with Ministry of Scientific
Research and Cniltural Affairs

771. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affalrs be pleased to refer to
the reply given to Unstarred Question
No 2682 on the 24th September, 1858
and state:

(a) the percentage of posts of as-
sstants and clerks in the Ministry of
Scientiic  Research and  Cultural
Aftairs reserved for the Scheduled
Castes and Scheduled Tribes by Gov-
ernment;

{b) the reasons for not filling up
the same, and

(¢) the time by which it will be
filled up”®

The Deputy Minister of Sclentific
Research and Cultural Affairg (Dr.
M. M. Das): (a) The posts of Assist-
ants and clerks in the Ministry of
Scientific Research and Cultun}'
Affawrs are included in the cadres of
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the Central Secretariat Service and
the Central Secretariat Clerical Ser-
vice, respectively direct recruitment
to which, on the basis of competitive
examinations held by the Union Pub-
lic Service Commission, is made by
the Ministry of Home Affairs on an
all-Secretariat basis. The reservation
for Scheduled Castes and Scheduled
“Tribes for this recruitment is 12§ and
5 per cent respectively. As for the
post of clerks filled otherwise, the
respective percentage is 16 2/3 and S.

(b) and (c) The short fall 1s due to
non-availability of suitable candidates
and also due to the fact that the can-
didates recruited through open com-
petition are not distribufed to various
Ministries on a Community basis. It
is not possible to indicate a time limit
by which the reserved quofa for these
communities will be filled up.

Service Continulty and Probation
Period Rules

778. Shri Kumbhar: Will the Minis-
{er of Home Affairs be pleased to state:

{a) whether the previous services
continue f any employee of any De-
partmen. of any grade of the Central
Government is promoted to higher
post in that Department or transferred
to other Department on promotion;
and

(b) what is the period of probation
laid down for the employees (grade-
wise) of the Central Government?

The Minister of State in the Minstry
of Home Affairs (Shri Datar): (a)
Yes. The continuity of service of an
employee is disturbed only if he is
discharged, removed or dismissed from
service On promotion or transfer to
a higher post, an employee mantains
continuity of service,

(b) No uniform period of probation
has been prescribed for all grades in
the Central Services. The period of
probation, which normally varies from
one t6 two years, is fixed for each
service/department with reference to
its needs. The required information
is not readily available and the time
and labour involved in its collection
will be considerable.
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Welfare Extension Projects in Orissa

780. Shri Panigrahi: Will the Minis-
ter of Education be pleased to state:

(a) whether Welfare Extension Pro-
Jects have been started in Orissa by
the Central Social Welfare Board; and

(b) if so, how many such projects
have been started and the places
where they are located”

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes Sir.

(b) A statement giving the requi-
site information 1is placed on the Table
of the Lok Sabha {See Appendix II,
annexure No 111}

Administrative Staff College
Hyderabad

781, Shri Jinachandran: Wil the
Minister of Sclentific Research and
Cultaural Affairs be pleased to state:

(a) how may students are admitted
every year for training in the Ad-
ministrative Staft College at Hyder-
abad and what is the duration of the
course;
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. (b) whether the College is intended
only for those Officers in service ahd
if so, what is the maximum age-limit
for admission; and

(c) what is the expenditure by the
Government of India on each student
for the training?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Administrative
Staff College conducts three Courses
a year, each of three months’ dura-
tion. - The number of candidates ad-
mitted to the three courses conducted
so far, is as shown below:

Ist Course :  6th December, 57

to 30
28th February, ’58
13th June, ’58 1
to > 36

sth September, 58 |

26th September, 58 1
& 37
19th December, 58 J

2nd Course :

3rd Course :

The College, when fully organised,
will admit 60 candidates to each
course.

(b) Persons who are working in se-
nior executive positions in industry,
commerce, Government departments
and other organisations and possess
generally 10-15 years’ experience are
admitted. No definite age limits are
prescribed but candidates generally
belong to the age group 30-45.

(c) The Central Government are
giving a recurring grant of Rs. 3.0
lacs per year to the College for the
first three years. On this basis, the
share of the Government of the ex-
penditure per candidate is about Rs.
1666. In addition, the Government
are bearing the fees and other ex-
penses of the Officers of the Central
and State Governments sent for train-
ing at the College.

Delhi Public Library

%82. Shri Ram Krishan: Will the
Minister of Education be pleased to
state:

(a) whether the scheme for the re-

modelling of the Delhi Public Lib- -

rary has been finalised; and
259 (Ai) L. S. D. 4
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(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) No such scheme

is under the consideration of the Gov-
ernment of India.

(b) Does not arise.

Tribal Areas

vg3. J Shri U. C. Patnaik:
"\ bhri Mohan Nayak:

Will the Minister of Home Affairs
be pleased to state what concrete steps
the Union Government have taken to
encourage tribal-mindedness among
officers posted by them to tribal areas?

The Deputy Minister of Home Affairs
(Shrimati Alva): The officers posted
in tribal areas are State Government
servants. Certain States have their
own arrangements for the training of
these officers in tribal affairs. The
Government of India have also sanc-
tioned a grant to meet the cost of train-
Ing of State Government officers at
the Tata Institute of Social Sciences
at Bombay.

Adimjati Technical Institute

784. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
is always a shortage of tribal boys in
the overseer course of the Adimjati
Technical Institute at Imphal; and

(b) whether Government have ap-
proved of the proposal to admit non-
tribal students of Manipur from the
next session of the Adimjati Technical
Institute in view of the fact that it is
difficult to get seats for overseers
course in institltions outside Manipur?

The Deputy Minister of Ho;ne Affairs
(Shrimati Alva): (a) Yes.

(b) Not yet. The matter is under
consideration. .
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National Advisory Council for the
Education of the Handicapped

185. Dr. 8ushila Nayar: Will the
Minister of Education be pleased to
state:

(a) what is the personnel of Nation-
al! Advisory Council for the Educa-
tion of the Handicapped;

(b) the main recommendations
made by them during the last two
years,

(c) which of them have been im-
plemented so far; and

(d) the reasons for the delay in the
formulation and implementation of
a comprehensive scheme for the needs
of handicapped children?

The Minister of Educafion (Dr.
K. L. Shrimali); (a) to (d). A state-
ment giving the requisite information
ifs placed on the Table of the Lok
Sabha. [See Appendix II, annexure
No, 112).

Handcarts and Wheel Barrows for
Scavengers

786. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the State Government
of Orissa have submitted schemes for
the supply of handcarts or wheel
barrows to scavengers employed by
Munucipalities or other local boadics;
and

{b) whether the sum of Rs. 39000
sanctioned to the Government of
Orissa for the above purpose has
since been drawn?

The Deputy Minister of Home Afflairs
(Shrimati Alva): (a) Yes, Sir.

(b) Prdiress report from the State
Government has not yet been received.
The required information is being
ahtained and will be laid on the Table
of the House as soon as §)
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Primacy Edgcation '

8%, 8hri B. €. Msilick: Will the
Minister of Education be pleased to
state:

(a) whether any financial assistance
bas been given to the State Govern~
ment of Orissa for primary education
during 1958-59, so far; and

(b) the total amount of money that
has been allocated to the State of
Orissa for primary education under
the Second Five Year Plan?

The Minister of Educaien (Dr.
K. L, Shrimall): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha.

STATEMENT

(a) According to the new procedure
introduced this year regarding the pay-
ment of Central assistance to the State
Governments for the implementation
of Development Programmes under
the Second Five Year Plan, separate
sanctions for individual schemes are
not issued in advance to State Gov-
ernments Lump sum “ways and
means advances” to the extent of 3/4
of the admissible Central assistance
for all sectors of development
being released in regular month-
ly instalments beginning in May,
1958 The amount of Central assist-
ance that will be admissible to Gov-
ernment of Orissa for any category
of schemes will be calculated during
the 4th quarter of the vear on ‘he
basis of the actual progress achieved
by that State during the first three
quarters and estimates for the 4th
quarter. Scheme-wise sanctions of
Central grants for the year 1958-39
will be issued accordingly, at that
time

(b) A sum of Rs. 26523 lakhs was
allocated to the State of Orissa for
Elementary (including Basic) Edu-
cation at the time of the formulation
of the Second Five Year Plan.

Deolhi Basic School Teachers

788, Shri A. XK. Gopaian:
Shri Kunhan:

Will the Minister of Edugation be
pleased tq wfar tn the rply given
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o Unstarred Question No €64 on 21st
August, 1958 and state:

{») whether the rest of the teachers
in the Basic Schools in Dellm have
been made permanent, and

(b) 1f not, the reasons for the delay?

The Minister of Education (Dr. K, L.
Shrimall): (a) Not yet

(b) The Basic Schools in Delh: have
since been transferred to the Dell
Municipal Corporation and the matter
is now under their consideration

Tnsacance

789. Shri Muhammed Elias: Will the
Munuster of Defence be pleased to
state’

(a) whether 1t 1s a fact that Other
Ranks 1n the Defence Services are not
allowed to subscribe to insurance from
the Provident Fund Deposits, and

(b) 1if so, the reasons therefor?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes

¢b) The Armed Forces do not pro-
vide a long-term career for the mujo-
rity of personne! below officer rank
The main object of the Armed Forces
Personnel Provident Fund 1s to enabie
them to accumulate some savings
during their service, which would help
wn their rehabibitation 1n awvil Ife,
and also to meet certain obligatory
expenses such as marriages and other
ceremonies even while in service In
the case of senior ranking personnel,
such as JCOs, the savings are conserv-
ed for objects hke purchase or con-
struction of houses Subscription to
the Fund 1s optional, and not oblga-
fory; and personmel are expected to
finance their mnsurance policies, if any,
from savings other than what are
diverted to the Armed Forces Person-
sl Provident Fund for the specifie
purposss mentisned abowe.
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Effgctive use of Indigemous Materials

190, Shri Vajpayee:
) Shri U. L. Patil:

Will the Mimster of Defence be
pleased to state

(a) whether the Ministry of Defence
has 1nitiated a drive to mmprovise and
adopt materials available in the coun-
try and put them to effective wuse,

(b) whether the Ministry propose to
recondition unserviceable trucd, and
other mihitary vehicles, and

(c) the experience gamned ] Jherto
in this regard?

The Deputy Minister of Defence
(Shri Raghuramafah): (a) Yes

(b) All repairable wvehicles for
which there 3s a requirement are
reconditioned or overhauled by Army
Base Workshops under phased repair
pProgrammes

(¢) Vehicles so far overhauled in
EME Base Workshops have given atis-
factory service
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Iron Ore Deposits in Punjab

79%. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that large
deposits of good quality iron ores have
been found in Punjab; and
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(b) it so, the names of places and
the quantity found there?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir. Only
some minor deposits have been found.

(b) Medium sized good quality iron
ores have been found as follows:

Locality Qualiry

(1) Kangra dis- Halfami- Quality of the
trict—along the Nlionton.  ore of this 6

Quantity

left bank of Uhl mile belt varies
river near Dhar- from place
man, to place.

(2) Mohindergarh Little over The quatity of
district Iroa-  onemill-  the ore is fair

ore has been jontons.  average iron
recorded at Ch- content being
hapra-Antri- 60°78%.

Beharipur  in
Mbhindergarh.

Iron ore is also reported near
Dhanota and at Dadri Tahsil of
Mohindergarh district.

Cheap Editions of Books

_rShri Hem Barua:
783. 4 Sbri Bibhuti Mishra:

Wil the Minister of Education be
plcased to state:

(a) whether 1t 1s a fact that the
Education Minister indicated at the
recent Semunar on Publishing and
Book-production orgunised by the All-
India : Hindi Pubhshers'  Association
that the Government propose to help
in the production of chcap editions of
books of the nature of Pelican and
Penguin series;

(b) if so, whether details of such a
proposal have becen worked out; and

(¢) the nature thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) Speaking at the Semi-
nar, the Education Minister said; “The
National Book Trust was set up last
year to undertake the publication of
good inexpensive books on diverse
topics, in the Indian languages. We
know how useful, the Pelican and
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Penguin Books in Enghish have proved
to the entire world It is our aim
also to see that good books, in which-
ever languages they may be, should
reach the common people” (From a
speech delivered in Hindi)

(b) and (¢) Do not arise

Annual National Art Exhibition

794. Shri Hem Barua: Will the
Munster of Scientific Research and
Cultural Affairs be pleased to state-

(a) whether 1t 1s a fact that the
Lalit Kala Akadam: proposes to award
three prizes to the best exhibits in the
academic the oriental and the moder-
nistic styles at the annual National
Art Exhibition, instead of a single
priz¢ as hitherto, and

(b) 1f ~o the reasons for the depar-
tuic from the original procedure”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M M Das). (a) The Lalt Kala
Akademi has decided to award nine
prizes in all of Rs 1,000 each, for the
three best exhibits in each of the three
schools of Paintings—Academic-
Realistic, Oriental and Modern The
best of the nine exhibits will also be
awarded the Akademi's Gold Plaque
of the vear, if adjudged as the best
exhibit of the year

(b) The main reason 15 to give pro-
per recognition and encouragement to
different schools of painting in the
country

Petroleum Products
795. 8hri N. R, Munisamy: Will the
Minister of Steel, Mines and Fuel be

pleased to state-

(a) what are the long term esti-
mates of India's requirements of petro-
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leum products for the next five yeurs;
and

(b) what 1s the exact quantum of
foreign exchange savings as a result
0t the working of the refineries in
India at present?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Estimates
of forward requirements of petroleum
Products m the country are treated us
Secret and, therefore, are not disclosed
1 the public interest

(b) According to calculations made
by the Reserve Bank of India, in 1955
the savings (excluding retained earn-
mgs} were Ks 262 croges and, w1 {856,
Rs 322 crores These calculations are
being exammed further, sumlar
Teview 1s 1n progress regarding 1857
Qlso
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Exgineering Diplorha

{Shri Vajpayee:

| Shri Bangshi Thakur:

| Shri Bahadur Singh:
798. { Shri Ram Krishan:

| Shri Bhakt Darshan:

Smt. Sucheta Kripalant:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleansed
to state:

(a) whether 1t s a fact that the
qualified Overseers of Hewett Eng:-
neering School and Civil Engineering
School, Lucknow are considered for
employment in various offices under
the Government of India whereas those
of the Civil Engineering School,
Allahabad are not;

(b) whether it 1s & ‘fact that Over-
seers from all these institutions are
awarded the same Diploma in Civil
Engineering by the Ad hoc Board of
Engineering Education in Uttar Pra-
desh on the basis of a combined
examination; and

(¢} if so, the reasons for the dis-
crimination?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) to () The Overseers
Certificate in Civil Engineering award-
ed by the Government of Uttar
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Pradesh was provisionilly recognised
by the Central Government in 1955.
At that time, Hewett ineering
School, Licknow and Civil Engineer.
ing School, Lucknow were preparing
candidites for the Certificate.

The State Government reconstituted
in January, 1958 their Ad hoc Board
of Engineering Education and vested
it inter alia with powers to prescribe
courses of study, conduct examinations
and award diplomas and certificates in
respect of various technical institutions
in the State. Hewett Engineering
School, Lucknow, Civil Engineering
School, Lucknow, Civil Engineering
School, Allahabad and several other
institutions in the State which have
been established recently are now
affliated to the Ad hoc Board. The
question of recognition of the Diplomas
and Certificates awarded by the Board
13 under the consideration of the
Central Government.

Coal for Delhi

199. 8hri Vajpayee: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether the Delhi Administra-
tion has sought the aid of the State
Trading Corporation for an extra sup-
ply of coal to build its winter reserves;

(b) if 30, the response to this
request; and

(c) whether the terms and condi-
tions for this transaction have been
worked out?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). In order to prevent a shortage of
domestic coke in Delhi during the
winter months, the State Trading
Corporation has agreed, at the request
of the Delhi Administration, to Bring
in an extra supply of soft ‘toke this
senson. The terms and conditions of
this transaction have already been
worked out between the State Trading
Corporation and the Delhi Adminis-

tration.
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Corruption Cases

)

800. Shri N. R. Munisamy: Will the
Minister of Home Affairs be pleased
to state the number of corruption cases
launched by the Special Police Estab-
lishment in 1958 so far, State-wise,
showing the ultimate convictions?

The Minister of Home Affairs
(Pandit G. B. Pant): A statement
containing the required information is
placed on the Table of the Lok Sabha.
[See Appendix II, annexure No. 114.]

Central Government Servants

801. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 94 on the 18th
November, 1958 and state:

(a) the number of Central Govern-
mént Servants belonging to Scheduled
Castes and Scheduled Tribes (Cate-
gory-wise);

(b) whether this number fills up the
reserved posts for Scheduled Castes
and Schéduled Tribes; and

(c¢) 1t not, the action being taken by
the Government in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to t(c). The information is being
collected und will be laid on the Table
of the House.

Acquisition of Land in Lunef

Shri P. R. Patel:
802. { Shri K, U. Parmar:
Shri M. B. Thakore:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any compensation for
land acquired for Lunej oil drilling
has been paid; and

(b) if so, the amount paid per acre?
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The Minister of Mines and OLL
(Shri K. D. Malaviya): (a) Two-third
compensation has been paid for lands
acquired at Drill-site No. 1, except in
three cases. Of these three owners,
two refused to accept payment and
title of the third claimant is doubtful.
No compensation except crop compeén-
sation has yet been paid for lands
acquired at drill Site No. 2 and also for

a small additional plot of land at Site
No. 1 .

(b) Amount paid per acre of land
is Rs. 111.
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12 hrs,
MOTION FOR ADJOURNMENT

Arrecrp FAILURE TO INCREASE SUGAR-
CANE Prices

Mr. Speaker: I have recewved a
notice of an adjournment motion from
Shri Ram Sevak Yadav and Shri Arjun
Singh Bhadsuria They want to dis-
cuss the situation ansing out of the—

“Failure of the Government of
India to take action on the resolu-
tions unammously passed by the
Legislative Assembles of UP.
and Bihar for increase m the price
of sugarcane”

The notice 1s a long one 1 need
not read the whole ot 1t

As long ago as, I think, the 8th of
November- or even earlier—[ got
notice of a motion about the fixation
of sugaicane prices from Shri Khush-
waqt Rai, saymg that the question
regarding the fixation of higher prices
of sugarcane as recommended by the
UP and Bihar Legislative Assemblies
b¢ taken into consideration On that,
on the 16th, I passed an order, ‘Why
not treat the notice as a calling atten-
tion notice on which the Government
may makt a statement? If he still
wants to discuss it, we may consider
the matter later Find out from the
hon Mimster’

Then we wrote to the hon Minister
He has not found time so far to make
a statement before the House Is he
willing to make the statement today”

The Minister of Food shd Agricul-
ture (Shri A. P Jain): I can make &
statement 1n a few days' time; or,
you want, I shall make the statement
Just now

Mr. Speaker: The hon Minister can
make the statement today, we should
not keep the matter pending

Shri Yadav (Barubanki): The cane-
growers of U.P have decided to go on
stnke and to stop the supply of sugar-
cane to the mulls. So, it would be
better if the Minister of Food and
Agriculture fixes up the price before
the 15th December.

Shri 8. M. Banerjee (Kanpur): Srir,
in UP. and Bihar.

Mr Speaker: I am not going to allow
the hon, Member to speak, it 1s not a
general discussion

Shri S. M. Banerjee: Prices have not
been filxed 1n UP even.

Mr. Speaker: The hon Member 1s
not a party to the notice of the
adjournment motion given by Shn
Yadav and Shr1 Bhadauria

Shri S. M. Banerjee: Sir, 1 come
from UP

Mr. Speaker: There are 88 hon
Members coming from UP, not one
hon Member Probably, the hon
Member 1s muslied by the fact that I
am leamung towards lus side I was
physically leamng that side I was
tecetved notice of this adjournment
motion 1 have merely to consider
whether 1t should be allowed or not.
I am not going to allow it. In view
of the keenness of the hon Members
I am anxious that the House should
have an opporturutv to know what
exactly the position 1s But for the
fact that I want to hear what the hon
Minister has to say, I would not have

brought 1t up here He 1s going to
make a statement

Shri Yadav: I want to say a few
words

Mr. Speaker: Not before the hon
Minister makes his statement

Shri A. P. Jain: Sir, the price of
sugarcane 15 fixed by the Government
one year before the harvesting season
and the price of sugarcane for the
season 1958-59 was fixed either in the
month of December, 1957, or early
1958, that 1s, before the sowing took
place The prices fixed were Rs 1-7-0
at the gate and Rs 1-5-0 at the out-

station Those prices continue to pre-
vail

1 understand that the UP Legis-
lature and the Bihar Legslature have
passed resolutions for enhancing those
prices But the practice always has
been that the prices once announced
apply to the next harvest
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You will remember, Sir, that on a
aumber of octasiohs it has béén statéd
in this Houde that ¢ven with these
prices of Rs. 1.7-0 at the gate sl
Rs. 1-5°0 at outstations, the area
under sugarcane is increasing and
particularly in some western districts
of UP. It has been increasing at the
cost of the areas under foodgrains.
“These prices are remunerative and
Government have no intention of revis-
ing the prices for 1888-8b. For 1938-80,
the matter will come up for considera-
tion before Government, prices for
1939-60 will be announced later.

It will really b¢ a pity if any politi-
chl party ot any individuwal person. . .

Shri Braj Raj Singh (Firozabad):
Congress is after that in U.P. because

they have agreed to the passing of this
resolution.

Shri A. P, Jah: Whether it is the
Congress or it is the opposition party,
anybody who incites the cane-growers
not to supply cane to the mills is not
doing ary service to the cane-growers.
If the cane-growers do not supply the
cane to the mills they will suffer the

most.

I will, therefore, submit that the
policy of Government had beéen
announced well in time and there is
no reason for revising it and uny agi-
tation against it is not helpful either
10 the cane-grower or to anyone clse
(Interruptions.)

siiri Tyagi (Debra Dun): The cane-
growers are not going to be misguided.

Some Hon. Menibers rose—

My. Bpeaker: 1 am now concerned
only with the question of the admis-
sioti of the adjoutnment motion. If it
is a@mitted, hon. Members will have
an opportunity to speak. But, it is
not going to be admitted. (Interrup-
tiores, ¢

Obder, plewse. Hon. Members will
%indly hesr me. This {8 a longstand-
ing mattsr. The UP. Legifiative
Assembly and the Hihat Leghilative

Papers Laid on the m
Tabdle

Assembly have passed resolutions
according to this notice of the adjourn-
mint motion. ‘The hoh. Minister was
apprised of thit long age, as early as
8th November. He has considered this
mautter and he says he is not going to
revise the prices. On the ofther hand,
he is deflnitely of the opinion, as he
has said, that hon. Members will be
doing an injustice to the cane-growers
thetiselvés. "That is the view of the
Govérnment.

Under those cirrumstances and In
view of the fact that this is a continu-
ing matter and it has been there for a
long time, adjournment motion is not
the proper method. Therefore, I am
not going to give consent.

Shrl Braj Raj Singh: I wanted to
ask a question. (Interruptions.)

Shri Jagdish Awastht (Bithaur): It
18 unfortunste. . . .

Mr. Speaker: Everything s unfortu-
nate. Hon. Members must know the
scope of an adjournment motion. I
would not have brought this before
the House but for the fact that 1
wanted the hon. Minister to make a
statement He has made the statement
now. In view of that I feel that
adjournment motion is not the proper
method and I do not give my consent.

.Shrl Braj Raj Singh: I wish to sub-
mit only one thing. Sir (Interrup-
tions.)

Mr. Bpeater: Papers are 1o be laid
on the Table.

12.09 his,
PAPERS LAID ON THE TABLE

RerorrT oOF INDIAN Dpisoaton to
Mexsint oF I MY

The Minister of Finance (Shri
Morarji Desal): Sir, I begt to lay on
the Table a copy of the Report of thé
Indian Delegation to the Thirteehtl
Annusl Meeting of the Biafds of Guv-
ernors of the Intetnation®l Monétity
Fuhd and the International BahX foy

Reconstruction and Devtloprhetit and’
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the Second Anmwel Meeting of the

Board ¢f Gevernots of the Inter-

national Finance Corporation, {Placed
in Library, See No. LT-1061/56.)

AMpyoMenTs 70 CENTRAL BALES Tax
(REGISTRATION AN TumnovEr) RuLEs

Shri Morar}i Desai: Sir, I beg te lay
on the Table under sub-section (8) of
section 13 of the Central Sales Tax
Act, 1956, a eopy of Notification
No. G.S.R. 806, dated the 1st October,
1958, as cosrected by Notification No.
G.S.R. 1039 dated the 8th Nuvember,
1058, making certain amendments to
the Central Sales Tax (Registration
and Turnover) Rules, 1957. [Pluced
in Library, See No. LT-1085/58.]

STATEMENTS r¢ ACTION TAKEN ON
ABBURANCES

The Minister of  Parliamentary
Affairs (Shri Satya Narayamn Sisha):
Sir, I beg to lay on the Table the
following statements showing tie
action taken by the Government on
various assurances, promises and
undertakings given by Ministers
during the various sessions shown
against each: —

(i) Supplementary statement No.

11. {See Appendix II,
annexure No. 116.})

Fifth Sesvion, 1958 of Second Lok
Sabha,

(i) Supplementary statement No.
X1 [See Appendix II,
annexure No. 117.}

Fourth Session, 1958 of Seccnd
Lok 8abha.

(iil) Supplementery statement No.
XIII. ([See Appendix II,
annezure No. 118.]

Third Session, 1857 of Second

Lok Subha.

(iv) Supplementary statement No.
X, [See Appendix i,
sanexure No. 119.)

fteenth Session, 1957 of First
Lok Sabha.
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Committee

Avitronvativet 10 InprAN  Porics
Service (PAY) Ruizs

The Depity Mfhister of Nome
Aflalvs (Bhirimatt Al¥n): Sir, I beg to
lay on the Table, under sub-section
(2) of section3 of the All India
Services Act, 1951, a copy of Notifica-
tion No, G.S.R. 1095 dated the 22nd
November, 1958, making certain
amendments to the Indian Police
Service (Pay) Rules, 1954. [Plsced in
Library, See No. LT-1082/58.]

AMENDMENTS T0 CENTRAL Excisk
Ruzes

The Deputy Minister of Finance
(Shri 8. R. Bhugat): Sir, I beg to lay
oh the Table, under section 38 of the
Central Excises and Salt Act, 1844, a
copy of ¢ach of the following Notifira-
tlons making certain further ameénd-

ments to the Central Excise Ruies,
1944; —

(i) G.S.R. No. 954 dated the I8th
October. 1988.

(iiy G.S.R, No 935 dated thgy 18th
October, 1858.

(iu) G.S.R. No. 1018 dated the Ist
November, 1958.

(iv) G.S.R. No. 1017 dated the 1st
November, 1958.

{v) G.S.R. No. 1019 dateg the Ist
November, 1968.

{Placed in bLibrory, See No. LT-
1068/58.)

12.10 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-SECOND REPORT

The Minister of Pariiamentary
Afisirs (Shri Satya Narayan Sinka):
Sir, 1 beg to move: .

“Mhat this House agrebs with
the Thirty-second Report of the
Business Advisory Commiltee
presented to the House on the 1st
Decemiber, 19%8."
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Mr. Speaker: The question is:

“That this House agrees with
the Thirty~second Report of the
Business Advisory Committee
presented to the House on the 1st
December, 1958."

The motion was adopted.

12.10} hrs.
PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL-—contd.

Mr. Speaker: The House will now
take up further clause-by-clause
consideration of the Bil] to declare
that certain offices of profit under the
Government shall not disqualify the
holders thereof for being chosen as, or
for being, members of Parliament, as
reported by the Joint Committee, be
taken into consideration.

Yesterday, Pandit Thakur Das
Bhargava wanted to move his amend-
ment relating to the insertion of a new
clause 3-A. We have disposed of one
clause 3-A. So, it should be 3-B.

Pandit Thakur Das Bhargava:
(Hissar): But there is another clause
3-B and it will come later. I will
now move 3-A.

Mr. Speaker: All right; he may
move this amendment now.

Pandit Thakur Das Bhargava: ] beg
to move:

Page 3,—
after line 12, insert—

“3-A. (1) There shall be consti-
tuted a Standing Parliamentary
Committee consisting of fiftecn
members: ten from Lok Sabha
appointed by the Speaker and five
from the Rajya Sabha appointed
by the Chairman to scrutinize all
existing and future Committees
statutory or non-statutory and all
offices of profit whether existing
at present ar to be created In
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Qualification) Bill
future and recommend to tae
Government that such offices as in
their opinion should be declared
not to disqualify may be 8o
declared by Parliament by law.
The list contained in the Schedule
referred to in clause (1) of section
3 and any subsequent list in any
other Act passed by Parliament
declaring offices which will not
disqualify within the meaning of
article 102 of the Constitufion will
be reviewable from time to time
by the Committee and the Com-
mittee shall be competent to
recommend the amendments to
the list by way of addition or
omission,

(2) The first Standing Parlia-
mentary Committee shall be cun-
stituted as early as possible with-
in a month of passing of this Act
and all existing Committees and
offices other than those contained
in the Schedule referred to
clause (i) of section 3 shall be
scrutinized as early as possible
within a period of six months
from the passing of this Act. It
shall be the duty of the Govern-
ment to hring the supplementury
measure for enactment  without
delay in the Parliament for pur-
poses of declaration of offices of
profit which will not disqualily

(3" The Complete Schedule so
enacted by Parliament shall he
published in the Officia]l Gazelte
of India and the Gazette of the
States and given wide pubhicity.”

As I submitted previously, according
to my scheme of things, a standing
Parliamentary Sub-Committee should
be appointed within one month after
the passing of this Bill which should
be required to scrutinise all the Com-
mittees including those given in this
Bill in the Schedule and also other
Committees whose composition has
not been produced before the Joint
Committee All these offices should
be scrutinised by that Parliamentary
Sub-Committee and at the same time,
these Committees and the offices
should be reviewable by this Com-
mittee from time to time. When ‘his
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Committee had made its recommenda-~
tions, the Government should bring
in supplementary legislation to com-
plete the Schedule. The Schedule will
then be compiete and it should be
given wide publicity.

We want that all the committees
and offices which the Parhameut
declares as not to be disqualifying
under article 102 should be contained
in the Schedule. It will then be clear
and unambiguous and those who staud
for membership of Parliament will
know where they stand in regard to
this office of profit By virtue of
clause 3(1) we have already accepted
and we have practically given
immunity to all the offices of charr-
man, secretary or members of all the
committees which are present tuday
and perhaps, I think, those that may
be created hereafter They have been
given absolute ammunity practicaily
except in so far as some Committees
contained in the Schedule; the provi~
sions of article 102 may be regaided
as non-existent That 1s the position
after we have passed clause 3(1) The
whole clause 1s so  worded Two
negatives were used thereby giving
immunity to ail the Commattecs whuh
were examined and not examined,
whether they existed or not  existed
before. We should be rcalistic and do
our duty by the Constituion as
understood by the¢ framers of the
Constitution It 1s necessary  that
Pathament should exercise 1te disere-
tion and consider the matter caiefuliy
and find out which offices are to be dis-
qualified Not a <ingle Member of the
Joint Commuttes had given any atien-
tion to the composition of the remain-
g Committees. Only ahout 1300
committees were seen and the rest
remain. It 13 absolutely necessary
before we enact a measure of this kind
that we go through them and find out
for ourselves whether we are justified
in giving such immunits. May I
respectfully call the attention of the
House to what fell from you, Sir, on
the 25th of November, 1958 in this
House? You were pleased to observe
like thia:
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“Everybody who holds an office
of profit, whoever he may be, is
disqualified He has to justity to
this House that except this gentle-
man who is a Member of this Par-
hament, it 1s 1mpossible to get any
other person to look after that
other body and if he goes to that
other body, unless he comes 1n
here, Parliament will suffer. it 1s
only when he makes out that
particular case, there will be
exemption It 1s not the general
rule that everybody can hold any
office and all the same be a Mem-
be; here and sell away this Par-
liament to every other man in the
world. 1 am really surprised how
we are trying to throw open the
floodgates to everybody who
holds an office of profit. We must
do this with great care and
caution No Member of Parliament
should have one leg here and
another leg there, except when
Parliament decides™

The Minister of Law (Shri A X
Sen): What 1s the number of the
amendment which the hon Mémber is
moving?

Pandit Thakur Das Bhargava:
Amendment No. 31 But I am reading
the observations made by the hon
Spcaker. You were pleased to observe
that i1t 1s not as a matter of course
every Member of thi: House should be
given exemption about all the Cou.-
mittees

Mr Speaker: That was my rcading
of the Constitution; that 15 my nter-
pretation of the Constitution

Pandit Thakur Das Bhargava: You
are perfectlv right In the speech
which the hon. Mover himself made at
the time of moving the motion for
reference to Joint Committee, he him-
self has said that each particular office
must be gone into and + scrutinised
before we give our sanction for
exemption. Now, yesterday when he
waxed so eloquent, he was of the view
that those persons who were supporting
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the other side of the view were
mere talkers and they did not realise
the position that they had to work for
the Pgrliament and also for the coyn-
try. The position isnot correct. It is
idle to talk like this. Should every per-
son in this House be given exemption,
whether he comes within article 102
or not? This is too wide. We have
to strike a balance, My view is that
unless gnd until every person justifies
his exemption and we come to the
conclusion that but for this exemption
the work of the country shall suffer
and his presence there is indispens-
able, he should not be exempted. Your
view was that it would bhe selling
away the Parliament to all those
people exempted as a matter of course.
I agree with this view that, as a
matter of fact, we ought to allow the
exemption only when it is necessary
and it is in the interest of the country
to do so. But to say that every person
should be exempted and those persons
who do not agree with this view are
mere talkers in this House is, I think,
to speak nonsense.

As a matter of fact, according to the
observations made by you, my feeling
is that every committee should be
scrutinised before we come to the cen-
clusion that exemption should We
given. But what has happencd? We
had no occasion to discuss here
matters relating to the Hindustan
Steel Co. Ltd. and other important
Committees. I have got some amend-
ments by Shri Morarka and Shri
Jaganatha Rao to the effect that there
are certain committees which have not
been included here. For instanoce,
there ig the Oil India Ltd., where ihe
investments and commitments run
into crores of rupees, Therefore, my
humble submussion 1s that according
to the principles that we have accept-
ed in the Schedule and according to
what the Jolat Committee did, unless
and untjl the composition of those
committees are seen it will be quite
wrong for ts to give an omnibus ordes
that every commiftee is given exemp-
tion, ewyn though the composition of
thet cogomittee has not  been laoked
into,
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8ir, as I said, according to you angd
according to the speech of my hon
friend there, it is absolutely necessary
that the constitution of each com-
mittee must be seen. And, accarding
to the statement given in the report of
the Joint Committee, according to the
admission of the hon. Law Minister
and the Deputy Minister, and alse
according to the hon. Deputy-Speaker
himself, these committees have aot
been examined. I would very humbly
ask, what is the warrant for accepting
the view that all committees which
have not been examined should be
exempted? Ig it because the hon.
Minister thinks that every person is &
mere talker who does not accept
this view?

Now, in the report of the Joint
Committee also it has been accepted
that such a committee must be con-
gtituted. What | want is this. I have
taken a balanced view between the
two. I think that the interests of the
country require that in the matter of
development, in the matter of indus~
tries and 1n the matter of sanitavien,
health, etc., persons should be allowed
to serve on committees relating to
such matters, On account of thewr
working there I think the interests of
the country will not sufter; they w:il
be advanced. Therefare, the Joint
Committee went into the composition
of 1,300 committees and only selected
137. It is not being realised by the
hon. Minister that we exempted more
than 1,200 committees. I do nat think
it is a wise thing on his part to say
that we did wrong in even sslecting
so many committees.

As a matter of fact, unless and until
we see the composition of each and
every committee, as I have submitted,
we will not be honest in degling with
the behest of the Constitution, If my
amendment is not accepted it will
follow that we have already allowed
all committees, statutory or etherwise,
this kind of immunity without going
into them. Unless and until  this
is accepted, I do nqt see how we will
be able to discharge our con-
scientiously. Unless we a
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committee and the committee gives us
s complete Schedule, we will not be
able to do our duty. The Schedule is
incomaplete. But if we accept what
has been passed yesterday, then it is
over complete, because we need not
go into the other committees at all
and all the committees bave been
given immunity. It my amendment
is sccepted, the real position will then
be realised and we will be able to go
through all the other committees
within @ period of six months. I feel
that the urgenqy of it is not realised
by many peeple. Supposing we do
not do it within six months or appoint
8 committee within one year, it will
mean that all those candidates who
wish to stand for election and thosc
persons who are Members of this Par-
liament already and who come wiihin
the purview of article 102, they will
get immunity and people will  be
sitting in this House who according to
the Constitution ought not to sit if the
membership of the committees where
they are members is an office of profit.

Therefore, Sir, it is necessary that
as soon as possible we make the cor-
rection in our Schedule and make it
complete Within a period of six
months we must have a complete sche-
dule According to the hon. Law Minis-
ter himself, he is of the view that a
Standing Committee should be const:-
tuted. The only difference is that
he has not recognised it in the Bill, he
has not given statutory recognition He
may or may not give statutory re-
cognition, but what I want is that the
Committee must be constituted within
one month and they must complete
their examination of the rest of the
committees as soon as possible.
Within a period of six months we
should have a complete  Schedule.
After that Schedule is passed, nobody
may be able to stand up and say that
sqQ and so has got exemption whereas
he ought not to have got exemption.
Withoyt that, I do not think we will
Qe dping the right thing. My humble
sylmission, therefore, is that it is
mlf,v that my amepdment shoyld

Se accepted by the House.
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Mr. Speaker: The amendment is
before the House. 1 would like to
know from the hon. Minister, after all
hon. Members have expressed their
views, whether it is right to give a
kind of a general statement. Up to
sub-clause (h) of clause 3 it is all
right, where you have referred to
Ministers, Whips, persons in the Terri-
torial Army, etc., etc. When we come
to (i) it is said:

“the office of chairman, diector
or member of any statutory or
nop-statutory body other than
any such body gs is referred to
in clausa (h), if the holder of
such office is not entitled to any
remuneration other than compen-
satory allowance. . . ..

That is to say, except this category
all the others are exempted. The
wording in article 102 is: “other than
those declared by Parliament”. Does
it not mean—I] am not commitied to
it; 1 can only raise an objection which
15 apparent on the face of the’statute
according to me-thut every office, the
holding of which does not eniail dis-
qualification, be scrutinised by Parlia-
ment? Is it open to us to say even in
general terms that except a certain
category all the others are exempted?
Is such a provision proper? This
means, whether anything comes into
existence or not, everything other
than those that have been set out here
will be exempted under this clause.

Shri A. K. Sem: When we were
considering clause 3 yesterday, some
hon. Members expressed such a view
and I have said, as under the present
Act and also under this Bill, the prin-
ciple of exemption, if it is accepted,
was that all members of statutory and
non-statutory bodies will be exempted
provided they draw compensatory
allowance only. That is the criterion
accepted in those mentioned in
the Schegule. That was the scheme
which we adopted in the
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Bill, It is not necessary, in my
humble submission, to detail seriatim
all the hundreds of bodies which may
be either in the States or in the
Centre.

Mr. Speaker: That seems to have
been the case even otherwise. Then
they need not have spent six months
or eight months over this.

Shri A. K. Sen: The reason which
prompted them to examine the var-
ious bodies was this. It was clear
that the exemption in these terms
might include various bodies whose
members will be put at a position of
advantage compared to others either
for the purpose of increasing their
influence or for the purpose of dis-
tributing patronage and so on. What
the Joint Committee members
thought was that they should examine
as many of these statutory and non-
statutory bodies set up under Central
and State Acts as possible and see
which of them should be disqualified
or which of them should not be
brought within the exemption under
sub-clause (i). That is why, Sir, the
Schedule was inserted.

Mr. Speaker: It is said that the ex-
emption does not apply to certain
people mentioned in Part I and Part
II of the Schedule. But this is a
general one. This means that if a
person recetves only compensation
and not salary, in that case the chaijr-
man etc of all bodies are exempted
under sub-clause (i) except those
whose cases have been looked into.

Shri A, K. Sen: With respect, Sir,
I would say it is not proper to say:
“except those looked into”.

Mr. Speaker: Except those looked
into and put in here.

Bhri A. K, Sen: Many more cases
were, Jooked into, something like 1,200
bodies were looked into.

Mr. Speaker: My difficulty is this.
Even though the members of some
bodies who come under the general
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exemption given in sub-clause (i)
may be drawing only compensatory
allowance and not any salary, it is
possible that when their constitutions
are looked into we may find that in
view of the importance and interest
involved in those bodies they ought
not to be exempted. They ought not
to be brought within the exemption.
Therefore they are excluded. If all
the bodies have not been looked into,
even those bodies which may come
in if scrutiny is brought to bear upon
them and which have to be excluded
from this category—Parts I and II—
the general clause will apply to them
and until they are looked into, they
will have the benefit. That is what
he objects to.

Shri A. K. Sen: He may object to
it. But that is the infirmity which I
pointed out from the very beginning.

Mr. Speaker: Therefore, can the
House infer that even if this Bill is
passed, the Government will go on
scrutinizing the others which have
not been scrutinized and if they find
that there is anything objectionable
and ought to be brought within the
category of Parts I and 1I of the
Schedule, they will add to the
Schedule?

Shri A. K, Sen: That was the
assurance I gave in the Joint Com-
mitee, because, as I pointed out, that
was the danger of having a schedule
which, by the very nature of having
a schedule, could never be exhaustive
1 agreed, and I assured the Committee
accordingly that the Government
would agree to set up a Standing
Committee which will report from
time to time to Parliament and the
Parliament will take appropriate
action periodically.

Shri Rangs (Tenali): Mr. Speaker,
Sir, that is all the more reason why,
instead of contenting ourselves with
the implementation of the assurances
that the hon. Law Minister is pre-
pared to give now, and has givea
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indeed, that he should recommend to
Parhament the constitution of a Com-
mittee That Commttee would have
the power to scrutinize all the var-
ious committees that would be com-
ing up from time to time, and 1t would
be much better, 1 think, that we sti-
pulate here and now in the body of
this particular Bill that this Parha-
ment expresses itself definitely in
favour of this suggestion, without
gwing any kind of a choxce at all or
any freedom either to the Ministry or
to anybody else, the suggestion being
that the Commuttee should be con-
stituted and 1t should be constituted
mn such a manner that 10 Members
from this House and five Members
from the other House would form it
Except for any kind of technical
objection that might be raised from
the side of the Government, I  for
myself cannot possibly conceive of
any reasonable objection that can be
raised at thius stage to this particular
proposal

Mr Speaker: What 1 suggested -
this We have standing committees
for various topics 1 believe that the
hon Minister will introduce later nn,
after the Bill 1s passed, a resolutinn
here suggesting the constitution of a
Standing Commuttee of both Houses
The resolution may be adopted by the
other House, and we will have a Jownt
Committee looking 1nto the matter
from time to time just as the sub-
committees of Parliament are doing
That will be an annual feature

Shri Rangs: The danger is only
this As you yourself have expressed
certa’n doubts and wanted an elucida-
tion from the hon Law Minister,
similar doubts might arise in the
minds of many people After all, cx-
cept for the committees that have been
notified in this particular schedule for
membership of all other committees
that are now In existence and are
likely to come into existence within
the next few months or one year, are
we to give & kind of blanket exemp-
tion? Why should we give anv kind
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of room for such doubts” Why not
here and now make 1t very clear,
namely, that we are going to con-
stitute this particular Committee?

Mr. Speaker: That 1s what he said

Shri Ranga: He says he would have
it apart from this particular Bill
What 1s being said by this amend-
ment 15 that this Committee should be
constituted as a part of this particular
Bill so that it becomes a  statutory
body and it will be going into  the
work from time to time

My only objection 1s this My hon
fricnd Pandit Thakur Das Bhargava
wants that this Committee should
complete 1ts work withm six months
Thereafter, what 1s going to happen,
I do not know What we would hke
to have 1s, some elasticity about this
matter There should be a regula:
Standing Commuttee and 1t should be
its duty to go on scrutimzing from
time to time as and when a newscom-
mittee comes to be constituted erther
bt the Union Government or by the
State Governments, and see whe-
ther anv of these committees comes
or not within the mischief of this
particular disqualification This sort
of arrangement ought to be made

Therefore. 1t 18 necessary that
Parliament itself should place on
record through this Bill that there
should be s Standing Committee

Mr Speaker: Are there any other
standing committees where statutorilv
thevy have been appointed for the
purpose of advising the Government?

Shri Tyagl (Dehra Dun)' Another
difficulty also would come m  Sup-
posmg a Committee were to be con-
stituted as desired and were to
scrutinize and recommcnd certain
offices to the Government, may 1
know what will be the procedure
with regard to those offices” Will they
not be named in the Bill now® 12
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it be the cagse that every time a com-
mittee is constituted the Bill has to
be amended every time gnd every
time an amending Bill has to come
before Parliament, then there may be
hundreds of such Bills.

Mr. Speaker: With reference to the
Joint Committee on Salaries and
Allowances, I do not think it is the
Speaker who issues the notification. 1t
15 not an advisory committee of Par-
liament to the Government. We are
not doing that.

Pandit Thakur Das Bhargava:
Under article 102 of the Constitution,
it is absolutely necessary that a law
must be passed by Parliament.

Mr. Speaker: I feel that that is an
argument for suggesting that a Stand-
ing Committee should be appointed
under a statute. The Standing Com-
mittee will only advise Members of
Parliament to bring in that disquali-
fication. Therefore, let us have a
Standing Committee under the rules
bv a’ resolution as is done with res-
pect to other standing committees.

Shri Tyagi: If a regular Bill has to
come, what is the meaning of a Joint
or Select Committee, because a re-
gular Bill will again go to the Select
or Joint Committee.

Mr. Speaker: It is only an advisory
committee just as the Committee on
Subordinate Legislation. We find
out those mistakes and enable the
hon Members to decide whether
these rules could be accepted or not
and also to inform the Government
that particular rules are ultra vires
and are beyond the scope of the Bill
Likewise, I am sure the hon Minis-
ter will, soon after this Bill is en-
arted. move a resolution here, sug-
gesting that a Joint Committee of
both the Houses may be appointed as
& Standing Committee to lIook into,
from time to time, these matters that
are brought before them and to sug-
gest by themselves, or through any
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person independently, proposals re-
garding the various offices. They may
scrutinize the committees and  send
the report to the House. That will
serve the purpose, instead of tacking
it on to this Bill. 1 do not think it
is right to have a singie commitiee
or a Joint Committee mentioned in
this Act itself.

Shri Dasappa (Bangalore): What
would be the life of this Committee?

Mr. Speaker: Each year it could be
appointed. Why should it be per-
manent? Each year there must be
some Members changing and possibly
fresh blood may be enabled to come
in, or, rather, the already ‘existing
blood’ may come with a new approach
or a fresh approach So, I think that
the hon. Member does not press this
amendment.

Shri Ranga: 1 accept your sugges-
tion, and so there is no need for me
to speak on it now.

Pandit Thakur Das Bhargava: 1
have no objection to have a statutory
committee But I am anxious about
this. We have mentioned in the sun-
clause (1) some existing otfices In-
cluding o1! company, the Hindustan
Steel, etc., where the amount involved
runs to crores of rupees. 3o, unie:s
those committees are examined as
soon as possible

Mr. Speaker: My feeling 1s that this
Committee, as soon as it 1s appointed,
will look into all the other com-
mittees which have not been included
in the schedule and which in any
case have not been excluded. Those
which were not considered by the
Joint Committee now will be con-
sidered and, if necessary these
disqualifications may be brought to
the notice of the House even quarter-
ly, apart from doing so from time to
time. That is what he propnses to
do. Therefore, I think the hon. Mem-~
ber does not press his amendment.
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Shri A. K. Sen: Now, I thmk no
reply is called for from me.

Mr. Speaker: Yes; no reply is called
for The Hon Minister hopes to in-
troduce a resolution. This amend-
ment need not be pressed. I need not
put it to the vote of the House.

Pandit Thakur Das Bhargava:
‘Though I do not insist that it should
be put to the vote of the House, the
assurance must be clear. The assur-
ance, as I understand, should be hike
this. As soon as possible, a Com-
mittee shall be constituted which will
go into all the existing committees
also which have not been examed,
and it will fimsh its work as  soon
as pnssible so that there may be no
intermediate long period when every-
body may be exempted Some Mem-
bers, I believe, are accepting posts in
O11 India and some are being appoint-
ed as Chairmen or so in the Hindustan
Steel I do not know what other
offices ought to be disqualified to sit
in this House The work should be
done as soon as possible

Shrf A. K Sen: I cannot give an
assurance on  behalf of the Com-
mittee as to what thev wall do and 1n
what particular manner I can onlv
give an assurance of scope of the
resolution, that I intend to
bring

Shri Morarka (Jhunjhunu)- I hope
that this does not mean that we can-
not move any amendments adding to
or omitting from the Schedule

Mr. Speaker: It does not stand in
the way. I go even further and sav
that periodically that Committee may
also examine the existing exemptions
m the schedule, and then find out
whether, on account of the change in
circumstances, those exceptions or
exemptions that have been given mav
not be withdrawn also

afier awwr  rowfe

The hon. Minister will have to say 1t:
what is the good of my saying it*
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Bhri A K. Sen: I have already
said that the scope of the commitise
will not only be confined to those
which were not examined by the sub-
committee or the Joint Committee,
but it will examine the whole set-up,
because, as I explained quite clearly,
even with regard to the existing com-
mittees which are disquahfied now by
the Schedule, Parhament might feel
that having regard to certain changed
circumstances, 1t 18 necessary  that
some Members will have to be as-
soclated with some of those com-
mittees themselves

Shri Ranga: Quite right

Mr. Speaker: So, I do not think
the hon Member presses this matter

The amendment was, by leave,
withdrawn

Pandit Thakur Das Bhargava: May
{ move the next amendment No 88
for the addition of new clause 3B”

Mr Speaker: They say it 1s dut of
order

Pandit Thakar Das Bhargava: This
15 baced on the prowv'sions of the Bri-
tish House of Commons Disquahfica-~
tions Act Thev have also enacted a
schedule and they have said that
every per<on who stands for election
has to make a declaration that “I have
read the Parhiament (Prevention of
Disqualification) Act and I am not
a holder of any of the offices men-
tioned therem” I want that there
ghould be a similar provision in our
Bill also

Shri A. K Sen: This s really
amending the rules framed under
the Representation of the People Act
This Bill has nothing to do with this
amendment If the hon Mgmber SO
feels, he can at any future date bring
an appropriate amendment to the
forms prescribed by the rules under
the Representation of the People Act.
1t the Housc agrees on a future occa=
<jon that such an amendment shall be
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made in the rules, we shall accept
it.

Pandit Thakur Das Bhargava: In
this very week, there is a Bill coming
up for amending the Representation
ot the People Act. Will the hon. Min-
ister accept it there?

Shri A, K. Sen: There are other
things to consider also.

Shri Tyagi: It will be difficult for
every candidate to make such a de-
claration, because it is not only Mem-
bers of Parliament who would be
candidates in the next elections, but
there may be new candidates who do
not know anything about this  Bill.
I? they are algs forced to sign a de-
claration saying that they have read
the Bill and they are not disqualified.
it will be difficult. This measure is
so complicated that T do not know
whether after this Bill is passed, I
am qualified or disqualified.

Pandit Thakur Das Bhargava: It
is for their benefit that, when they
become candidates, they make a de-
claration that “We have gone through
the provisions and we are not holders
of any of those offices” It is taken
from the House of Commons Act. It
my hon. friend does not understand, it
does not mean that nobody will
understand it.

Shri Tyagi: That means only lawvers
should be candidates and not others.

Shri Narayanankutty Menon (Muk-
andapuram): Even Manu will not be
able to understand the complications.

Mr. Speaker: Shall I put it to vote?

Shri A, K. Sen: May I explain it
before you put it to vote? This is
really a matter of form which even
oviginally we had not inserted in the
Representation of the People Act,
because hon. Members must not for-
get that even now we have an Act
which exempts diqualifications. We
have article 102. We have no doubt
and we had no doubt before that
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every candidate who stands for elec-
tion takes the trouble of finding our
or getting advised as to his eligibility
for standing e’‘ther for election to
This is redundant, though it is bor-
rowed fro mthe British statute. It is
not that everything has to be borrow-
ed from England.

The question is, has there ever been
a case where a person who holds some
office of profit has not taken the care
to ascertain whether he is in fact
eligible or not, whether in fact he is
exempted either under the Prevention
of Disqualification Act which is in
operation now or under the Represen-
tation of the People Act? We must
not forget that there are certain dis-
qualifications even under the Re-
presentation of the People Act and
there are certain exemptions even
under the existing Act which we are
now repealing. Simply because you
put in the form, “I have read this
Bill and I have saticfled my-elf”, that
does not mean that he is any wiser:
or, simply because vou do not have 1it,
it does not mean that the man has
not taken the trouble of doing it. In
any event, it is really a matter for
amending the rules under the Re-
presentation nf the People Act and not
a question of inserting a substantive
provision in the bodv of the Act,
which will be at the highest a verv
awkward introduction from the point
of view of pure drafting. avart from
the merits of the cate. That is why
I oppose the introduction of such @
clause in the body of the Act.

Pandit Thakur Das Bhargava: [
accept what the hon. Law  Minister
savs and I do not press my amend-
ment now, because the other amend-
ing Bill is on the anvil of the House
and 1 will press it there.

Mr. Speaker: I do not exartly re-
member what that case was, but some
instance was brought to my notice
som~ time back and mv opin‘on was
asked. At the time of the candidature
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when he applied, he was not  dis-
qualhified Subsequently he got into
one of those offices—membership or
directorship The election petition
only relates to the date of the election
and 80, though he 18 disqualfied,
nothing could be done so far as that
is concerned After he comes here,
under article 102,

"‘a person shall be disqualified
from being chosen or for being a
Member of either House ” ete

Then, steps will have to be taken to
write to the President and so on So
a member who fills m a particular
form must know whether he 15 quali-
fied or not First of all he must know
whether he 1s above 25 or not There
15> no meaning 1n saying that he must
consult a lawyer I am sure every
person who stands for election con-
sults a lawyer or somebody who
knows about 1t So, when he applie

he mu.t be fully poited with the
information required under the rule-
who ought to be the proposer, who
ought to be the seconder, scruuny
and so on When he knows ail that,
should he not know that he *s qual'-
fied? Who 15 the person who knows
fhis better than the man who 1s him-
self there”

1 liave 1t to the hon Minister to
cons’der whe her anv rules can be
modiufied in the light of experience
gained. if there are a number of
cases where 1t 1s necessary So far
as this 1s concerned, the hon Minis
ter feels this need not be made part
of the statute Further, 1t 1s only a
auestion of amending the rules and
no statute ameads a rule passed under
another statute 1 do not think the
hon Member presses it

Pandit Thakur Das Bhargava:
am not pressing it
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Clause 4 —(Repeals)

Shri A K. Sen: I beg to move
Page 3, lines 14 and 15—

for ‘and the Prevention of Dis-
qualificationn Act, 1953, are hereby
r1epealed” subdstitute—

“the Pievention of Disqualifica-
tion Act, 1953, and any provision
in any other enactment which 1s
inconsistent with this Act are
heirebv repealed”

This 1s really a verbal change

Mr. Speaker: The amendment 1s
before the House

Pandit Thakur Das Bhargava: May
I know wnat are the prowvisions which
are inconsistent with this Act? Wh
put in a general thing hike this”

The Deputy Minister of Law (Shri
Hajarnavis): May I explain? There
are several Acts m which reference
has been made to Members being
qualified or disqualified if they hold
that office For instance, take section
2% ot the Mushm Wakfs Act or sec-
tion 4(3) (a) of the Tea Act or the
Tamff Commission Act  In the Muslim
Wakfs Act 1t 1s stated that chairman
ship or membership of that bodv
shall not disqualify for being a Mem-
ber of Parhament, that 15 to say, the
disqualification has been removed
Under the Tanff Act, on the other
hand a disqualification has been im-
posed In this consohidating Act we
have sayd that the qualifications and
disqualifications must be ascertained
with reference to this Act and not to
any other Act That would follow as
a result of interpretation because the
later Act alwavs prevails in prefer-
ence to the earher Act But this 1s
merely a verbal clarification so as to
make it cleer that all qualifications
and disquabfications must be found
with reference to this Act, which 1
intended to be a consolidating Act
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Shri A. K. Sen: [n answer to
Pandit Bhargava may I say that this
is  a recognized form of drafting?
When we say that ‘anything inconsis-
tent with this Act is hereby repealed”
we do not add a list of Acts which
are inconsistent. It is a recognized
method of drafting.

Shri Morarka: There 1s another
difficulty, and that is about the State
Bank of India. One of the sections
of the State Bank of India Act says
that no Member of Parliament can
become a director of that bank. Here
in the Schedule we do not mention
the State Bank of India. That 1s to
say, we exempt the membership in
the directorate of the State Bank
of India from being disqualified
Under this Act, a Member of Parlia-
ment can become a director, whereas
under the State Bank of India Act
itself a Member of Parliament can-
not become a member of their board
of directors. Now, in view of this
amendment what would be the posi-
tion? In that Act there 1s a specific
mention about the Members of Parha-
ment not being allowed to become a
member or director of the State
Bank of India whereas here in our
Schedule we do not disqualify them
So, what would be the effect?

Mr. Speaker:
qualified.

Shri A. K Semn: No, they will not
The hon Member forgets that the
exemption 1s only with reference to
those offices which carry or entitle
the members to only compensatory
allowance. The directors of the
State Bank are not entitled to com-
pensatory allowance only but they
draw much more.

They will become

Shri Morarka: When a Member of
Parliament becomes a  director
actually he does not draw anything
more than the compensatory allow-
ance. Otherwise, the directorship of
all these corporations which are ex-
empted today carry much more than
the so-called compensatory allowance
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But the Members wauld not draw
more than the compensatory allow-
ancee. Now 1n view of this
amendment, I want to know whether
the provision in the Btate Bank of
India Act would stand nullified or
whether that provision would super-
sede the amendment of the Deputy
Law Minister.

8hrl A. K. Sen: May I explain? I
am sorry that Shri Morarka was not
here when I explained the difference
between a member choosing only the
compensatory allowance and an office
which entitles one to compensato:y
allowance only. The law 18 qui'e
clear. If 1 hold an office which en-
titles me to draw more than the
compensatory allowance, I shall not
get out of the disqualification simply
by proclaaming that I shall draw
just what 1s equivalent to compen-
satory allowance.

Mr. Speaker: If a salary 1s attached
to an office, he cannot escape 1t not-
withstanding the fact he says “I do
not want it”.

Shri A. K Sen: Or he does not say
anything.

Mr. Speaker: The hon Minister will
kindly consider this matter It 18 sud
that this 1s a consohdated law and
that too an exhaustive one. Theie
18 a provision here that any provisions
1n any other law which are inconsis-
tent with this provision would be
wrong The hon. Mimister himself
admitted that the Joint Committee
went through as much as possible but
stil]l there may be others For that
purpose a standing committee has to
be appointed. Now there i1s a blank
direction here that all provisions in
other laws which are inconsistent
with this, whatever they might be,
go out and this Act prevails. It will
only mean that we have looked into
every other matter.
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Shri A. K. Sen: May I answer by
one word® The inconsistency has
come in only because specifically we
have disqualified some offices, whi h
were otherwise exempt under the
relevant Aclis. BSo far as the com-
mittees which we have not so 1.
studied are concerned, no inconsis-
tency has been introduced by the
Act itself. 8o, this incons’stency 1s
in relation to offices which have
been specifically disqualified, That is
why it is necessary and that resuit
will follow in any event, whether
we specifically say so or not. For in-
stance, Tea Board and other com-
mittees were examined,

Mr. Spesker: Shri Morarka'’s pomt
was that under the State Bank of
India Act persons are disqualified
even though they get only compen-
satory allowance. Now the Staie
Bank 1s not included in the Schedu.c
8o, it will come under the genera)
provision of (1), if we accept this
amendment No 54, notwithstanding
the provision mn the Sta‘e Bank 1
Ind.a Act The hon Minister saia
that they are entitled not only to com-
pensatory allowance but something
more also, and whether they receive
it or not is another matter Now
they will not be allowed to be mem-
bers of the board, notwithstanding the
fact that they are entitled only to
compensatory  allowance, because 1t
is not included 1in the Schedule.

Shri A. K. Sen: First of all, he is
assuming that there are some things
which are inconsistent with the pre-
sent Act. whereas there arc none The
present Act is more or less on lines
with the old one.

Mr. Speaker: When a specific Act
imposes an exception, a disqualifi-
cation, even that particular office may
come under the general provisions of
‘i) when it 15 not included here.
When there is a disqualification im-
posed by a statute this particular pro-
vision of (i) will remove that disqua-
lification,
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Shri A. K. Sen: In fact, the diffi-
cuity has arisen because most of the
hon. Members had assumed that
simply for foregoing a part of the re-
muneration or aliowance a post ceases
to be an office of profit, as it carries
onhly compensatory allowance. Most of
the directors—why most? We have
examined 1,200 bodies and we have
not come across one statutory body
where office directors have been pro-
vided for which do not carry more
than the compensatory allowance.
This 1s only in the case of statutory
undertakings where directorships carry
only compensatory allowance and
nothing else

Mr. Speaker: Possibly the compen-
satory allowance will itself be in-
creased.

Shri A. K. Sen: It 1s fixed by defim-
tion. If you take the defimtion of
“compensatory allowance” 1t says:

“ ‘Compensatory allowance’
means any sum of money payable
to the holder of an office by way
of daily allowance (such allow-
ance not exceeding the amount of
da:ly allowance) to which a
member of Parhament 13 entitled

for the purpose of enabl-
mg hm to recoup any expendi-
ture incurred by him in perform-
ing the functions of that office.”

Mr. Speaker: That 1s all right.

Shri Easwara Iyer (Trivandrum):
If any Act hke the Reserve Bank Act
or the Indian Electricity Act prohubsts
a member from getting into the board
as member or director, it only means
that if a Member of Parliament be-
comes a member or director of that
body that membershup or directorship
is invalid. That by itself will not dis-
qualify him to be a Member of Par-
lhament, 1f this specific Act does not
disqualify him from holding an office
of profit. 1f you say in the Reserve
Bank Act that a director cannot be-
come a Member of Parhament and it
anybody becomes a Member in spite
of that it will only affect his post as
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director and not his membearship of
Parliament.

Shri A. K. Sen: Inconsistency will
appear only if this Act qualifies and
the other Act disqualifies the mem-
bership of Parliament or wvice versa.
I? a particular Act prohibits a Member
from becoming a director it has no
inconsistency regarding the qualifi-
cation or disqualification for member-
ship of Parliament. It is a question of
nullity so far as that body is con-
cerned.

Shrl Oxa (Zalawad): 1 want a clasis
fication. According to the Schedule
the director of the Employces State
Insurance is disqualiied now from
becorming a Member. This EHouse has
selected one Member to function as
Director of the Employees' State
Insurance Corporation. What happens
to him, T would like to know.

13 hrs.

Mr. Speaker: Let us get through
this amendment. When we come to
the Schedule let us think of all that.

Shri. Tyagi: The present amend-
ment, as 1 could follow it, is that all
other similar Acts will expire, or
would be repealed. I rarely dabble in
these legal phraseologies, But when
you are in the Chair, it is perhaps
easy to put a question or two. Does
the Minister consider it feasible for
him to change the phraseology and
say that all other Acts shall be
deemed to be repealed on the coming
into force of this Act, rather than
saying that they are hereby repealed.
Hereby is taken to mean immediately
after the passing of this Bill. This
Bill becomes an Act only after it is
assented to by the President. Will it
not he more appropriate to say that
all these Acts will stand repcaled on
the coming into force of this Act?

My. Speaker: Hon. Member will
kindly read the amendment again. It
Says:—

*(The Prevention of Disqualifi-
cation) Act, 1958, and any provi-
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sion in any other enactment which
is inconsistent with this Act are
hereby repealed’.

One Act is wholly repealed; certain
provisions of some other Acts are re-
pealed. I do not know, it is a matter
of drafting, would it not be better to
»ay—

“and any or all the provisions in
any other enactment which is
inconsistent with this Act”?

Shri A. K. Sen: includes

“all”.

uAny"

Mr. Speaker: Would it be necessary
to say—

“any provision in any other Act
which is inconsistent with any
provision in this Act.”

Shri A, K, Sen; This Act means any
provisions in this Act,

Shri Tyagi: My point s this. A
reading of it goes to show. ..

Shri A. K. Sen: What he is saying is
the effect of this Act. This Act can
never be repcaled when it comes into
force. It 1s different from the date of
signing by the President, because
without its getting the force of law it
cannot repeal something.

Shri Tyagi: That means that the
provisions of the other Acts which are
in conflict with this Act will continue
in force.

Mr. Speaker: I am afraid the hon.
Member's difficulty is this. One of
the Acts namely the Prevention of
Disqualification Act 1953 is repealed
completely. There are provisions
(not whole Acts) in certain Acts
which are inconsistent with this Act.

Shri Tyagl: Which are such Acts?
There are none else about disqualifi-

cation,
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Shri Hajarnavis: There is the Tariff
Commission Act. The appointment of
a Member of Parliament or legis-
lature as a Member of the Commis-
sion will be void unless wiathin one
month of his appointment he ceases to
be such member

Mr. Speaker: Generally provisions
in the other Acts qualifying or dis-
qualifying to the extent that they are
inconsistent with the provisions of
this Act.

Pandit Thakur Das Bhargava: The
wording of this amendment 1§
defective. For instance we have got
an Act known as the Punjab Land
Revenue Act, in which the term
‘lambardar” 1s defined as a village
officer., Under the term revenue
officer, as defined 1n that Act he does
not come in. He is not a revenue
officer Here 1n this Bill we have said
village revenue officer and lembardar
1s classified as a village revenue offi-
cer 1 submitted this point in the
Joint Commuittee also. According to
the Land Revenue Act he 1s not a
revenue officer; according to this Act
he becomes a village revenue officer,
which 1» not defined anywhere My
submuission 1s that if this 1s allowed to
stand as 1t 15, even the Land Revenue
Act of Punjab stands repealed

Shri A. K. Sen: On a point of order.
Sir, the Land Revenue Act of Punjab
does not deal with qualification or
disqualification; therefore. that Act
1s not in the picture

Pandit Thakur Das Bhargava: The
working here 1s—"“provision of anv
other enactment which is inconsistent
with this Act” In that Act the word
“revenue officer” is defined. but ar-
cording to that a lambardar is not a
revenue officer. In this Bill it 1s as-
sumed that he 1s a village rvenue
officer To the extent to which there
is inconsistency between the two
provimons the Punjab Act will stand
repealed.

What the hon. Minister actually
wants is quite different. He wants
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that if there is any disqualfication in
any other Act, this Act should have
precedence. As you have pointed out,
let this be put in a clearer form.
Previously in all the Acts we had a
provision in regard to all.the bodies
on which Members of Pariiament were
taken, for example, the Coffee Act.
the Tea Act, etc. Only 1in the State
Bank Act was a provision made that
no Member of Parliament will be al-
lowed to become a Director. That 1s
u good prowvision. That disqualifica-
tion 1s aiready there. But the word-
ing we use 1n regard to other Acts
should be precise. Otherwise this will
have the effect of repealing many
other Acts which are not in the con-

templation or imagination of my hon.
friend

Mr. Speaker: We have defined words
hke “statutory bodies” ‘‘compensatory
allowance” etc 1n this Bill. These
may have been defined m some other
Acts The amendment which is now
suggested will have the effect of re-
pealing anything which 1s inconsistent
with the provisions of this measure.

Shri A. K. Sen: May 1 ‘answer
that?

1 do not think this apprehension
really merits a serious answer “Com-
pensatory allowance” and “statutory
body” are defined for the purpose of
this Act and the purpose of this Act
15 only to remove disqualifications
with regard to certain categories of
offices of profit. The definition 1s only
for that purpose.

Mr. Speaker: In this Act?

Shri A, K. Sen: Yes. We have de-
fined compensatory allowance. That
does not mean that the Salaries and
Allowances of Members of Parlia-
nment Act will stand modified simply
because the definition of compensatory
allowance here will be different from
the one there ’

Mr. Speaker: Here it says any pro-
vision inconsistent with this Act
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Shri A, K. Sen: It is not that. The
plain interpretation is that any pro-
vision which is inconsistent with this
Act regarding qualification or dis-
qualification of Members of Parlia-
ment will stand repealed.

Mr, Speaker: Very good. If any
court takes that view, let us come
again,

The question is:
Page 3, lines 14 and 15—

for “and the Prevention of Dis-
qualification Act, 1853, are here-
by repealed” substitute—

“the Prevention of Disquali-
fication Act, 1953, and any pro-
vision in any other enactment
which is inconsistent with this
Act are hereby repealed”.

The motion was adopted.
My, Speaker: The question is:

“That clause 4, as amended,
stand part of the Bill”

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

(The Schedule)

Mr. Speaker: Hon. Members, who
wish to move amendments to the
Schedule, may do so.

Shri Morarka: I beg to move:
(1) Page 5—
after line 4, insert—

“Board of Directors of the Hin-
dustan Antibiotics Private Ltd,
Pimpri.

Board of Directors of the Hin-
dustan, Cables Private Ltd,
Ruopnarayanpur.

Board of Directors of the
Hindustan Salt Company Private
Ltg., Jaipur,
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Board of Directors of Nahan
Foundry Private Ltd, Nahan,

Board of Directors of Indian
Rare Earths Private Ltd., Alwaye.

Board of Directors of Travan-
core Minerals (Private) Lid,
Quilon.

Board of Directors of the
Reserve Bank of India, Bombay.

Board of Directors of the State
Bank of Hyderabad, Hyderabad,

Board of Directors of the
State Bank of India, Bombay.

Bcard of Directors of the
Damodar Valley Corporation, Cal-
cutta,

Board of Directors of the
National Projects Construetion
Corporation (Private) Ltd., New
Delhi.

Board of Dircctors cf the Tata
Locomotive and Engineering Co.,
Ltd., Bombay.

Board of Directors of the
Sindhu Resettlement Corporation
Ltd., Bombay.

Board of Directors of the
Orissa Mining Corporation (Pri-
vate) Ltd., Bhuwaneshwar.

Board of Directors of the
Hindustan Steel (Private) Ltd,,
New Delhi.

Board of Directors of the
Eastern Shipping Corporation Pri.
vate Ltd., Bombay.

Board of Directors of the
Indian Telephone Industries Pri-
vate Ltd., Bangalore.

Board of Directors of the
Western Shipping Corporation
(Private) Ltd., Bombay.

Board of Directors of the
Ashoka Hotels (Private) L,
New Dellt.
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Board of Directors of the
Hindustan Housing Factory Pri-
vate Ltd., New Delhi.

Board of Directors of the
Oils India (Private) Ltd.”

(2) Page 9,
after line 28, add—

¢ All India Cattle Show Com-
mittee, New Delhi.”

{3) Page 9,—
after line 28, add—

“Central Council of Gosamvar-
dhana. New Delhi.

The Central Provident Fund,
New Dethi.

The Coal Mines Provident Fund,
Dhanbad.

Caal Mines Welfare Fund,
Dhanbad.”

(4) Page 11,—
after line 18, insert—

“Indian Council of Agricultural
Research, New Delhi.

Mica Mines Welfare Fund,
Dhanbad.

Mica Mines Labour Welfare
Fund Adwvisory Committee for
Rajasthan, Jaipur.

Mica Mines Labpur Weifare
Fund Advisory Committee for
Andhra, Nellore.”

Shri Dasappa: I beg to move:
(1) Page 4, line 3,—
omit “PART I"
(i) Page 4,—
omit lines 5§ to 10; and
(2) (ii) Page 9—
after line 28, add—

“Advisory Committee for the
Air-India International Corpora-
tion appointed under section 41 of
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the Air Corporation Act, 1953 (27
of 1953).

Adwvisory Committee for the
Indian Airlines Corporation ap-
pointed under Section 41 of the
Air Corporation Act, 1853 (27 of
1953).”

(3) Page 9, line 27,—
omit “PART II"”.
Shri Hem Raj (Kangra): I beg to

move:

(1) Page 11,
after line 35, add—

“Bombay

Bceard or any of the committees
constituted under it under the
Nanded Sikh Gurdwara Sacha-
khand Shri Hazur Apchalnagar
Sahib Act, 1956.”

(2) Page 12,—
after hne 14, add—

“Shiromani Gurdwara Prabhan-
dhak Committee or any other
Commuittees constituted urider it
under the Punjab Sikh Gurdwara
Act VIII of 1925."

(3) Page 1,—
after line 6, insert—

“Inaccessible Areas Committee
under the Ministry of Food and
Agriculture.”

Shri Radha Raman (Chandni

Chowk): I beg to move:

(1) Page 5—

after line 4, add—

“Board of Film Censors and its
panels."”

(2) Page 6,—
after line §, add—

“Programme Advisory Commit-
tes of All India Radio.”
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Shri Ram Krishan (Mahendergarh):
Sir 1 beg to move:

Page 85,—

after line 4, insert,—

“Board of Directors of public
and private companies, the sub-
scribed capital of which is one
lakh rupees or above.”

Shri Barman (Cooch-Bihar-Reserv-
ed-Sch. Castes): I beg to move:

(1) Page 4~
omit lines § to 10.

(2) Page 5~
omit lines 15 and 16.

Shri Narayanankutty Menon: Sir,
I beg to move:

Pages 4 to 9,~
for “Part I of the

substitute “Part 1.

Bodies under the Central
Government Such organisa-
tions or bodies as are de-
termined by Parliament from
time to time.”

Mr. Speaker: That does not seem
to be there in the list.

Shri Narayanankutty Menon: Notice
of it was given yesterday but it was
circulated only this morning. Amend-
ments Nos. 101 to 105 were circulated
only today.

Mr. Speaker: Very well

Pandit Thakur Das Bhargava: We
have not got it.

Mr. Speaker: When was it wabled?

Shri Narayanankutty Menon: Yes-
terday.

Mr. Speaker: I do not have it. It
seems notice was given only at 10.30

this morning.

Shri Narayanankutty Menon: 1 had
given it yegterday.

Mr. Speaker: 1 will look into it.
Shri Menon's amendment is printed
here.

Schedule”
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Shri Tangamani (Madurai):
beg to move:

(1) Page 5~

omit lines 19 to 39.
(2) Page 86—

omit lines 8 to 11.

Mr, Speaker: Any other amend-
ment? None.

Government has got No. 168. This
is to clause 3 which is over.

(Prevention of Dis- aﬂo
8ir, 1

Now, hon. Members may speak one
after the other as quickly as possible.

Shri K. N. Pandey (Hata): May I
submit one thing? As you have just
now said, amendments may be moved
to the Schedule. I have also to move
an amendment to the Schedule. 1
have given it to the Secretarat.

Mr. Speaker: Just now?
Shri K. N. Pandey: Yes.

Mr. Speaker: I only said that hon.
Members are entitled to move their
amendments to any portion related to
the Schedule and not to clause 4.
That does not mean that I must accept
1t even at this further stage. Why
did he not do it earlier?

Shri A. K. Sen: 1 think the hon.
Member was encouraged by what
transpired yesterday. You were not
here then. I said yesterday that so
far as the Schedule was concerned,
the mind of the Government was
open. Since it involves examination
of a large number of bodies, we
thought that it would be fair to allow
hon. Members here an opportunity of
putting in amendments to the Sche-
dule until the very last moment.

Mr, Speaker: All right.
Shri K. N. Pandey: I beg to move:
(1) Page 5~
omit lines 28 and 30.
(2) Page 6~
omit lines 12 to 14.
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Mr. Speaker: All these amendments
are before the House now Shri Pan-
dey may explain his amendment.

Shri XK. N. Pandey: 1 want to ex-
press my opinion about the Employ-
ees' State Insurance Corporation
which has been mentioned here in the
Schedule I happen to be a member
of this Corporation mnce inception.
Here in the Parliament I get daily
allowance at the rate of Rs 21 per
day and in the Employees’ State In-
surance Corporation I get only Rs. 12
per day Still this Corporation has
been mentioned in the Schedule bar-
ring us and disqualifying us to be a
member of that Corporation

Moreover, I want to explain here
that I am not a member of that Cor-
poration simply because I was a Mem-
ber of this Parhament, but I am a
member as I represent the employees
tfor whom this Corporation i1s I have
been nominated by my organisation
Unfortunately 1f I happen to be a
Member of Parliament, why should I
be debarred from representing the
case of the workers before that Cor-
poration? If this Corporation is in-
cluded m the Schedule, I think no-
body knowing all those things about
the working of the Corporation will
be in a position to represent the cases
of workers before that Corporation

Mr. Speaker: On what page is 1t”?

Shri K. N. Pandey: Page 5, lines 29
and 30

Pandit Thakur Das Bhargava: With
regard to this amendment I want to
submit a word for your consideration

Mr. Speaker: I will come to that

Employees' State Insurance Corpo-
ration, the standing commttee and
also the regional bodies of this Cor-
poration. He wants that Employees’
State Insurance Corporation be delet-
ed from this list Is the hon. Member
an employee?

Shri XK. N. Pandey: [ represent the
employees I have been an employee.
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Thus 1s for employees and I happen to
be a member of this Corporation.

Mr. Speaker: Membership, chair-
manship and secretaryship are exclud-
ed.

Shri Tangamani: May I just sub-
mit a word?

Mr. Speaker: I am coming to that
side also. Hon Member may not only
refer to this pomnt but to other points
also.

Shri Oza: While supporting the
contention of my hon. friend Shn
Pandey, I wish to raise a pomnt for
clarification The pomnt 15 that the
Lok Sabha has elected me to work as
a director on the Board of the Em-
ployees’ State Insurance Corporation
Now, can I continue after this Baill
takes effect?

Some hon. Members: No.

Shri Oza: Therefore, I wanted to
seck a clarification.

.

Mr. Speaker: In the end, not now
The hon Minister will note down
everything and then reply to it

Shri Dasappa has also moved some
amendments. He may speak now.
Then 1 will call Shrn Hem Ra); and
then Shri Morarka

Shri Dasappa: Yesterday, I made a
rather infructuous attempt to see that
the office of mere membership of any
statutory or non-statutory bedy should
not entail disqualification as set out in
Part I But, evidently, that has not
found acceptance at the hands of the
hon Mnister I now feel that the two
Advisory Committees set out in Part
I on page 4, namely Advisory Com-
mittee for the Air-India International
Corporation appomnted under section
41 of the Air Corporatron Act, 1853
and the Advisory Commuttee for the
Indian Air Lines Corporation appoint-
ed under section 41 of the Air Cor-
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porations Act, must be omitted in the
first place.

Shri D. C. Sharma
Are you a Member?

(Gurdaspur):

Shri Dasappa: If I were a Member,
I would not have had the courage to
move in this manner. I would be more
hesitant.

My first amendment is that these
two bodies may be lifted out of Part
1 altogether, and should not find a
place in the Schedule either in Part
I or Part II. Knowing as I do the
temper and temperament of a certain
section here, I have also put an alter-
native whereby I lift these from Part
I and transfer them to Part II.

13.23 hrs.

{MR. DEPUTY-SPEAKER in the Chair}

The effect of this will be as follows.
While the Chairmanship or Secretary-
ship and things of this sort may entaii
disqualification, membership of these
advisory bodies will not entail disqua-
lification. I do plead with the hon,
Minister, without further arguments,
to kindly accept the first amend-
ment if he could or certainly the
second one.

Shri Hem Raj: Mr. Deputy-Speaker,
as the hon. Minister has told us, the
Schedule is not an exhaustive one,
At the same time, I want some clari-
fication on certain points. There are
two Acts, one in the Bombay State
and another in the Punjab State. One
is the Nanded Sikh Gurdwara Sacha-
khand Shri Hazur Apchalnagar Sahib
Act, 1856 and the other is Shiroman:
Gurdwara Prabhandhak Committes
under the Punjab Sikh Gurdwara Act
VIII of 1825. Under these Acts, there
is an election machinery and every-
thing is don2 by the Government and
Members are elected to the S.G.P.C.

Shri A. K. Sen: There is a point of
order. These are not committees
whose members hold any office of
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profit. The question of disqualifica-
tion or qualification comes only vith
reference to offices of profit. It is no
use our diverting our attention to
hundreds of other committees and
nolders of those offices. The Gur-
dwara Committees, though guided by
statutes, like the Hindu Religious
Trusts Act, etc., are not offices of pro-
fit. That is the primary consideration.
In my submission, we shall be wast-
ing a lot of our time if we divert our
attention to hundreds of other Com-
mittees whose members may be hold-
ing offices of influence, but not offices
of profit according to article 102.

Shri Hem Raj: My difficulty is
this. In the report which has been
supplied to us, that is, the Report of
the Committee on Offices of Profit, on
page 14, certain principles have been
enunciated and rightly the principles
are where a person is appointed to an
office of profit which is not financ-
ed ...

Mr. Deputy-Speaker: Is he refer-
ring to the report of the Bhargava
Committee?

Shri Hem Raj: Yes.

Mr. Depaty-Speaker: Why should
he go into that? We might consider
the Bill.

Shri Hem Raj: That was only of a
clarificatory nature If the Law Min-
ister thinks . . .

Mr. Deputy-Speaker: Some of the
recommendations might have been
accepted and others might not have
been accepted. Let us confine our-
selves to the provisions of the Bill
and see whether a particular office is
an office of profit.

Shri Hem Raj: There are Commit-
tees formed under the Punjab 8ikh
Gurdwara Act . ..

Mr. Depaty-Speaker: The Law Min-
ister has said that membership of that
is not an office of profit. It may be
membership. It is not an office of
profit under the Government, local or
Central.
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Shri Hem Raj: There is another
matter. There are certain commuttees
appointed by the Government by
executive order. If a person becomes
a member of that committee, will that
entail disqualification or not. That is
another point, on which I want the
clarification of the hon. Minister

Shri Morarka: I have moved amend-
ment No. 79 which looks rather long-
ish But, it is very simple. The pur-
pose of this amendment is to make
the Schedule more complete and less
illogical It has been accepted by
the Joint Committee and I must say
that T am very grateful to the Jo:nt
Committee for appending the Schedule,
bocause I differ from those hon Mem-
bers who feel that the Schedule was
not necessary at all.

Mr. Deputy-Speaker: Why should
he be thankful for an illogical and
mncomplete Schedule?

Shri Morarka: For this reason, that
the Schedule as a Schedule was
necessary But, as regards the con-
tents of the Schedule, I differ 1t
could have been made more complete,
it could have been made more 1ation-
al and 1t could have been made more
logical My amendment attempts to
do that (Interrupfions)

Mr. Deputy-Speaker: Order, order,
interruptions that do not reach the
hon Member may not be cared for

Shri Morarka: My amendment
secks to add certain more corporations
i the Schedule If you kindly look
at the Schedule Part I, you would find
that the membership of the Board of
Directors of many corpsrations wh.ch
are owned by the Government are
included in that Schedule At the
same trme, the list i1s not exhaustive.
Many have been left out. These cor-
porations which my amendment seeks
to include are identical in character.
They are also owned by the Govern-
ment. They are managed and con-
trolled by the Government, The
benefits of these corporations, profit,
loss, ete., would go to the Govern
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ment. There 18 no basis for any dis-
tinction or discrimination between one
corporation and another, My only
assumption is that the Sub-commt-
tee of the Joint Commuttee which ex-
amined these 1,200 and odd committees
did not examine these corporations
Perhaps, lists of these corporations
were not supplied to them I have
no doubt that if the Joint Commit-
tee had considered these corporations,
they would have mcluded them in the
Schedule on the same grounds on
which they have included others
Either the corporations which I have
enumerated in my amendment No. 79
must be imncluded er the other cor-
porations which you have included
in Part I of the Schedule must be
excluded Consistency and logic re-
quire that these corporations which
arc 1dentical with other corporations
must also be treated on the same
basis Apart from the question of
monetary gawns, compensafory aliow-
ances or things like that, another
principle which, as the Law Mmaster
pointed out this morning, guided the
accceptance of these corporations or
the inclusion of these corporajions in
the Schedule was whether the direc-
tor or person would have personal in-
fluence or would have the right of
patronage I submit that the corpora-
tions which are included in my amexd-
ment are corporations the mem-
bership or the directorship of which
would give very wide powers both to
increase personal influence as well a<
distribution of patronage. Some of
these corporations are so big that their
cha,rmen would exercise powers big-
rer than even the Mimister in certain
Ministries here. Take for example
the Hindustan Steel Limited As 1
said the other dav, this corporation
would have Re 1000 crores worth of
capital. This corporation alone woutd
be bigger than the entire private sec-
tor put together Just imag.ne the
amount of power, patronage and the
position which the chairman or manra-
ging director of this corporhtion would
enjoy.

Let us cexamine this in relation to
the other bodies which vou ste dis
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qualifying in the schedule—for exam-
ple the Board of Directors of the Hin-
dustan Insecticides Ltd. It is a com-
paratively small company which
would give less power or personal in-
fluence or patronage.

There are many arguments why
Members of Parliament should be kept
out of these corporations, and I think
the Joint Committee under your
chairmanship has rightly kept these
corporations outside the purview of
Members of Parliament

1 think the first argument would
appeal to the hon. Law Minister
because he yesterday took shelter,
whenever it was inconvenient for him,
under the English authority. May 1
read what the Select Committee 1n
England did about the statutory cor-
porations? There I must sav this: the
difference was that the schedule itself
<aid, just as our schedule says, that
no Member of Parhament would bce
allowed to become a director of any
corporajion which was incorporated
therein. I am reading from paragraph
53,*page 30, of that report:

“In recent times a number of
new bodies or corporations have
been established by Acts of Par-
liament, and the Act establishing
such body or corporation has
specifically provided that a Mem-
ber of the House of Commons shall
not be eligible to hold an office
connected with such body or cor-
poration, or that the holder of
such an office shall not be capable
of sitting in the House of Com-
mons.”

They can have either this or that.

“Many such persons would
probably be disqualified from
membership of the House of Com-
mons by the general disqualifica-
tion of holders of office under the
Crown, but in s0 far as that is not
the case, your committee does not
recommend any alteration in res-
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referred to.”

This was examined, and they say the
status quo must continue. The Acts
disquality Members from becoming
directors, and the Select Committee
after examining the matter, say this
must continue.

Then the report continues:

“A number of cases have been
cited by the Attorney-General...”

Shri Narayanankutty Menon: Which
is the year of that report?

Shri Morarka: I think this is the
only Select Committee. This is “Re-
port of the Select Committee on Offices
of Profit under the Crown, together
with proceedings of the Committee,
dated 14th October, 1941"

Pandit Thakur Das Bhargava: It has
been enacted into an Act in 1957.

Mr. Deputy-Speaker: Now there is
an Act following it

Shri Morarka: May I say that even
yvesterday quotations were given only
from this report? It is very up-to-
date

Shri Nsrayanankutty Menon: I
only wanted to know the year. There
is no insinuation or anything behind
it.

Shri Harish Chandra Mathur (Pali):
Sixteen years they have taken to
consider the matter.

Shri Morarka: The sub-committee of
the Joint Committee in paragraph 14
says this:

“In categorising the Committees
into disqualifying and non-objec-
tionable ones no single uniform
principle has been strictly applied
as the Sub-Committee was influ-
enced by the fact that In the
peculiar circumstances of our
country and the undeveloped state
in many respects participation of
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members of Parhament, many of
whom have special knowledge of
various subjects, could not rigor-
ously be excluded Thus some
balance and compromise has been
applied in categorising these Com-
mittees, while punty, freedom
from influence and independence
of members has been the guiding
principle m making the choice”

I beg the House to apply these very
principles to the hst I am submitting
now If you apply the same princi-
ples, the inescapable conclusion would
be cither you accept my amendment
and include these corporations alsoin
the schedule, or you delete all the
other bodies which you have glresdy
included in the schedule My submis-
sion 1s that the schedule should be
expanded and these corporations
should be included in 1t

Yesterday a very strong plea was
made by the hon Minister saying that
Members of Parliament must besides
being Members of Parhament sitting
on the cushions here and talking, as
he put 1it, also co-operate with the
Government in therr work Nobodv
<avs “no” to that Members of Parlia-
ment can do whatever work the Gov-
ernment wants them to do, but here
we are concerned with the question of
office of profit AR that we sav here
1s not that the Member of Parlhiament
would not be able to work for the
Government or with the Government,
but onlv that he should not hold an
office of profit m these corporations
also

The Estimates Committece of  this
Parliament has recommended, 8s a
matter of fact, that a few Members—
1 think they sad two—must be as-
soclated with every corporation—as-
sociated in the sense that they must
be there to watch the proceedings etc
but they should not be there as direc-
tors or hold offices of profit

Shr! Dasappa: Not even as members.
259 (A1LSD.—6
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Shrl Morarka: Membership of the
cOorporations does not arise in the
case of Government at all Govern-
ment 1s the sole shareholder and a
Member of Parliament never becomes
a member of a corporation The ques-

tion 1s, I think, only of becomung a
director

Another objection is that 1if you
allow many Members of Parliament to
become directors in these corporstions,
then you would be throwing the func-
tioning of so many of these corpora-
tions into the cockpit of politics This
objection has been taken not only by
Prople here, but by a person who has
been a great protagonist of these cor-
Porations, Herbert Morrson, and also
by persons like William Robeson and
Ernest Davis, and others who have
applhied their mind to this problem;
and they have come to the conclusion
that it would be better to keep poli-
ticians —Members of Parhament in-
cluded,—away from these corporations,
because, apart from anything else, it
would always make the executive of
the corporation nervous, because they
would feel that somebody is always
looking over their shoulders There-
fore, they stronglv argued that Mem-
bers should be kept out

But I have another objection If
Members are allowed to become direc-
tors 1n these corporations, then this
House would be divided mnto certain
froups, one group supporting one
Member, and the principle “you
scratch my back and I scratch yours”
Would be more or less implemented
here Therefore, 1 feel there are good
reasons strong reasons, why Members
should preserve their independence,
Pleserve their rght to criticise these
corporations where more and more
public funds are nvested everv day,
and keep themselves away from the
directorships of these corporations

L
There 1s another principle involved
here These corporations are account-
able to Parhament That 1s called
oarliamentary accountability If Mem-
bers themselves become the gxecutive
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in these corporations, then there would
be some conflict between the two.
The person accountable and the per-
son to whom you are accountable
would become more or less one. To
that extent again I feel that embar-
rassment would be caused to the Mem-
bers concerned.

From all these points of view I
think the balance of advantage lies in
our deciding not to have Members of
Parliament on these corporations, and
1 think that was what was behind
the back of the mind of the Joint
Committec and the sub-committee of
the Joint Committee. The exclusion
of the corporations which 1 have
mentioned in my amendment, or their
non-inclusion, as 1 said in the begin-
ning, appears to be accidental. These
corporations that exist today exist-
ed o¢ven at the time when the
sub-committee of the Joint Committee
examined these corporations, but un-
fortunately, the necessary information
was not supplied to that committee.
Whatever the reason may be, there is
no justification for keeping the sche-
dule ambiguous on that point. If we
do that, then some interpretation
might be sought to be put on it, and
it may be argued somewhere in some
court that it was the deliberate inten-
tion of Parliament to exempt these
corporations which we are not includ-
ing; and I do say that that cannot be
the intention of anybody. to specifi-
cally exempt these corporations which
have only be accidentally left out
Therefore, 1 strongly urge the House
to accept mv amendment No. 79.
which tries to make the list of these
corporations as comprchensive as

possible.

My hon. friend Shri Dasappa has
drawn my attention to the fact that
even in this list, two corporations
have been left out, and important cor-
poratione at that. namely the Bharat
Electronics {Private) Ltd., and the
Hindustan Aircraft (Private) Ltd. I
do not know whether it would be in
order for me now to move an amend-
ment to this amendment, and, there-
fore, 1 do not want to press that point.
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I would be quite content and quite
happy....

Mr. Deputy-Speaker: The hon.
Member has discovered that his list
also is not complete.

Shri Dasappa: It can never be.

Shri Morarka: The reason is this.
I ventured to make this list complete
with the help of a booklet supplied
by the Lok Sabha Secretariat recent-
ly. The Lok Sabha Secretariat recent-
ly circulated to the Members of this
House a booklet containing the names
of all the corporations owned by the
Central Government, and that booklet
accidentally did not contain  these
names, and, therefore, I made a slip.
St1ll, whether I am permitted to move
an amendment to include these two
corporations or not, certainly, I press
my amendment No. 79, and 1 beg of
the House to give it the consideration
which it deserves and accept it if pos-
sible

As 1 said a little earlier, some of our
own statutes establishing these cor-
porations have prohibited Members of
Parliament becoming directors on
those corporations 1 think the in-
stance 1n point was the State Bank of
India. and if I mistake not, there was
another  corporation—the  National
Warehousing Corporation or the Life
Insurance Corporation—which impos-
ed similar disqualification Whatever
the legal intcrpretation of that may
be, the net result or the effect of it is
that a Member of Parliament cannot
become a director of that corporation.
That principle has been accepted by
this House And I do not say that
the Housce accepted that principle
without sound recasons. And if that
principle was good in one corporation,
1 think it is equally good in other
identical corporations.

Even in the present scheme of this
Bill-—-I may be pardoned if I seem to
repeat my argument—in the schedule,
the principle has been accepted that
the directorship or membership of
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some of these corporations must dis-
qualify the holder thereof, if he is a
Member of Parliament. If that is ac-
cepted in principle, I do not see on
what grounds an objection can be
raised to my amendment Ne. 79.

I would only say a word or two on
my amendments Nos. 81, 82 and 83.
They are also very simple, and they
seek to add ccrtain things which have
been left out, according to me, acci-
dentally, in Part I or II of the sche-
dule, such as the All India Cattle
Show Committee, the Central Council
of Gosamvardhana and so on. These
have again been found in the same
booklet to which I had referred just
a minute ago.

1 beg that my amendments may be
considercd and accepted by the House,
particularly my amendment No. 79.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava.

Pandit Thakur Das Bhargava: 1
understand that all those Members
who had given notice of amendments
have spoken....

Shri Barman rose—

Mr. Deputy-Speaker: Shri Barman
ought to have risen earlier. After
Pandit Thakur Das Bhargava, I shall
give him chance.

Pandit Thakur Das Bhargava: I had
risen even earlier. At that time, the
Speaker was in the Chair, and he
probably had it in mind that first of
all, chance should be given to those
who had moved their amendments,
and afterwards. other Members could
be given chance. So, I would take
my chance after the movers of the
amendments have had their chances.

Mr. Deputy-Speaker: Then, I shall
ask Shri Barman to speak on his
amendment,

Shri Barman: I have moved amend-
ments Nos. 51 and 52 for this simple
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reason that I could not follow why
only two advisory committees have
been selected, out of all other com-
mittees to be included in Part I of the
schedule, for inclusion therein. As I
said during the consideration motion,
Members of Parliament should be
associated with the functions of
Government as much as possible. In
that connection, I had observed that
at least membership of advisory com-
mittees should not be barred for Mem-
bers of Parliament.

I find that only the Advisory Com-
mittees of the Air Corporations and
the Company Law Advisory Com-
mission have been included in Part
I of the schedule. I would like to
know from Government the reason
why these committees have been in-
cluded. From the general observa-
tion that I have made that Members
should be associated with the func-
tions of Government to the greatest
extent. it follows that membership of
these committees which I have men-
tioned should be exempted from dis-
qualification. .

Shri Hajarnavis: We shall be grate-
ful if the hon. Member could tell us
exactly the functions of the committees
if he is familiar with the constitution
and functions of these committees and
what is being done by them.

Shri Barman: I am not very much
familiar. Only recently. T was ap-
pointed to the Advisory Committee of
the TAC. I have not attended anv
meeting. but from the agenda that I
have got with me. I find that
committee has been called to consider
tha routes that thev have introduced
and that thev intend to introduce. I
think that is what we will discuss
there. and that js in the nature of con-
sultation. T have got the agenda with
me. and T can give it to the hon.
Minister if he wants to have a look
at it.

tho

Mr. Denutv-Speaker: The copv of
the agenda of one meeting would not
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disclose what tunctions it performs,

what powers it has, what influence it

wields and so on. That would be
difficult.

Shri Harish Chandra Mathur: If the
hon. Minister wants some light to be
thrown on this subject, I could do so.
I know about the functions of these
committees, and I shall be able to tell
him something.

Shri Hajarnavis: The hon. Member
must tell the House.

Mr. Deputy-Speaker: Now, Shri
Narayanankutty Menon. He should
be brief and sweet. Sweet he always
is, but he shall have to be brief.

Shri Narayanankutty Menon: I
shall be as bdbrief as possible. My
amendment is diametrically opposite
to that moved by my hon. friend Shri
Morarka. All the arguments that I
have got to advance in support of my
amendment have already been ad-
vanced by Shri Morarka. My amend-
ment seeks to delete Part I of the
schellule as it is.

I could very well understand the
anxiety of my hon. friend Shri
Morarka when he built up a very
strong case in the name of logic that
some more additions will have to be
made to the schedule. Yesterday, the
hon. Law Minister said categorically
and made the position of Government
clear that under certain circumstances,
unknown to him, because of something
that happened in between. unfortu-
nately. the schedule had been prepa-
red, and the names of certain corpora-
tions had been included. So, the
attempt on the part of hon Members
ag far as possible should now be to
reduce the number of corporations
and statutorv bodies included in Part
1 of the schedule, and the attempt
should not be to increase the list. But
my hon. friend Shri Morarka has tried
% add to the schedule; and I could
very well understand it. But{unfortu-
pately, he has commandee: for his
support, that curious phenomenon cal-
Jed logic. And as has been sid not
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by Mr. Herbert Morrison in the case
, of nationalisation but by Dr. Samuel
Johnson, logic is aiways the outer skin
of ineffectiveness and weakness. It
he has got anything to say in respect
of logic as far as Schedule. One is
concerned, that some corporations are
included and some are not, his logic
comes into play. You know, Sir, what
is the conclusion of logic. When 1
say that you and I are Members of
Parliament. ...

Mr. Deputy-Speaker: Has he also
got some support from logic to say
that?

Shri Narayanankutty Menea: No,
Sir. I am not relying on logic. You
know what logic is. You and I are
Members of Parliament. I belong to
the Communist Party. Therecfore, you
belong to the Communist Party! You
know that is simple logic. My hon.
friend has got in his support that kind
of logic.

Pandit Thaknr Das Bhargava: Man
and ass both have got ears. Therefore®

Shri Narayanankuity Menon: That
is logic

Pandit Thakur Das Bhargava: It is
not logic)

8hri Narayanankutty Menon: Cer-
tain principles were sought to be in-
voked by my hon. friend, Shri
Morarka. in support of his amend-
ment. Those principles were that,
first of all. Members of Parliament
should be incorruptiblee. My hon.
friend has procceded on the assum-
nlion that the moment power is placed
in the hands of Members of Parlia-
ment. that power will be misused.
His whole speech—the whole of it—
was an affront to, and insinuation
upon. the honestv and integrity of
every Member of this House, to what-
ever party he belongs. Where is the
basiz for the presumption that anv
Member of Parlisment. immediately
he is vlaced in a position of power,
immediately some power ia glven in
his hands, which is controlled by this
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Parliament, will. go on misusing that
power. Certainly there is no basis.
He himself being an hon. Member of
this House, has no confidence in him-
self. That may be so, but the basis
of his argument that immediately a
Mcmber of Parliament gets into a cor-
poration and is given that power, he
will misuse that power and not use it
for the requisite purposes, is a wrong
assumption.

Secondly, the whole motive is based
on certain principles which are not to
be followed in the name of integrity
and also honesty of the Members of
this House. It is said that the Mem-
bers of this Parliament will not have
and should not have any hand in the
management of these public corporate
bodies so long as the Government and
Parliament have taken the decision
that these public corporate bodies
are o be run on certain principles
which run counter to the imaginations
and policies of certain hon. Members
who moved that amendment.

He quotes Mr. Herbert Morrison,
but Herbert Morrison when he was a
Member of Parliament and was Minis-
ter in the Labour Cabinet, did not
know the implications of what he
wrote at that time. But after the
Labour Party fell from power and
after the entirc process of nationalisa-
tion in Great Britain  crumbled to
pieces because this principle has been
followed and the erstwhile owners of
the steel and electrical industries have
been put on the boards of directors of
these corporations, when after five
years the Labour Government found
that these ‘Trojan Horses’ had been
filled up in these corporatiors and the
entire nationalisation scheme had been
killed, Herbert Morrison ceme to his
sengses. But thep it was foo late to
recall his own views upon these
matters.

Mr. Deputy-Speaker: Only when
we are in the Opposition that happens!

" Skl Narayasankuity Menon: I sub-
mit that the whole piriciple under-
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lylng Shri Morarka's argument that
theye corporations which are to be run
in pursuance of the process of nationa-
lisation and the public sector should
not have anything to do with those
people who arc making the policy of
nationalisation, has no substance.
Yestorday one hon. Member said that
bureaucrats could not go there. The
hon. Law Minister agreed. If in these
corporations bureaucrats cannot go and
Members of Parliament cannot go,
what is the logical conclusion? The
logical conclusion is to decide who are
to go. .

Mr. Deputy-Speaker: Again he is
leaning on logic.

Shri Narayanankutty Memon: His
own logic. 1 am quoting his logic.
Therefore, the only purpose of invok-
ing certain imaginary principle was
that these corporations should be com-
pletely devoid of public control, they
should be completely devoid of public
men; they should be managed only by
those people who are not, first of all,
bureaucrats—because burcaucrats
come directly under the control of
Parliament—and secondly who are not
people who have something to do with
the policy of natiomalisation.  That
is, they should be obviously controlled
by those people whose policics are
directly opposed to this. Therefore,
after some time these people going and
sitting in the boards of directors as
managing director and others, can
proclaim on the floor of the House
that the process of nationalisation was
1 fake. it is a total failurc, and there-
fore, the Industrial Policy Resolution
will have to be changed now. That is
the only intention of invoking those
Principles concerning the purity and
integrity of the Members of Parlia-
ment,

Secondly, is any Mcmber of Parlia-
ment, if this. Bill is passed, pure and
devoid of any control or influence out-
side? According to the Industry Policy
Resolution, according to the real state
of affairs today, there are bigger indus-
trial empires and far far superior and
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far far influential concerns than these
corporations, such as the Hindustan
Stee] and Oil India (Private) Limited.
In the whole Tatla empire, a director
of the Tatas is not disqualified from
coming to this House. He can come
here and can champion the cause of
the private sector. He can accuse
nationalisation; he can put in here
Tata's view point as far as the steel
industry is concerned. He can wield
control in the directorate and he can
argue in this House that no more steel
plants are required and the licence for
the fourth steel plant should be given
to the private sector.

Shri Hajarnavis: May I know if the
Ron. Meomber is referving & Shié M
R. Masani?

Shri Narayanankutty Menon: I am
not referring to Shri Masani.

Mr. Deputy-Speaker: He 1s not re-
ferring to any individual. He 1s say-
mg that directors of private institu-
tions can come here.

-

Shri Harish Chandra Mathur; He is
taking the logic to its conclusion.

Shri Narayanankutty Menon: While
1 was speaking, 1 was turning my left
hand in a particular direction. From
that the hon. Deputy-Minister of Law
jumped to the conclusion that 1 was
referring to Shri Masani.

Mr. Deputy-Speaker: Therefore, he
is requesting the hon. Member to see
that his hands should not jump this
side or that side.

Shri Narayanankutty Menon: | have
not had a picture of Shr1 Masani in
my mind for the last three days. 1
was just pointing out the logic of the
principle in which Government have
brought forward this Bill. I thought
after listening to the speech of the
hon. Law’ Minister yesterday that the
Government had got into a soup in
this Bill by some untoward incident
which happened somewhere else or
because of sheer force of circumstan-
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ces. But the point remains unanswer-
ed. If a director or managing direotor
or anybody in a private corporation
is not debarred from becoming a
Member of this House and can very
well canvass in this House for
reforming the opinion of the Members
of this House today, what prevents a
Member of this Parliament going and
sitting on the board of directors of the
Hindustan 8teel or Oil India (Private)
Limited where only policies are deter-
mined?

1 was very glad that in spite of what
happened at least by accident, the
01l India (Private) Limited was mis-
sing from the original Schedule. I
want to make one thing clear, that
when we on ihis side of the House are
championing the cause of Members
of Parliament from not being disquali-
fied by going into these corporations,
we have not got the slightest dream
that anybody from this House—from
this side of the House—will be nomi-
nated to those august bodies for at
least another 25 ycars. We are definite
of that. But it is because we have
got a definite policy on this matter
that we are saying and submitting
before this House that we on this side
of the House and also cvery side of
the House, prefer to have Shri Feroze
Gandhi as Chairman of the Oil India
(Private) Limited rathcer than a
director of Standard Vacuum or
Burmah-Shell.

Shri Dasappa: He has got Kerala.
That is enough for the moment.

Shri Narayanankutty Menon: By
interrupting me in this manner, the
hon. Member is attempting to sabotage
the rest of my spcech by diverting me
to Kerala. I am not prepared to
answer about Kerala now.

Mr. Deputy-Speaker: Order, order.
He need not go to Kerala just at pre-
sent.

Shri Narayanankutty Menon: Still I
will answer my hon. friend. His cur-
iosity and inquisitiveness is always
aroused when he talks about Kerala.
But I can tell him one thing. Is there
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any small or big committee appomnted
by the Goveinment of Kerala in which
his own party 18 not represented? If
he can point out one such instance, I
can answer him

Shri Dasappa: He spoke about 25
years.

Mr. Deputy-Speaker: Both hon
Members can meet and decide this
outside, somewhere else

Shri Narayanankutty Menon: There-
fore, I submit that all the eloquence
displayed by Shm Morarka in  the
name of efficitency and integrnity of
Members of Parliament has nothing to
do with the real integnity and effi-
ciency of Members of Pathament, it
has something to do with something
that s completely extraneous in
character

My amendment 15 to delete part 1
of the Schedule—Bodies under the
Central Goveinment as a whole and
substitute it by saving ‘such organisa-
tions or bodics as are determined by
Parliament from time to time’

1 have placed my amendment in
suth a way because, later on, if the
House after sure and deliberate con-
sideration feels that certain positions
which would be occupied by hon
Members of this House will in pain-
ciple and practicc and also as a
matter of procedure run counter to
the nature of the duties, certainly the
House can determne tham later on
That has not been done in the whole
process The Joint Committee met
many timmes Verv respectable, well-
tramed, emment and aged hon Mem-
bers of this House wcre on this com-
mittee I cannot for one moment say
that the result of their deliberations
can be questioned by people like me
who are comparatively far junior
to them But, I fainl to understand
the logic behind their selection of a
few of the Corporations there They
did not follow a definite principle
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First of all, 1 could find out only
one thing, that 1s, certain dogmatic
ideas were 1n the minds of some
people They were not prepared to
compromise on those and they stret-
ched those i1deas to the point of bring-
mg this Bill in such a way VYester-
daey, 1 heard my hon friend, Prof D
C Sharma putting in a very elo-
quent argument mn  support of the
entire Bill Then he was emphasising
the fact that the whole time of the
Member of Parliament should be
available to Parhament He said that
he some times goes to hig constituency
also because he 1s not completely
doing the work of a Member of Par-
lhiament by sitting here He told me
later on also that at his age he can-
not accept any other work (Interrup-
uons ) (Laughter) At this age no-
body can expect him to do the work
of a Member of Parhament and also
to a be a dircctor of some other or-
ganisation

Shri D C Sharma: I did not say
(Interruption and Laughter)

Shri Narayanankutty Menon: But
in his case such kind of work

Mr Deputy-Speaker: It would be
very difficult for the Chair because
both of them are very respectable
and hon Members

Shri Narayanankutty Menon: There
fore, this kind of argument can be
understood only in relation to an hon
Member of his way of thinking

Mr. Deputy-Speaker: The hon
Moember should conclude

Shri Narayanankutty Menon: Es-
pecially in the type of social order to
which the Parhament stands commit-
ted wherein the public sector 1s over-
growing and a new orientation of the
economic development of the country
18 called far, it will not be m the
mterests of the furtherance of Parlia-
ment's policy to exclude those men
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who are coming into public life, those
who are experienced in public life
from those undertakings which are
the real corner-stone of the develop-
ment of our economy.

Therefore, I submit, without putting
the hon. Law Minister to difficulties
and also without compromising upon
the principles enunciated by senior
Members like Pandit Thakur Das
Bhargava and Prof. D. C. Sharma, we
ean wait for some time and see
what are the practical difficulties in
which those Members come against in
those bodies. This House is at liber-
ty to determine from time to time
the scope of the work of
each Corporation. Then, we will
be able to decide to put as an
Appendix to the Bill, this Part I and
Part II of the Schedule. Then, it will
be better for everyone concerned.

When clauses 2, 3 and 4 were de-
bated in this House, you were here
and you found from experience that
very experienced lawyer Members of
this House asked repeated questions
wanting clarification because they
themselves had doubts in their minds.
If after this Bill is passed and hon.
Members have listened to the entire
debate, when people go back from this
House, if they are asked honestly to
say whether they have understood
the principle underlying the Bill and
who will be disqualified under Part I
and Part II of the Schedule, I am
quite sure there would not be more
than a couple of dozens of Members
who can say that they have under-
stood it. If we go on with this process
of legislation and....

Mr. Deputy-Speaker: Probably the
hon. Member does not expect to speak
in the third reading. He should
aow conclude.

Shri Narayamankutty Menon: I will
condiude, There 15 no expedrtion
nECcessary as far as this legislation is
ctnderried*and a bit more of deli-
berétion ix required and that deli-
berdlions can be had even after passing
this Bl In aacmn; as to what the
schedule should be.
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I would end by one sentence that
the amendment introduced by my
hon. friend, Shri Morarka seeks to
include a lot of other corporations in-
cluding the Qil India (Private) Ltd.
When he introduced the amendment
he had only logic behind him and he
did not know what will be the func-
tion of the Chairmen of these corpora-
tions. Therefore, I appeal to the hon.
Minister to wait for some time and
not to particularise the schedule; pass
the Bill now and later on let this
House or the Standing Committee, as
it has been suggested in the morn-
ing, decide about each category. It
will be in the interests both of the
stability of this legislation and also
the interests of the Members of this
House and the interests of these public
undertaking.

Shri Tangamani: I shall briefly ex-
plain the purpose of my amendments
Nos. 104 and 105. Amendment
No. 104 wants to delete lines 19 to
30 on page 5. The second amend-
ment wants to delete lines 9 to 11
on page 6.

Briefly stated, these two amend-
ments seek to delete the Dock Labour
Boards of Bombay, Calcutta and
Madras and also the Employces’ State
Insurance Corporation and the Re-
gional Committees of the Employee's
State Insurance Corporation.

The Employees’ State Insurance
Corporation was established under
section 3 of the State Employees’
Insurance Act of 1948. I had occasion
to explain to this House during the
first reading the position of this
Employees’ State Insurance Corpora-
tion. I believe there is also a similar
amendment from my hon. friend Shri
Pandey. This ESIC which came into
existence on or about the year 1953..

Shri A, K. Sen: I may clarify the
position. The Government Is pre-
pared to accept the deletion of lines
20 to 30 on page 8 regarding the ESIC
and lines 12 to 14 on page 8 regarding
the Standing Commiittee of the ESIC.
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8hrl Tangamani: I sm much oblig-
ed to the hon. Minister. The Dock
Labour Boards will also stand on the
same category. These Dock Labour
Boards were set up as a
result of the Dock Workers (Labour
and Employment) Acts concerning
Madras, Calcutta and Bombay. On
these Boards there are representa-
tives of labour unions. The main
function of the Board is this. Instead
of the Labour union taking the issues
before Government, the issues which
are brought forward by the Labour
Unions and the issues which are
brought forward by the Chairmen are
discussed and certain decisions are
taken. In the actual implementation
and enforcement of the decisions. it is
the Chairman who is the supreme
authority.

If you are going to disqualify a
member of this Dock Labour Board
who is really a representative of the
employees, I consider the very pur-
pose of this schedule will be defeated.
So, what prompted the hon. Minis-
ter to withdraw or delete the ESIC
will apply equally in the case of the
Dock Labour Boards also.

I agree with the hon. Minister when
he said that the attempt must be to
reduce the various items in the sche-
dule instead of seeking to enlarge it.
From the amendments of Shri
Morarka, I find that he wants to in-
clude the Central Provident Fund in
Delhi, the Coalmines Provident Fund,
Dhanbad, the Coalmine’s Welfare Fund,
Dhanbad, the Mica Mine's Welfare
Fund, Dhanbad, the Mica Mines
Labour Welfare Advisory Commiitee,
Rajasthan, Jaipur, the Mica Mine's
Welfare Fund Advisory Committee
for Andhra, Nellore. He made it very
clear that he got the list of these
statutory corporations from the book-
let which was circulated to us and he
has chosen those bodies which are
meant to give some benefits to labour.
These bodies are also in the nature
of tripartite organisations. The Cen-
tral Provident Fund Board, New
Delhi oy the Coalmine’s Welfare Fund
or any of these welfare funds—if
they are also sought to be taken away
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-—-Will explain difficuit position that
we will come across. They may be
an All-India body; there are four
central trade wunion organisations.
Some representatives of the trade
union organisations may find a place
in one of these welfare organisations.
As it happens, at least some of them
wht are elected or nominated in these
varjous welfare fund organisations are
alsq elected to Parliament because
they are essentially set up with the
help of the trade unions, If we are
going to ban the representatives of
labour because they happen to be in
one of these bodies, in effect we are
all shutting out good repersentatives
of labour in this House. I can under-
stand an argument like this that the
Members of Parliament must be kept
away from all these statutory bodies
whether they are ropresentatives of
laboyr and whether they really stand
for nationalisation, but leave them
entirely in the hands of those who
are jinterested in the private sector. I
ungerstand that argument. But
having accepted a position that we
are for developing the national sector
—the public sector—if we Are to
eXclude those persons who will be
Very helpful in developing this public
settor, I am afraid the purpose of the
Schedule is lost. This will apply to
the various bodies which have been
mentioned in amendment No, 78.

In conclusion, I want to say this.
Thaose who want to include these
lahour welfare bodies in the list of
disqualification are those persons who
have been opposing any kind of wel-
fare board for labour. I once again
thank the hon. Law Minister for
aCcepting a part of my amendment
but I would request him to accept
My amendment in full--No. 104-—
Which would mean the Dock Labour
Boards of Bombay, Calcutta and
?_’ladras will come under the exempted
15t.

Mr. Deputy-Speaker: Any  hon.
ember who has got some amend-
ents?

e it foy (Igaw) : AN
g, A U I
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who vamdre foy - IurTw W,
& Uy dEET  AWL co T wAT
wgwr §, Wt fe et —

Page 8,—
omit lines 26 to 28

WRymwr F Avag a7 § fr fagga &
g t ¥ quE €T qAAW TES
(Feehis oz fegfafadam) @18 =1 gov
Frarag M I sz qe e fegw
fawr & o7 ¥@ 7 % g feer aY
Feefdor dar g1ft, aqfe 3@ e
§ @z ¥ fror ¥ forafeg §—w
A w wHwEr & T Wi | W
e FIROI T d qwEA
o AT g @ FF qwa & owe
Q’ﬂ'o(oﬂ {“ﬁii’ﬁﬂﬁ,\ﬁﬁ:ﬂ'
qiiamiz & a3 T8 @ a6 | N
ot a7 %9 fafax F o7 & fe 92
Frfygm Ay FE AL WAL AT
&8 39 AV £ FFrEAT 37 A7 e A
STarE &I 2, Fre urandy &Y v
% fem forar a1 1 1w v & fag a2
grer wr 17 afer @ ol @ Wi az
T I ITAF F Az E, IR
& ey fiesft oft ot § &1y @1 ¥ Ay
At awdas ®a qifeqt & azew &9
i g "o nAo Mo A R
o\ 35 u¥o fto 1 AT XTRY ATAY
e fag Aefecar oA W F
g I gagy aeAfeae &
gaat ®Y 99 wrefay & a¥ F Q@
waerd &, Forgid fe somdy & e
® figeay for ar, a=F g OX S oft
wger I3 ¥, Foege wmomdy @y
werd ¥ faeger fgear o fear @
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e g, e Wy fr g
fir dame & W o o feey § —w
Ty fear o g Ay forr 1 g
a#® §t firarr ar fie av€ F wr§ dur e
Y §, fore & ar &Yy wroredy o werk
§ feen o Y, o @Y IR AT &
N F Irrwrar A, ford? 2 & ford
g Wi o R & arse
Frae wY S T[> ¥ g wmAr od, A
fr oy foomr & areow T W
fore & gz ofr wrondy o swvd & feear
faar ofx faq &1 G¥  swy o o
aAETh oY) wgr % ¥ AE w
are® 3, 39 ¥ §F fa & weR W
sE T AR & qrfAaaT ¥ R
sfar 38 A Fav w13z I3 AFN 7
T 7 ¥1¥ warsA At & @ D
arT & f& §g &1 aag av 78 fo
T 1€ § A T IO OAT F9
4T AHT AGTUAT 27 FT GFAAT H77 AAT
2 ff aamw gz 2 fr oty oA
¥4 ¥ 37 A%y X W GEET L
qEAT & W AR ARNA R AL AATR |
TR « vAEaz W AFZ AFAAT &
fam +ft 31 a¥ g7 & fir s a7 OF
ar Y /1A XA | WAL, IF F &,
AT qT IR OFE A AT FT A AT )
o1 7, A, TR 7T € FLGAT F7
& Wq 1 IUTea HERA, WY 4T AV
AT & fr g8 391 q9a | 3= faatas
& £ geerdy frare A &1 g
# 0% agA qur fgrar A §T 77 g
vz & fedy frea & Al gy
from § w1 &7 ¥z U Afew ¢7 w3
¥ fag avardt At qv #1§ frerd afy
o wfmg oy § & §f A
w2z ¥ AvA ¢, fagm aqg arndr
et 7 frear faar 20, av forr &Y 39
AN TR T e W
fagr & Aga wg &% AT & FTEy
%t fervarfrrark v g, 9w e o
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wirreh & geel W) agt R O @
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¥ wwwar § f5 v Faw g i
gwa w gt fay g, oY fer &2
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TE TR B A TR W IA At
¥ oot § &« AR, o1 6 qrgae dweT
& vt §, fort & at 0¥ wrean ¢,
for & de2v eSma € qa =
§ fr o5 wgfaez avdft Y ars #ng
qar AR W 3, o e faega ad
e gz 0 gafar q@ an
¢ e ot x¥ T a3 A% §aw
$ZFZ & SR AY a7 oy A6 @ WY woe
INE T I g7 g0 oY Ty wud A
w frydz #7984 &, e o1 am
ofers &azr § fasarr a3 & w17 o
9 BT O3 47 § A A §, W
frr s g o A gra ¢ vA M agm
o w1 wfgee @) &

IFT a7 w7 fay fear &
RAQAT g & g€ 7 Age agETsiaw
st o fos o 80 3w &
vl AqAR wlwaifir  tgwese
QU YT GHIET NE F 57) Farw wrey
t OMfefear foam qefafrgaa
o faw 3 g AT ¥ W QY
€1 @ gawn g fs I ¥ Y A
BIAET AYY IS M @ ¥ Ay e
a% I §, T Ny Iy
e wig 81 ug a0 § fw as
T 3wy forg Tgrae w7 8% 9w
T GG X 8% T Seedi
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wwr o aRfY e g€, W oW I9 W
I av ¥ qvy o, O g 2w ¥ fiy
w1 md W g

o1 i & g ¥ ag wgm wga
frirmegy & A0Wa B aw
fagr a9

Mr. Deputy-Speaker: Amendment
No. 80 is also before the House.

Shri D, C. Sharma: Mr. Deputy-
Speaker, Sir, I am a very unhappy
man on the floor of this House for
the sumple reason that I have lost the
good fight that 1 fought all these
days. I wanted that the membership
of Parliament should be a whole-
time business. But that has not been
agreed to, and jt has been said that
the Members of Parliament should
not only sit on these cushioned seats
and talk but they should do other
things also.

Sir, I accept the verdict of the
Law Minister. Though I have’lost the
battle, yet I am a good loser. After
having accepted his verdict, I would
like to ask him one question. Is he
consistent by giving us this Sche-
dule—Part I and Part II? This Sche-
dule repudiates the very fine senti-
ments which the hon. Law Minister
expressed yesterday. After having
expressed that I feel that he should
be the first person to withdraw this
Schedule.

I have looked through all the
different bodies which have been
banned for Members of Parliament.
Those bodies are constituted by the
Central Government or the State Gov-
ernments. They are for us excluded
areas, places where we cannot have
a look in. 1 only want to ask him,
is he justified in doing so? On the
one hand, he says to us that we
should not be mere taltkers but we
should take some part in doing things;
but, on the other hand, he deniey us
all those opportunities for doing any
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good. He wants us to be confined
to the four walls of this Parliament
House, a very fine place. I think it
is correct to say: “Inconsistency,
thy name is law”.

Sbri A. K. Sen: That is the truth.

Shri D. C. Sharma: I hope that the
hon. Law Minister will give up that
truth.

Sir, I have looked through the lists
of these committees and I find that
there are four types of committees
which have been brought on this
list of banned bodies. There are
some committees which I can describe
as welfare committees. Their pri-
mary function is to work for the wel-
fare of this class of society or that
set of society. I ask you, Sir, being
good partners in this welfare State,
should we be denied the opportunity
of serving on those bodies which give
a complete shape to the ideal of the
welfare State? Unless we put flesh
and blood into the welfare State, the
welfare State remains only a kind of
skeleton. 1 feel that those welfare
bodies like the Social Welfare Board
and the Employees State Insurance
Corporation should not be put on the
banned list. Their function is pri-
marily welfare and not distribution
of patronage.

Then, I find that there are certain
judicial bodies given in this list.
For instance, I find that there are
some boards constituted whose func-
tion is to see to it that people do not
depart from the letter and spirit of
the law which has been passed. I
think these judicial functions which
are entrusted to some of these boards
are ngt such as should not be exer-
cised by Members of Parliament.
Judicisl funjctions are not a form of
patronage. If that were so, I think
all our Judges, to whatever level they
may belong, would have been the
agents for distribution of patronage.
Therefore, those bodies which have
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some judicial functions to perform
should not be put under this ban.

Again, there are some bodies whith
have a sort of regulatory function.
They regulate the standards and other
things. For instance, I find that the
Text-book Committee of a State has
been brought under this ban. What
18 the function of a Text-book Com-
mittee? It is only to see that the
standards of education do not come
down and that the standards of edu-
cation are kept at the proper level
Even such bodies whose primary func-
tion it is to keep up standards of all
kinds are going to be kept away from
us.

Also, there are some bodies where
the Members of Parliament act in
the same way as the members of
Watch & Ward act in the Parliament
House, The members of Watch and
Ward in the Parliament House see to
it that nobody enters this Parliament
without due regard to the sanctions
which prevail here. They see to it
that those persons do not come here
who will try to flout the authority
of Parliament or who will try to go
against the regulations of Parliament
Sir, if they are members of the Watch
& Ward Wing of Parliament, we
Members of Parliament form the
Watch & Ward Wing of this House
outside this House. For instance, why
do you send us to the Hindustan
Steel Limited? Why do you send us
to the Hindustan Insecticides Limi-
ted? Why do you send us to the
Coir Board? You send us there so
that the principles underiywng the
particular Act, so that the guiding
policy underlying the particular Act
1s 1mplemented.

Mr. Deputy-Speaker: The hon.
Member should try to finish within
the next two minutes.

Shri D. C. Sharma: No, Sir; 1 will
continue tomorrow.

Mr. Deputy-Speaker: Why should
he sit down? There are still two
more minutes.

Shri D. C. Sharma: I am submitting
Sir, very respectfully that there are
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some functions which are inherent in
the very membership of this Sabha.
There are some functions which we
cannot deny ourselves. Why?
Because we are to see not only what
policy has to be adopted, but we are
also to see whether that policy is
being implemented or not. That is
the function of a welfare State. 1
believe that this function cannot be
denied to any Member of Parliament
in a welfare country.

Now, Sir, by taking away ull these
things from us, by asking us {o keep
our hands off these nationalised or
State undertakings, and all these
Boards which we have constjtuted,
you are asking us not to be co-
partners in giving reality to the wel-
fare State that we are endeavouring
to have in India. I would, therelorc.
say that the schedule, whether on
page 4 or on page 9, was drafted in a
hurry. It is said about a very, very
good institution that if you do a
thing in a hurry, you repent at leisure
! do not want to refer to that in-
stitution. I do not want tn rcfer to
that name here. I would only say
about this schedule that....

Mr. Deputy-Speaker: If he still
wants to say more, he might con-
tinue the next day.

Shri D. C. Sharma: Yes. Sir.

14.31 hrs.

DISCUSSION RE: LATE RUNNING
OF TRAINS

qfew gro wto fewt (&afrm) -
IV ALY, £ A7 X F17 B A
e @ ¢ fe wivahn, aftfee
o warafos miea) & w9 ¥
) fogn (re™ R g1 W 0w
fawr § grar g oy § A % g
v faqrar ¥ ame £ & Rfew
mfedY & ufafewa aww q¢ a9r wia-
wfay qug a7 YA Y Al 62 AT
v At T R ¢ e
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7w A Req gt ad § v g7 9ad
ava%r g1, N W feafa &, 3ad 55
gare &1 BfFF A wiwE gw A i
a4, AT A1 iR 94 sy g
ZHET Iy ok AT § A EAA
¥ oy w9 € ¢ fr g o avs
T A g a7 3 g, @ AW gy AN
NET AL, FFURAGAG § 1, qwy
OF 961 i IT7q 284 9 § AT g7 faqr
T 41 A qg 41 o wlaww ar a2
afres esgafad mfed § §1 ww
2T ag § fe 30 Anw & ars A1 v
g% & T3 g7 g1 & waan A g

g

g G § UF o ST g )
& faar Ay 1 I9T 1 14T 41 {5 AT
w, a9, ya¥ ¥ o gfywa &ed
IR |, co AR AT AT |, Aqr
99 AfAma ard &r2d I9F ¥ Aol
2t wrow o wARET TOT A fF )
mfeat 3z waft § .~
“The main causes for the deter-
ioration in the punctuality perfor-

mance during May to*July, 1958,
are: —

(i) Summer time conditions,
which were severer this year,
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as compared with the previous
years, such as scarcity of water
and a large incidence of sick-
ness amongst staff,

(ii) Heavy rains and breaches on
the Central, Western, North-
ern, North-East Frontier and
South Eastern  Railways
resulting in dislocation of
train services etc,

(iii) Extra time taken for engi-
neering restrictions on the
different sections over and
above that provided in the
time-table, and

(iv) Modifications to the signalling
equipment at a large number
of stations....” and so on.

The remedies mentioned are:

“(i) Close watch is kept on the
running of all Mail, Express and
other through passenger trains
both at the Divisional and Head-
quarter levels; and (ii) Officers
are deputed to travel frequently
by bad running trains, so as to
pinpoint the causes for the late-
running. .. .suitable remedial
measures to avoid their recur-
rence.”

o W aga ¥ wrow fed W g
9 sy v A fir 18 gET gy qwar
2 W@ g A I8N A% T giwEr
wd & O s g @ Fe quTe F aw
fedifeirmm gur ¢

tc AT N TF w¥ W
T 74T a7 WX IEE IO F{ A7Ar w4r
a1 fi5 srren, faeas 1 v & @29
Lo T TCHEX ATE T T 2 °7, WX
w7 o¥ 41, §=d Wq F7 03 Wik
ang feed VAR w7 32 971 X wiww W
saffsamimurwii &
arg ¥ O qwre aff gur 81
sy o oy sifeul & vz o
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Shri Rajendra Singh (Chapra):

That is the sort of Government that

you have.

dfen gro wo frrt  zwr g
a1 fefasms fevanid § o fefgqen
# Y WEAT §, ITHT EAT 44T §, IAY
I q § gg wEgU AEW | Ay
waq 9T fewea # a9y ¥ 44 W@y
fis ?o Ho G0 &7 SYTT F WY
vt ®¢ 1 ¥ fan o faegr Ty
oY g a7 fear fe ew & v
AFLL FTH AH A7 5T FEW A
47 vy aw § foar fe gwey w6
fagrfoe & fa W aEY oo a1 a1 fiest
qqA w1y & fan Az 7y s a1 afew
i gure qum ¥ fad T s any
% Ay R Pzt forelt ok fis wmowy
T am € wf § geife &
wg 97 wer YA @ A 36 0w
&FoT g F T 9T gy WX W )
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oY qany o frar mar Ay SEd W
qar frar 1 3w a0 o IEA Fraar i—

“It has been stated in the com-
plaint that the passenger Guide
could not get any response from
the Telephone Exchange and
could not get easily a call to the
Loco Shed. Enquiries, however,
indicate that on the date in ques-
tion the Exchange was function-
ing satisfactorily and other sub-
scribers calling at the same time
have not reported inattention. It
is further unfortunate that you
were incorrectly advised that 1
did not agree to talk to you on
telephone. In fact, no such request
or suggestion was conveyed to
me.”

ag Ay 7w A a7 R, & 7 AT A7
Fq%: a14 #fy ATq IFA 78 ft frmr —

“The lapses on the part of staff
concerned are being taken up.”

= 3% AT fEm ww 7 ge
qATfaw &7 A7 F77 A 77 &)
77 7% Fard feaqr & s St o
Az T AT § xE AT 9T /T
qY WO BT 99T T@ W17 SI9E
FAT AGT Y WA JIH BT AT §
g g7 7w BfEa o $5 I Wy
A T ITST EWA GAT 91 WY A &
amM 43 1z F A fw oAg WY
¥ 99 RA A {5 W T wP
Shri Rajendra Singh: 1 had tabled
a question as regards this incident
and your Secretariat disallowed the

question on the plea that it related to
an individual. An M.P. was involved.

Mr. Deputy-Speaker: The sanctity
of a guestion cannot be linked up with
late-running of trains.

Shri Rajendra Singh: It 1s not a
question of late-running of trains,

Mr. Deputy-Speaker: Order, order,
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st ww s o (3emm,

aw W fov qfr & waafa)

on § fa® ot arx &
qfex g0 Ao fard: ww W
A fawar § w1 a0 A Wi FAE

& ¥ a1 gAY R, &Y A% oW v g
57 3 &1 few gawr wEra e
fear arar & SAET AAT & weRY
FJATAT ATEAT § —

“I have to inform you that due
to acute operational difficulty the
detention of 43 Up at Sitalpur was
unavoidable.”
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qumgsy #Am & v e I
ATH IAF AT ¥ IART AT AT §
av 4 ag g A & A T har
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A
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fefizwz doaarisd &Y v w1 W
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¢ frag fw awg & Tt &1 Afew
# guT A wE F W w9E w7
g md
A oG W E L W oW oW
gus a1 gAY § 9w § ¥ Il
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“Long distance passenger trains
run with 14 to 17 coaches totalling
up to 800 metric tons. A punc-
tuality of 99 per cent. for long
distance trains, and 100 per cent.
in the case of suburban trains is
claimed by the Soviet Railways.
Detailed figures of this perfor-
mance are not available, but from
the journeys performed by the
Delegation it can be stated that
punctuality must be good as al?
the trains arrived at the destina-
tion to time.”
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Raja Mahendra Pratap: On a point

of order. I think my hon. friend

could have said in simple words that
it is all due to the Congress party.

Mr. Deputy-Speaker: Order, order.
Members should first appreciate what
a pomnt of order is. The discussion
before the House is on the late rum-
ning of trains and fa:lure of Railway
staff to keep to scheduled timings. X
have got about 14 names and there
might be others who are yet to give
their names. So Members would
appreciate how much time each Mem-
ber would get.

14.58 hrs.

Shri Feroze Gandhi;: Mr. Deputy-
Speaker, replying to a cut motion on
the late ‘running of the Grand Trunk
Express in February 1948 the then
Railway Mmister, Dr. John Mathai,

said:

“I fixed fairly early targets and
I am going to do whatever I can
to see that these targets are
observed. Since it is going to take .
a little time—and that is my view
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of the position—it would be dis~
honest on my part to say, as Mr.
Sidhwa wants me, that within a
month I am going to set the posi-
tion right. I am unable to do that.
These thungs take a little time.
All that I can promise Is that 1
will sce that the time is as short
as possible.”

Mr. Deputy-Speaker, ten years later,
Shri Jagjivan Ram, fifth in order of
succession, has this to say about the
late running of the Grand Trunk
Express:

“The history of the Grand
Trunk Express and its punctuality
is well-known to all the hon.
Members, and I cannot assure for
some time yet that we can
guarantee punctuality of the
Grand Trunk Express.”

Now I would like the Railway Min-
istry to reconcile these two statements
and let us know whether ten years is
“little time” and what Shri Jagjivan
Ram means ten years later by asking
for “some time”. In the meantime,
de., in the last ten years, we have
spent on track works between Delhi
and Madras a sum of Rs, 641 lakhs
and on line capacity works Rs. 1,416
fakhs--the latter work would include
signalling etc.—a tota] of Rs. 2,05¢
fakba,  Still we do not seem to have
got anywhere.

15 hms

His Deputy Minister, Shri Shah-
naweaz Khan, replying to a question by
my hon friend, Shri Harish Chandra
Mathur, said with regard to what is
being done about running trains
punctually-

“Officers responsible do exercise
proper vigilance.”

¥e went on to say further:

“General Managers were asked
%0 laundh a very special drive to
improve punctuality.”

ﬁkhcnvcymmbutl
woyld like to read out t0 you what
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these officers do when they go out am
tour and how the General Managers
have been asked to exercise vigilancs
as also how their orders are treated
by their subordinates. 1 will read
out a very spicy paragraph {from &
particular Railway report:

“On our visit to a certain Divi-
sional Headquarters, we found
that the Divisional Superinten-
dent had personally issued cireu-
lar instructions to his Divisional
and Assistant officers and to his
Inspectors to conduct a prescrib-
ed number of night inspections
every month. We were, however,
surprised to find that some of the
Divisional Officers had completely
neglected the nstryctions and
with the rare exception of an
officer or an Inspector no one had
conducted the prescribed number
or anywhere near the prescribed
number of tours. The scale laid
down for these inspections by the
Divisional Superintendent was
most reasonable and the matter
that struck us most was that the
Divisional Superintendent had
taken no notice of the fact and
was indeed completely innocent
of the knowledge that his specific
orders had been dealt with rather
chevalierly by zupervisors at all
levels. With impunity were the
inspections neglected ”

I hope the House will not mind this
militant language. it was written and
signed by the same Shri Shahnaws
Khan.

What do these officers do whes
they go out on tour?! How do they
carry out inspections? Let Shat
Shahnawaz Khan describe it. In pate
47 of the Railway Accidents Enguiry
Committee Report, he says: :

“At another Divisional Head-
quarters. we called for the travel-
ling allowance journals of the
Divisional Operating Supetinten-
dent for the whole year 1053, We
found that in the month of Jan-
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uary he left his office for three
days accompanied by the Inspece
tor of Special Trains and the
Government Inspector of Rail-
ways. In February, he stayed put
throughout in his office. In March
he went out for two days to
attend a meeting of the Chamber
of Commerce. April was again a
month of no movement. In May
he moved only for one day to
attend a court of law and inciden-
tally also inspected a station. In
June he was out for two days for
inspection and in July he did not
go out at all. Thus over a period
of seven months this Divisional
Officer holding an important port-
folio conducted practically no
inspections and evidently his
Divisional Superintendent was not
perturbed about the state of
affairs.”

This is not what I have to say. These
sre the words of Shri Shahnawaz
Xhan, the Deputy Minister of Rail-
ways.

It is not so easy to deal with this
question of punctuality. There is no
published material on the subject.
Therefore, we have to rely more or
Jess on questions and answers given
in the House, a sample of which 1
have just read out.

There are different aspects of punc-
tuality. One is, as my hon. friend,
Suri Tiwary said, the punctual arrival
of trains. Trains should arrive punc-
tually. The other Is an aspect which
was pointed out in 1948, i.e., ten years
ago, by a prominent Member of this
House, Shri Ananthasayanam Ayyan-
gar. This is what he had to say in
Pebruary, 19048:

“May I ask the hon. Member in
charge why even at the starting
stations delay is caused both at
Delhi and Madras?™

Of course no answer was given.

I may add here that on the 3nd
October, 1988, ie., ten years later, the
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Kalka Mail left Delhi at 5.35 in the
morning. It is supposed to leave at
2200 hours. A train which is sup-
posed to leave at 10 o'clock in the
night leaves at 535 in the morning.
It is really strange. 1 just cannot
understand it. 1 tried to understand
it. I asked people. I tried to fathom
why it has happened, but I do not
seem to find any explanation. On that
particular day there was fair weather;
there was no summer and so there
could be no water difficulty; the staff
were on duty; it was October-—nice
and cool

An Hon. Member: Engine trouble.

Shri Feroze Gandhi: . . there were
no breaches on the line; no monsoon,
but this train left at 5.35 in the morn-
ing, which is more or less its arrival
time at Kalka. I would like the hon.
Minister to give the House an expla-
nation as to how this happened, why
it happened and what action has been
taken to put things right. .

Another aspect of punctuality is
that 1t is a continuously deteriorating
percentage. In the last six years, it
has been steadily going down, not
improving. The causes as stated by
the Railways fall into certain cate-
gories which are mentioned in the
Annual Reports of the Railway
Board. These are:

“Punctuality deteriorated due
mainly to the impact of the mela
and pilgrim traffic, heavy rains,
breaches on the lines and high
incidence of alarm chain pull-

ing”

You will find that year after year
this paragraph appears in the Reports
of the Railway Board. It is the same
paragraph year after year. Y do not
think there is any change except one
year when 1 find that the Avadi Cong-
ress affected the mﬂg::tua&ty ::h ge
passenger trains t ro! e
year. "le‘hat was in 1954-55 Annual
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Report. Therefore, nicely and square-
1y, the Railway Board put the biame
op the shoulders of the hon. Minister
himself saying, “It is your Party
which is responsible. What can we
do?”

The general causes we will have te
take up separately as it is rather a
complicated subject. However, the
causes are the same. If a gquestion
comes up in the House during sum-
mer, it is water d'fficulties and the
staff is on leave, If it comes during
the monsoon, there are breaches on
the line. If it comes during winter,
there is a very interesting .explana-
tion, which 1 shall read out. What
happened during winter? This is
again what Shri Shahnawaz XKhan
says.

Shri Naushir Bharucha (East Khan-
desh): Seasonal explanations!

Shri Feroze Gandhi: On 15th Dec-
ember 1954, Shri Shahnawaz Khan
-id:_

“The fall was mainly due to the
special causes operating about this
time every year, viz,, overcrowd-
ing and consequent excessive
alarm chain pulling during the
marriage season.”

This is the explanation. Anything
seems to be handy. 1 should have
thought that during the marriage
season newly married couples would
like to be left alone rather than pull
alarm chains and invite the attention
of the entire railway administration.

Mr, Deputy-Speaker: That is why
they pull the alarm chain so that the
overcrowding might be lessened.

Shri Feroze Gandhi: Let us take
suymmer months first.

When *this question was tabled, it
wes with to summer months
end punctuality going down, &hri
Shahnawaz Khan and the hon. Minjs-
tar both of them explained to the
Hyuse that in the summer, conditions
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are bad, water salinity in the Sealdeh
division, staf going on leave. Very
good, We accept the explanation s
the Speaker asked us to do. Bus X
fail to understand this explanation
when we separate ‘the punctuality
percentage of mails and expresses
from the punctuality percentage of
slow moving passenger trains. Let us
see what happened on the Kastera
Railway, where salinity had occurred
and staff was on leave. We will take
the worst months. The figures are of
the Railway Ministry. We take the
month of June. The punctuality per-
centage of slow moving passenger
trains was 75:5—in the month uf June
on the Eastern Railway. The punc-
tuality percentage of mails and
expresses was 60 per cent., that is
152 per cent, less. On the North
Eastern Railway, the punctuslity per-
centage of 797 per cent. was main-
tained on the slow-moving passenges
trains. The punctuality percentage of
mails and expresses was 383, that ig
minus 41'8 per cent.  On the South
Eastern Railway, the punctuality per-
centage of passenger trains was 73°¢
and the punctuality percentage of
mails and expresses was 383, that is,
29°6 per cent. less. If the House
wants, I will go on giving figures.
You will find there is some peculiar
reason, known best to the Railways
themselves that the punctuality per-
centage of passenger trains is much
higher than the punctuality percen-
tage of mails and expresses, On the
Eastern Railway, may I ask—I do not
know which Minister is going te
reply; I hope both the Senior Minister
and the Senior Deputy Minister will
not pass on the baby to the new man.

The Minister of Rallways (Bht
Jagjivan Ram): No, no. The Deputy
Minister in charge will reply.

Shrl Ferome Gandhi: I would like
to have an explanation for this
because the Minister said that it was
due to salinity. Salinity affected, may
I know, only the mails and expressost
Was some bad water used for mall

and expresses and some special water
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for the passenger trains and saline
water was put only into the mail
sgines?

Shri Jagjivan Ram: Salinity affect-
o4 only in the Sealdah division.

Shri Feroze Gandhi. Sealdah would
come in the Eastern Railway or
South-Eastern?

Shrl Jagjivan Ram: Eastern Rail-
way.

Shrl Feroze Gandhi: Then, staff
was on leave. Did the staff of maiis
and expresses only go on leave? What
happened to the staff of passenger
trains? This explanation has become
a little too hackneyed: wa er d.fficul-
ties, staff on leave. It must affect the
punctuality equally. The results
seem to show that the thing is quite
the other way round.

Mr. Deputy-Speaker: Probably the
explanation would be that the fast
trains are almost running to their
utmost capacity.

Shri Feroze Gandhi: I will accept
that when you become the Railway
Minister.

Mr. Deputy-Speaker: 1 do not
know; 1 will not say.

Shri Ferose Gandhi: We will come
to the next argument. Breaches on the
line, July, August, September have
been the worst months. They are
monsoon months. Punctuality, accord-
ing to the Railways, should be poor.
In the winter months, November,
December, January and February,
these are months of fair weather, very
few breaches on the line, the staff has
come back from leave, there is no
summer, and good water is there. Let
us compare July with November. In
the month of July, the punctuality
percentage was 78 on the B.G, The
aumber of breaches on the track were
$8. This is from the Report of the
Raflway Board, Vol. I. The major
breaches are given; but it is an indi-
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cation. It is 78 per cent. in July, 38
breaches. In the month of Novembef',
when it should be better according to
the arguments advanced, the punctu.
ality percentage is 76:7 and the num~
ber of breaches is one, It has come
down. In the month of August; punc-
tuality percentage has risen to 79:1,
and the number of breaches is 28. In
the month of December—fair wea-
ther, staff has come back, all these
things are there—punctuality percen-
tage drops to 75°7. The number of
breaches is zero. In the month of Sep-
tember, the punctuality percentage is
78:9 and the number of breaches is
12 In the month of January, the punc-
tuality percentage is 77'5, again a
drop. The number of breaches is zero.
When there are no breaches it appears
the punctuality goes down, When
there are more breaches, the punctu-
ality improves at least according to
the figures of the Railway Ministry.
These are figures of the Ministry
themselves. With regard to summer
and monsoon, all the arguments seem
to work the other way round.’

With regard to winter, going
through all the questions and answers
for ten years I have not been able to
find any explanation. Except for the
marriage season, there is no expla-
nation and I have not been able to
understand the explanation. Probably,
the Ministry may think of something
else,

What is punctuality? How is punc-
tuality defined? Yesterday, the Speak-
er arrived two minutes late in the
House, Probably he was held up at
the Great Place by a policeman. Ac-
cording to the instructions issued
by the Railway Board, on the basis
of which this percentage is calculated,
the Speaker arrived in time. He was
not late. I will show you how. This js
how punctuality is defined. A train
not losing time is to include all mail
and important through-traing termi-
nating right time. This means that a
train is said to have arrived punetu-
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‘ally if it terminates right time. In a
‘fhousand mile run, it may be one or
‘wo hours late. Shri C. D. Pande
should know on the way some connee-
tion may have been missed and pas-
sengers put to inconvenience; but it
would not be reflected in the punc-
tuality percentage as stated by the
Railways. The Railways have a very
special advantage. Look at the advan-
tage in statistical compilation. A tramn
runs from Delhi to Howrah and it is
late by half an hour or one hour by
the time it reaches Kanpur or Alla-
habad, and then it makes 1t up.
Rverything is all right because it has
terminated right time.

There 1s something here, which 1
must explain. Here 1s an explanation
how the compilation is to be made.
Look at the margins that the Rail-
ways keep to themselves. “Train F
starts right time on homeline and it
is delayed 30 minutes en route at a
junction with a foreign hne”;—that 18
the policeman who stopped the
Speaker—“due to waiting for connec-
tion with a foreign line train, it ter-
minates thirty minutes late.”

“This train is not to be considered
to have lost time™ If you can make
head or tail out of that, if the House
can make head or tail out of that,
they are welcome,

With regard to the time-schedul-
ing of all trains, during the regime of
Dr. John Matthai, the Railway Board
and the Railway Ministry both
thought of a new idea: these trains
refyse to run punctually; let us do
something. So they extended the
running time of almost all the trains
by two hours, four hours, one hour,
balf-an-hour, according to what they
calculated. In spite of that, today,
we find that, even after these trains
have been rumning on an extended
time schedule, the trains are not run-
ning punctually. I hope the hon,
Minister will let us know the ex-
plamation for thizs particular decline.
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Proper maintenance of rolling stock
would go & long way to improve
punctuality, because, if rolling stock
keeps failing all the way along, it is
going to upset the schedule of punc-
tuality. I shall illustrate how roll-
ng stock affects punctuality by read-
ing out from a report of an accident
made by the Chief Government Ins-
pector of Railways.

The accident took place betweesn
Chanpatia and Bettial. A passenger
train was involved in it, and it was
passing over a girder bridge. ‘“The
storm ripped up the roofs of three
passenger bogey carriages, the wood-
en framework of which had been ex-
tensively pock-marked with screws
and nails due to Tepeated removal
and re-fixing of roof sheets during
periodical overhauls.” You can under~
stand when the roofs of three passen-
ger coaches blows up and the train
is on a bridge how unkind it is to the
passengers sleeping in it at night in
the upper berths, to see the sky
above and the river underneath. The
Government Inspector of Railways
found that this accident was entirely
due to the negligence of the work-
shops, and if the coaches had been
overhauled properly, this might not
have occurred.

1 would like to explain another as-
pect, how goods trains can upset the
time schedules of passenger trains
if they are not in proper condition.
It the wagons are not properly ser-
viced, not properly attended to, and
if the train fails on the way and oc-
cupies the track, the passenger train
that comes from behind has either to
slow down or stop completely.

It is very surprising to find the kind
of train examination that we have,
and the kind of trains that are passed
as fit to run. I shall read out from the
Railway Accidents Enquiry Com-
mittee Report a description of = par-
ticular goods train and the condition
in which it was allowed as £t to
travel.
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First wagon: 4 truss bar split
pins defective,

Second wagon: 2 buffer socket
bolts loose.

‘Third wagon: Truss bar nut with
syphon pipe-clip as washer.

Fourth wagon: Truss bar split
pins defective,

Fifth wagon: Brakes completely
inoperative,

Sixth wagon: One brake plug
worn out and two buffer
socket bolts loose.

Seventh wagon: Axle guard
sufficiently expanded to get
out of the axle box grooves.
(It is a very dangerous thing
in a wagon or a coach),

Bighth wagon: Brakes

inopera-
tive.

Ninth wagon: 3 buffer socket
bolts loose.

And so it goes on.

If we are going to allow trains like
this to move, then I am not quite sure
what we are doing with our train
examining staff, I have travelled,
just as all others have travelled, and
I have found occasionally that a train
has to be delayed because a coach has
to be removed due to a hot axle after
it has travelled hardly a hundred
miles. I am sure this kind of thing
can never happen if train examina-

tion has been properly and effective-
ly done.

Lastly, I would like to mention
something which I forgot. Besides
summer, monsoon and winter, there
is another cause, i.e., the heavy inci-

slarm chein puiling. This works out
to sbout 118 a day. We are running
4000 passenger trains a day. May I
ask this is a good enough
Four thousand trains

[ ]

I
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are running every day, and 118 inci-
dents of alarm chain pulling do not
seem to me to be very high to justity

the continuously declining percentage
of punctuality.

The heaviest incidence of alarm
chain pulling was on the Eastern Rail-
way, not on the North-Eastern—I do-
not know why it has got such a bad
name. Out of a total of 43,295 cases,
13,578 alarm chain pulling incidents
took place on the Eastern Railway.
The North-Eastern Rallway was a
close second with 11,225 cases. You
wil] find that the Western Railway,.
which has the cleanest record, report-
ed only 418 incidents. What has hap-
pened on the Western Railway? Has
punctuality improved on the Western

Railway? Has it improved in all this
time?

Therefore, my fear is that these
explanations which are given to the
House are not justiied. There is
some other cause, there are some other
reasons. I do not know them. I am
not a railwayman, I am not an
engineer, I do not know anything
about them. I think the causes are
quite different from what the railways
seem to advance from year to year.

That there is a general fall in effi-
ciency, there is no doubt. I know of
cases where station masters are afraid
of their staff. They are really afrald.
There is general indiscipline. I do
not say only the workers are to
blame. I have already read out to
you what officers do. It appears
both officers and staff have somehow
gone, what we call in Hindi, dheela.

1528 hrs.

[PANDIT THAKUR DAs BHARGAVA in the
Chair]

I have a suggestion to make to the
Railway Ministry. In the last six
years punctuality has been continu-
ously going down as I stated. My
suggestion is: let there be a commis-
sion of enquiry. I am a great believer
in commissions of endquiry, even
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Shough their reports are kept secret.
1 think that such a commission or a
<ommittee may be appointed in which
railwaymen should be there. The
Railway Board Members could be
shere; some Members of Parliament,
af you do not mind, could be there. I
am quite sure that if this work is
«ntrusted to a committee to go into
the real causes of unpunctuslity, it
would be able to come to certain con-
.clusions, and it would be good both
for the Railway Ministry and for the
public generally, beacuse it is good
that the public should know the
causes. Four million passengers
travel every day. Every 24 hours 38
lakhs of peogple are travelling cant:-
nuously. It is in their interest, and
also in the interest of the Govern-
ment itself, that the causes of this fall
in punctuality should be made known,
should be found out. I am quile sure
that if the hon. Minister agrees to
appoint a committee, we will know
the real reasons.

Shri A, K. Gopalan (Kasergod):
‘We aré¢ discussing the late running of
4rains. It has been pointed out that
the reasons given by the hon. Minister
several times are not the real reasons.
Not only are trains running late.
When they reach the destination,
traing also start late. So, there is late
running and running late. Both things
are there.

None of the reasons given so far,
viz., severe summer, salinity of water,
alarm chain pulling, heavy rains etc.,
suffice. I think there are some other
reasons why trains also start late. I
shall, however, not go over the points
which have been very elaborately ex-
plained by the hon. Member who
spoke before me, to show how there
¥ abwolutely no punctuality.

It had Deen stated ten yeers ago
fhe punctuality of the Grand
Trunk Express would improve, but
we know that the hon, way Min-
has in the Budget session

tha
23 fer some time. In this connection,
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I have only to point out what $he
Estimates Committee have stated
their report;

“The Committee was rather
ssurprizsed to know that even on the
main route over which the Grand
Trunk Express passes, there are
sections contain.ng non-interlock-
ed stations which require the
trains to be slowed down to ten
miles per hour while passing
through such stations. The Com-
mittee desire that the earliest
steps should be taken to make
such stations fully interlocked.”.

As far as the implementation of this
recommendation is concerned, the
railways have stated that they have
interlocked some stations. But from
our experience we do not find whe-
ther anything has been done over the
route over which the GT expres
passes. It may be that five or tea
stations may have been interlocked,
but we find that generally it had not
been done.

The last suggestion that was made
by the previous speaker was that
there should be a commission of in-
quiry. He also said that even if the
decisions are not implemented, let
there be a commission of inquiry. I
do not disagree with that suggestion.
But the Estimates Committee's report
has very definitely pointed out that
there is no question of the appoint-
ment of a committee or commissioa
of inquiry, because even the recom-
mendations of the previous quiry
committees have not been implement-
ed. I do not want to read fully what
they have stated. But at page 44 of
their Thirty-third Report, they have
stated:

“Even though the same eom-
mittee has recommended that the
railways should obtain records of
the condition of track by fhe use
of test marks or instruments twice
s year and that the annotated
records should be in the hands of
the permanent way supervising



There are many other recommends-
tions in respect of which also it is the
same story. So, while even the recom-
mendations of the Estimates Com-
mittee are stil] to be implemented,
there is no point in having a commis-
sion of inquiry. If only those recom-
mendations had been implemented, I
think there would have been some
kind of improvement, but, unfortu-
nately, that is not the case.

As far as the late running and late
starting of trains are concerned, the
reasons that have been given do not
count much. My information is that
there are certain other reasons why
they are running late. It 15 said that
the largest number of engine failures
was in 1958-57. There iz no proper
maintenance, and there are no proper
repairs, and as a result, there are also
accidents. Besides, there is no pro-
per supply of spare parts also. It has,
in fact, been admitted by the Ministry
also that there is shortage of spare
parts. When the engine is on the line,
and the man wants to start it, he finds
that there is something wrong either
with the boiler or some other part; if
he wants to repair it and set it right,
then he must have spare parts for that
purpose. But the spare parts are not
evailable either from the loco sheds
or from the other sheds. This has also
sflected operational efficiency. And
not only that, there. is also delay in
fulfilling the indents. When the man
finds that the engine cannot move, he
somehow sets it right and the engine
starts, but after running for some
miles, the engine suddenly stops. This
is Decause the people do not get the
spare parts for a Jong time. The short-
age of spare parts and also the non-
fulfilment of indents also cause delay.

The third reason is that there is
qonsiderable increase in goods g well
o8 passenger traffic, but there is no
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corresponding increase in the number
of workers required to handle them.
There are more traing both passenger
as well as goods, but there are nop
enough people to handle them. Where
117 people were there to handle it, now
only 73 people are there. Due to the
heavy overload of work, there is no
time for them to do proper checking
and to see that they are in a perfect
condition. They just hurry up and
take the engine to the line, and that
is the reason why they are mnot able
to keep the engines in perfect condi-
tion. This is also another resson for
late running of trains.

During the last Budget Session, one
hon. Member had pointed out that
there must be some job analysis, and
this must be undertaken in all geri-
ousness. But that was not done. Con-
sequently, there is delay in fulfilling
indents for spare parts, which again
contributes to delay.

Then, 1 would point out that the
number of trains has now shot up to a
big figure, and they can run.perfectly
and safely only if the old system of
working is done away with, and
appropriate modern systems are
introduced. Under the old system,
there is longer detention of trains at
the stations. The traing reach nesr
the station, but they are not able %o
reach the platform. This also contri-
butes to delay.

Apart from the various reasons thad
have been advanced such ag failure of
the engine on the way, failure of
rolling-stock, derailment and blocking
of the track, under-stafting in certain
sections, there is also another very
important reason which has not beem
referred to so far, and I would like
to deal with that mainly.

The Estimates Commiftee have stat-
ed in their report:

~The machinery in the railway
operations is essentially human in
character, and unless the human
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touch is deliberately maintained,
the administrations must become
impersonal and much of the good
work which follows from a sense
of traditional loyalty would be
loat if the rank and flle neither
recognise nar are recognised by
their top officers.”

The most important thing, therefore,
is the recognition of the rank and flle
by the top officers and vice versa. But
this is lacking. That is the reason
why there 1s no discipline. It is true
that in some sections, there is lack of
discipline, and the efficiency is also
leas. Why is the efficiency less? 1
have already pointed out the reasons
so far as the lack of efficiency in
regard to engines and other things are
concerned. But the main thing is the
recagnition of the human value, and
that is lacking.

The Rail Flash, which is the official
eorgan of the station masters and assis-
tant station masters, has quoted
authorities and then stated:

“Today, it 18 termination of the
services of the employee in the
name of prevention of accidents.
Do these removals help either to
correct the staff or to prevent
accidents? The answer is, no.
They only serve to infuse a fear
complex in the other staff. They
widen the gulf between the staff
and the officers. On the one hand,
the railway loses the services of
a trained and experienced worker
on whom much has been spent.”.

There are no joint committees for
discussing the various problems. When
this suggestion was made last time,
the hon. Minister said that the rail-
ways would implement it, so that all
those who worked in the different
sections could come together and dis-
cuss. One might say it was because of
engine trouble; another might say it
was because of signal trouble and so
on. They can discuss together and
to an understanding as to where
difficulty lies. But we find that

d
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these joint committees are not func-
tioning. Besides, what is happening
is—and the station masters and assis-
tant station masters have given 0
many instances—where they point out
the difficulties, instead of it being
seen whether their report is correct or
not, they are punished. I want to
give the example of the assistant
station master of Ghaziabad. Eight
months ago, he pointed out to the
authorities that the old system of
sending memo in the form of a line
advice book should be changed and
arrangements made early to commu-
nicate this information electrically to
see that the platform over which the
tram was to be received was clear
and free from any other obstruction.
He gave an instance. He said that
when this information was sent under
the present system, by the time the
information came the train also came
So he suggested that this information
should be conveyed quicker by elec-
trical method. What happened when
he gave this suggestion was that he
was transferred from that post to
another and then his pay was stopped
for two months. Then he had to file
a case under the Payment of Wages
Act. Now he has been suspended. So
when an assistant station master
really wants to do his duty sinceraly
and makes a suggestion to that effect,
due to the increase in the number of
trains always on the line, his pay is
stopped and he is suspended, instead
of either acting on the suggestion or
telling him why his suggestion could
not be implemented.

It this is the sort of attitude
towards the employees, it adds force
to the statement of the Estimates
Committee that as far as the railway
1s concerned, it is the human material
that counts and is important and con-
fidence should be enthused in them.
A human attitude should be adopted
towards them as far as their demands
are concerned so that they can do
their duties properly. But here when
he wants to faithfully do his work, he
is pynished and somatimes dismissed.
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There is another case, & case of &
ticket examiner. He has to report
about chain pulling and other things.
There was a ticket examiner who was
travelling in the train to Cochin Har-
bour. He saw a certain officer travel-
ling in first class. There was a lady
in the same compartment but with ¢
second class ticket. He met them at
Arkonam and asked them to pay
either the excess or get down from
the compartment.

At Olavakot, he reported the matter
to the Station Master and the Rail-
way Police and sought their help,
because one passenger was travelling
in first class with a second class
ticket. The officer told the ticket
examiner that he would pay him
‘something’. But the ticket examiner
refused and said that he should pay
the excess. The matter was reported
to the Station Master at Olavakot, Of
course, the excess was pa:d. But in
the process, the train was late by five
minutes, The ticket examiner was
<harged with delaying the train for
five minutes and now his promotion 3s
stopped!

How can the ticket examiner, a
young man, who wants to do his duty
and prevent loss to the railways by
people travelling above their class,
continue to do his duty faithfully if
this is the sort of treatment meted out
to him? In fact, a charge is levelled
against him that he delayed the train
for five minutes and his promotion is
stopped on that account.

Az far as the Southern Railway is
concerned, I do not want to go in
detail into the question of recognition
of the unions. There iz no oppor-
tunity afforded to the representatives
of the railway workers to ventilate
their grievances. Instead, they ask
the workers to represent themselves.
1 went to the General Manager with
other people when there was a hunger
strike by Shri Nambiar, a former
Member of this House, in connection
with the grievances of the worker.
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He said that the workers could repre-
sent themselves; but when the
workers represent their cases, they
are punished. So unless the worker
is very bold he will not go and repre-
sent his case for fear of punishment.

This is the main reason why
workers think that even if they want
to do their duty faithfully, even it
they are loyal, even if they want to
make suggestions for better working,
there is no place where they can go
and make their suggestions, there is
nobody with whom they can discuss
it. Once they report to the authori-
ties, they are punished and sometimes
even dismissed.

So as far as the station masters and
assistant station masters are concern-
ed, you will understand why they get
angry, because when they try to
improve the performance of the raile
ways by making suggestions, they are
punished; so it is not their fault. It
is the fault of some one else. They
are not able to see that the trains
come and leave the station in time.
When they point out the difficulties,
instead of removing these difficulties,
and effecting punctuality of trains,
they are punished.

Regarding the Olavakot Division,
there are so many complaints regard-
ing non-payment of overtime allow-
ance. For four, five, six or sevea
months. workers are not paid their
overtime and other allowances. So
naturally, they are not enthusiastic
about their work. It is said that some
officials are appointed to go into the
question of arrears and settle this
question. It was admitted by the
General Manager himself that there
are arrears and they are going into
the question and settling it But I do
not know how this will be settled
even if some officers are appointed
for this purpose, because peither is the
worker directly approached nor s
any representation favourably enter-
tained from him; if the worker makes

a report, he is punished.
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As far as the ticket exam'ners are
concerned, they are the people who
sheck ticketless travelling. But they
have no houses to live, no rest houses
and no places to stay during their
duty. They cannot sleep even in the
first class waiting room; they cannot
use the latrines etc. They have to
sleep on the platform. Then there is
nobody to call them when they are
asleep when they have to wake up
for their duty. That is why we find
that these people are missing from
their duty.

So far as the human condit-ons are
concerned, they are human beings and
they have certain difficulties. These
difficulties must be removed. If hese
difficulies are considered and remov-
ed by the railway authorities, there
will certainly be a knd of organisa-
tion by which they will be able to
understand the difficulties of the
workers and enforce discipline.
Otherwise, you can give the reason
that it is due to salinity of water and
90 on and escape responsib lity for the
unpunctgality of trains But certain-
ly if the grievances of the workers are
mot removed, conditions will continue
as they are and there will be no
improvement.

@t smax  (TfAfY) : wamfa
wEee, W FAAF wRA F a1 §
Ty wat T & wf amw @, v
WA a% 7 A "FHT gA-T @,
I TR ST e avE ¥
guTe g wwar 8, & & faF w1 waw
foar amr anfeq, ag a4TT & qqn
sER wHwAT

N W ¥ A §, W W uw
€& v § 5 urg & o1 wowT Wiy
fadwaar N W|WT N APy

~
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oY v & W wy wrw A o W
ok ¥R o

o wi semarer & fiw o
wrew 3 worlt 1w siww S ¥
IR F ffT AT AW § W W QI
1 o st GaT W gt W warfe g
o A B wHT q¢ vt ) o
&% waw 9 qgwdt € & Avne g
fie &g st stararaT & aga o oRpfvey
e § Wik aga ¥ wiTd A S
T rRA I AT vQA )
WA & aga ¥ g WA ofr o ey
WAV CR T T I vA
T oE A Amr fe o a
g, o e qr W R W W
FftoT g gar fr qaT & Y 3 frwodt
§ ) oF oF Wi &Y &t 92T de gt
£ 11 9¢S @ 3T w1 ¥ & ofonw-
&7 {36 AT 9T TR TG GY
oy § s I #7 a e w7 AT
WTAT qEAT @ 1 AKX T W AT A W
qgr wrT § Ay FE SO *werr fear
T & | OF &l I aqrar T qr
fo I gfor T & = A 3w B
g & | fosy | MY 7 %W 6T v
qaT ¥ Fifger & § 5 Svgfan wF
gar ¢ 1 T o7 99 F o wue
fear & 1 A S gg WX SETERT
MY F e g om ¥ fe
T 4 gfawr & faF o dwq 3
waré AT, q8S & AN I WAl off
AT AN gy ook g &
sfomresr fer e or AR A Q
w2 ¢ qgwA wwir | & aueaT g W ey
€ oY sweqr st wifgd famr &
o Wi w gfewr §1 1 dar Tvw-
Za® w9 T, Mfw 37w gfwr-
ww g

wiva{H s n aAF
P T ¢ ST %y W g e
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¥ oo W el & forit o
qod ol ax o Awd ¥ fud
R Iw N g ag g e R
¥ TF WK 61 WY WeT ¥ wenft
&1 it wlt @ & g f Iz Freeneit
taR A e T T I P wcde
wyd A w e § 1 T afaw
SO WS A § W O 6 gfawr w1
a W A a4 Wigd Wi e
wifgd 5 ov At 1 R o SR
o gaX & 3% wwq 9T K ) WK F
W ] ¥ wifey e § @t Sv
gade A% %Y faar mar § AT fac
ot qQurfaal w1 I HT ATAAT FTAT
qEat § 1 @ ¥ a1y A age & Ffadzga
o7 w1 § OC uw ¥gnE fafaeee
g & ft famr «1 e vk ey
a I M R MEAT E @
o & gfawr & foa ag g&r amT
w&h § (% 7 &0 3% g g WA |

31

x } urg W 1w 39 ¢
forg wT 3T AT T WAL, SHE
AR § wgar qgm | 3z I g
wNT T Faiw Fewr A w=gr 9 aqv
o€ Fh qad o AR 4 ow o
a1 %t St 6 FT =Ry v § W #t
QIAT WA T[EATT WIZET g 1 L%
arlre ®v & I W AT qW 99T w=_
fFagaf vz az &1 og faved &
T Tk W2 T ag w1 AR W W
arhw W 9x ag § e @ g
& f whw wia ¥ wer 3 g
W W W X & { O a q@m
w fs oA F qEE 39 W awd §,
www 37w ardr §, faw & g &
T wT qaaT § Wi g ¥ g omft
T @ v i ezt 1 e 8
wie aw vy frodt & o oy sw F
LY iy ot ol ol Wl
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ot & gft B gt ot § Fr weEw
W % UIq% IT w7 Wk dar v
gt fawr afes aw N s T 2
¥ &7 9f Ny ag gur fs IseT s
¥ w2 BT @ af

N AT T T R dT Y w7 T
A T g FawT oy fe W
sfgm{ S qrisw v § 1 99 g4
€ ar gk vud wfewrd &, 97 ¥
forq oo F¥T sk vt § 0 X
Frar g s age sumr w1 1T & wTOw
TA B WAT FIAT ) AP L |
e 7 Sy FY A ¥ fag gv OF
WA 97 ST ATHT q2T A BT WY
Hafti1gaft e gImarrag ]
f® uar ag s« zfo@ & g «aé
w@ A F19S & I¥4 ¥ @Y Cwh
£ ¢ A7 W wE § ag ay
a1 ¥ % agT wn §, A & fagy gt
o O Y el &1 gw feg W
faft w2 o7 famiY =T ey WY AT
grat & AY 39 # A9 § 0T § Aaw-
st idR e ST dv §
T T 9 faar AT § AT 99 WY
IR ¥ &7 7O 97 e gxg A e
o STST 2T 3T ET T ¥ 1 F R THT
o€ { 9T TET AT | W F E FAC
wryy sy FT Frwf 1§ F wgl X qE|r
fie ofez arét ¥z =¥y af & AT AW
aaray gt f T T & T b WAy
ot @ AR I & A1 w1 v F Fn
§ 1@ & § § ome & fag mér e
wrgfen & wr wrawaw § 1 arefew
Az 7 §F ¥ o wd wrey w1
% wft o o gw o gy ¥ @
R I Fymg e wm
¥ gfee ¥ fawre fear o fF wvor a0
= afe e e meRiE T
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ot Ry v o e Wyt qr M ¥ ¢
oT W} g, I qua gard fewfor wr § 1 dxx fawe aw i wit off i w
wardy fedafir o & fir cdwer wrw s O I wrm el 139 ®
¥ forg Tt €7 ey WY wer ¥z fiear wo & amx #3w Wk e wg v W
amrd | ag N S aff § wife wT§ 1 F wewemr wigm § fe gt TC
W Y omar 7 egwT qxr e I X T X w2 § gt e el

I Trgafa TF AT qAT ¥ A
HT W T | T § IT Y FETY I0AT
o7 t 39 & fag e § v ImAT A o
gy IW WA A 8 Aniw et &,
¥ 3w fea ¢ Tnfrr T & 0%
wg Y *fed s w1z g7 ¥1§ THAT A
gh ¥ e ¥ v A S AT
s fmezz oo @k gz oe &
a1 5 ok 97 ST wvA7 9%7 | SfeA
™ & A § wrf vy Pregifafafady
&7 337 A T 1 AZT 9T WAL &7 AATH
Y frgy s 1 S gw WA et
N € avx ¥ vAevad fw a R f
TRt A T s g
At WY ¥ glewr &1 i w7 w=
T 1y W W W R R e
R F1fdt & a9 FifnaY & AT
U R ¥F < 9 X G vk 1§ wEA
wigen § Fe €@ Avg § Yuedwmw gw Wt
A v wilzd v € 97 wga gk
¥ e w7 #Y vrasawar §

AR T W W aaers e
i fawdz gur 1 @7 97 A1 dYo THe
TEaT § SEFT Aqa w1 § v agraw
&g gT 9w | Slew & 7 ey fr agr
AT ¥t agAeT ) @ 1 & | dfarde
gon, agr & zfww wrn, TwR W
& o w0 ) TRT YA ZT § AT
wifgy uy fewr w7 ag gu fam | v
& gag § IX J9aT qwerE wadr
®fea whar querw 7 o7 wg o T T
Y TN 6 T AT § WAy wilge o
Al qveTER argww ena wi urk

&k 7€ 9 ww 1o o MY qx wg
F O mh wark o 1 g3y Ay gk
wifFmg g | Swgr v g Y
g e e o g ¥ ag o
avg w1 et o < &, fiew agt war
€ 7 & 7y o A Twar 1w fag
FT g ad ak §

¥y WA T, SN EwT W
TN 9 ¥ ff g ww §
o N ) § ) e T e
fer fe oz A & WMoy
*T 797 &) T WY FEaET Ivra N
e § s wafagfedt avem wei &, few
wafazfady arer & Ft @ | IR
¥ ¥ TR0 § AR T 99 fre @
T | W § ATX aGT &V F L W A
faset a1/ #1 =19 WY wgr f& q@
ATEE #7131 F | §T7 & FH & AW
T ®7 3% FVH { WTET YT A 0
¥ et gt e g a1 R AR
% ag g & fs @ £a wTd § Y W
Y 5% ¥ AT A WIR § IEW
grfor AT sravaw § + JEwT A &
arsgwar g S wifgq 1 g %
g oy frafa § aY o3 ford o mfemt
&2 AT & | T AW AOA THA 9T
€, a8 & S5=AT wgaT §

% oY fagw o ¥ ag any ook
ot fir a F €7 Wt § agy s
snTd | werww s ag g e
o wvg weave wan § Y 99 e
&7 %Y e At fiear anver « v vk
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Wt qfcfefy ey § s ooy oy @@
W Fa oy §, Sy sy o or
mfeat woeft & I T AT oA
R W aewAr § | s A y
¥ W ok aw ud §, 3T agi O
T 9T g wws gard | e
Erar qg & fe s mfet Sz o €
oY @7 awr 97 WA e o3 A
g qrt § e T T age |
frar 1 N e o {3 o TN I F
aw A wgehr off fY | I qETEn
=y 91 f& W offer mEw @
Ty AT AW A A AR § q9F
B | ZAGT Y S T el f, gafad
TR T § AT grE faar w6ifs W
W F ow for ot dar A g s
e S Ty v gX | A wE A
T WA A g WA T |
e I A s s wWr dRaT
M & I &7 & Fae FT G AT
29 97 §3 %7 % ¥y 97 MW ¥ 99
Mg dRdFAdi g qgR W e
T a7 T F7 £E ergw ek
T o7 &y" e oft AT §, IR
I Y g AT IR wE e Ay Avew
mh % Ew 97 A Wk &, a7
WHE AR wrE & @Y ov, Y qE AF
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*“This Association has to draw
your immediate attention to the
shabby state of affairs going on
in the Central Railway. Once
upon a time under the manage-
ment of G.LP. Railway this rail-
way was one of the jewels of
transportation of this country.
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Now that it has become the most
unreliable organisation. Besides,
many times the train services on
this Railway, particularly, Bombay
Poona section, has been running
late to reach destination on and
off during the last fifteen days
and the passengers are losing con-
fidence over the services.”

ag & sy A 1w wiT W 9T Y W
aver wfyd

Mr. Ciairman: Shri Vidya Charan
Shukla. I do not find him in the
House. Shri Harish Chandra Mathur.

16 hrs. N

Shri Harish Chandra Mathur (Pali):
Sir, this discussion regarding the
punctuality of the trains emerges out
of the unsatisfactory answers given
by the hon. Railway Minister during
the Question Hour in the last session.
My hon. friend who has spoken before
me from this side has dealt with this
matter at length, He had takem great
pains to collect all the information
and has laid before the House certain
very interesting facts in their true
perspective, exposing how the expla-
nations offered by the Railway
Administration from time to time are
inconsistent and unimaginative, With-
out giving proper thought they have
been advancing certain hackneyed
arguments and explanations which do
not hold good when you examine
them. I would not like to go into
those very facts or even try ¢to
multiply the instances of the Iate
running of the trains. It is accepted
on all hands that the trains are rum-
ning late and if I give you another
fifteen or twenty examples, it will
serve no useful purvose. But ! wisn
to convey that we who are criticising
the general late-running of trains are
quite aware of the difficuljies of the
Railway Administration which
working under a great stress and
strain in respect of personnel as well
as material, track repairs, etc. But
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while we-do not want 40 be uncharit-
able in owr criticism and we fully
appreciate the difficulties of the Rati-
way Administcation, we do w.sh to
convey to the Railway Administration
that .there is a general feeling among
the people, for good reasons, that the
Railway Administration has not been
able to give satisfaction to the people
and thst the latesrunning of trains is
not excusable. It is definitely a matter
which requires serious consideration
of all concerned, and most certainly,
the Rediway Administration in parti-
cular. There is no use of trying to
find explanations and excuses. Let us
go into the real causes and the difficul-
ties and let us see what we can do in
the present circumstances.

After these questions, the Railway
Adwm nistration has taken one step—
to axtend and change the timings for
the running of trains. It is a sort
of superficial satisfaction which 1t
wants to give us; it will not help
matters or improve them Instead of
the 4rain leaving from Delhi to Jaipur
at 1035 pm,, it leaves at 10.15 now
and exvives there a little later than
before, thus allowing another half an
hour or one hour for the Railway
Administration. Thus, the late-run-
ning of trains, about wh'ch there were
complaints, was sought to be covered
up by the extension of the scheduled
timings. These are only superflcial
methods. 3f the previous time-tables
were based on certain criteria and
certain facts, I do not see why they
should try to just lay thig thin cover
‘o hide the real state of affairs. I wish
the Railway Administration to throw
some light on this subject. By
adopting such methods we do more
harm to aurselves because it throws
the Railway Administration into a
sense of complacency. 1 would like
to. kmow what would be the effect of
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extens'ons in timings justitied ou any
grounds?

I would rather weicome a thoreugh
enquiry into the whole matter. It
would be helpful to the Railway
Administration if certain people from
outside the Railway Administration
make a thorough probe into the
matter. That will bring a fresh outlook
and a sort of a scrutiny which are not
otherwise possible for various reasons.
I need not go into it but that would be
very helpful

We know of certain reasons and I
want to appraise the hon. Minister of
those reasons. One of the reasons
wiiich I have fel is that there Is
complete lack of co-ordination
between the various zonal
railways. The Western Railways
which are steaming into Delhi are not
accorded the same treatment—it is
really very funny—as is being given
to the Northern Railways steaming
mto Dethi, I can understand one
reason. Perhaps the Delhi Railway
Station which is administered by the
Northern Railways wants to improve
its own performance and give a better
account of itself in respect of punc-
tual ty. So, they do not mind if the
Western Railway which are steaming
in are stopped at the signal or svme-
where. It may be justified from a
very narrow outlook but it gives a
very bad account of the overall
situation. It does not end here. I
have got numerous instances where
lack of co-ordination is exhibited in
such a manner that one really fails
to understand whether there has been
one integrated admin‘stration or not.
Recently, the timings have been
revised in such a manner that the
Northern Railways had taken
absolutely no notice of the changes
made by the Western Railway and
stations which used to be served Wy
proper connections before are nsow no
more served by these Railways. 1
will just give you an example.

Far Jodhpur we had previously four
comnections. Now, wo are laft only



over. It is not enly in the particular
Railways; it is a general feature.
There is a sort of demoralisation
among the officers and they feel that
they could not be as effective as they
ought to be if the Administration is
to be efficient.

You will remember, Sir, that 1
asked a question here about the Con-
ference of the General Managers, held
sometime back. 1 asked the horn.
Deputy Minister who was answerirg
the question whether he had discussed
any question regarding the enforce-
ment of disc'pline. He said that he
had discussed it, but he will not be
able to give that information becausr
it was something confidential and
that he will be able to tell me some-
thing at a later stage. That is on the
record. I do not understand what 1s
the confidential nature of a discussion
where we are thinking how to make
our officers more effective and how
to enforce a better sense of d'sciplne.
Until and unless we are able to hrve
a better sense of discipline, until and
unless our officers are going to be
effective, it will have a double effect.
Our officers, some of them are already
slack. Others who want to do a little
bit of work w'll also begin to feel
irresponsible. They know that there
are some difficulties dut if they
actually try they can get things done.
They will also begin to feel, why take
8ll this responsibility and trouble.
1 think the hon. Minister should tell
us now on the floor of this House
whether they have given mature cm-
sideration to this matter and whether
they have been able to find & solution.
I think it iz now time we should take
coursge in our hands and stick to
certaln principles which are w0

essential for 8 good wiminiwtration. 1
feel. Sir, that we must, as a matter
of fact, give all the amenit'es and all
the facilit’es to the staff, but we must
see that the staff works well,

The last point which I wish to urge
with all respect to the hon. Minister
is that he will do no service to his
own administration by throwing him-
self into complacency and by trying
to justify on the floor of the House
someth’'ng which cannot be justified.
He must face the facts. I can under-
stand that it is always a natural
tendency for every Minister to defend
his Ministry and try to give a good
account of the Ministry. But if he
himself is not fully satisfied and he
gives lame excuses and explanations
wh'ch are untenable and which in the
eyes of the public are no good, what
happens is that it creates again a
great sense of irresponsibility in the
minds of officers. It creates a sort of
feeling of contempt, 1 might say. in
the minds of the people at large. Rt
is much better that we give proper
thought to the whole matter. What is
the harm in saying, well, these are
our difficult’'es, theve are the rbasons
whv we have not been able to do
it, these are the reasons why we have
failed in do'ng it, we wish our officers
do much better, we are giving them
these directions, we are giving them
these facilities and we gre making it
possibie for them to administer in ¢
really efficient manner?

Sir, this is the general feeling in
the House. This is the general feel-
ing outside. Everywhere there is a
feeling that there is a great deteriora-
t'on in the Administration in general.
The Railways come in for much
criticism because they have a direct
contact with the people, because we
know what happens if something is
delayed. If something is delayed in
the Secretariat here, people will not
come to know about it. But if a train
is late by five minutes thousands of
peaple who are travelling by that train
feel about the deterioration in the
Railway Administration, sbout the
ineficiency of the Rallways. We
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come in direct contact with it. Though
this is a good explanation, it is again
the reason why we expect the Rail-
way Administration to be much more
efficient. They should do everything
to give full satisfaction. There is no
denying the fact that there is a strong
feeling in the minds of the people
that the late running of trains is in-
excusable and that something really
serious must be done to see that we
get our trains to run not only
punctuaily, but to run quicker and
also punctually in the circumstances
as we stand.

Shri Hem Barua (Gauhati): About
the late running of trains, I feel this
is an inter-connected problem which
cannot be fsolated into a single
pattern. What are the problems that
are inter-connected with this aspect
of things? When I examine it, to my
mind it comes like this. There are
at least three primary factors that
contribute to the late running of
trains. One is the human factor,
another is the mechanical factor—I
would +like to describe it hke that—
and the third is the attitude of some
of the passengers,

About the human factor, when I
read the statistical report of the
Safety Committee prepared on the
Centra] Railways for the years 1955
to 1957 I found'that out of 179 cases
of trains passing at danger signal
points almost all of them excepting
four were due to the failurc of human
element. That is the primary factor,
I would rather say, but it does not
dominate over other factors that con-
tribute to the late running of trains,
almost in an equal measure.

When 1 speak of the failure of the
human element, Sir, naturally, the
things that come to my mind are the
temperamental defects, negligence and
carelpasness® on the part of the
employees. But there are other
factors also. I always find a lack of
co-operation between the officlals at
the top and the workers at the bottom.
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Somehow or ather the officers are
converting themselves—not all, of
course, but to a large extent—into a
class, That is what is happening
today in this country. I do not speak
of the Railways only; it is reflected
in every aspoct of our national life.
If they have imitated anything, they
have imitated only the wurst
aspect of the Englishmen’s life and
not the brightest aspect of it. That
is the legacy here

Now, for instance, the workers
want their unions to be recognised.
They want the officers to listen to
their-” problems. But, instead of
getting sympathy from the officers,
instead of getting somc sort of an
understanding from the officers, they
only get a rebuff from them. That
is my experience, Sir, being connected
with a Railway Union in the North-
East Frontier Railways. When you
pull the workers like that, snub them
like that or turn a deaf year to their
problems, you cannot expect good
work from them, becausc they are
also human beings.

About the officers, I find that they
take to luxury and go about cruising
in the Brahamputra with their wives
and a couple of other pretty girls.
I have secn that with my own eyes.
The Railway Administration is pro-
vid'ng so many facilities for the
officers. In Pandu, Sir, I have seen
officers living in a luxurious atmos-
phere having electric bulbs attached
to their playgrounds while the
children of the workers staying within
25 yards from the officers’ bungalows
are not able to do their lessons for
want of kerosene oil.

That is what is happening. That
is why I did not like the wording
here in the resoultion when {t says
that it is due to the fajlure of the
railway staff to keep to acheduled
times There are reasons for this. I
do not want to say that they do not
have their defects. They have defects
to a certa’n extent, but there are
reasons for that.
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Take the question of starting of irregular running of trains. For

trains from the starting stations in
time Very often it does not. Recent-
ly 1 was traveling from Lumding
and the tramn was to start for Badar-
pur The tram did not start. I tried
to find out the reasons Nobody
could give me the reaspns It took
70 minutes for me to discover that
the tramn was not running according
to schedule because of the fact that
the tra.n was not till then examuned
One felt Lke shouting® “What the
hell you had been doing so long fiom
sun-set to 1100 pm?” That 15 my
experience This is a factor that has
to be taken into account

About the receiving stations, they
are not ready to welcome the income-
ing tramns and the trains have to wait
outside the signal for a long time
It may be for a few minutes, but often
1t 13 more than a few minutes The
tramns usually, wait outside the
receiving stations &nd whistle to
receive the welcome signal from the
station Whyv 1s 1t that the receiving
station is not ready in time to receive
the mcoming tiam?

There 1s another element, as I husn
said, and that 1s the mechanical
element The engihes very often fail
because most of the engines are n a
dilapidated or damaged condition
Recently there was a passenger riot
at Sealdah about the late arrival of the
down local Krishna Nagar train The
train arrived late and the employves
could not attend their offices It is
quite natural for them to get peiturbed
and there was a riot I remember what
the driver of the engine told the
press-reporter He said very signi-
ficant things I find this not only very
significant but also very illumnating
He told the press-reporter Like this

“It is a vicious circle; you can-

not blame anybody If passengers
are impatient, it is because of the

falure of engines which disrupts
the services several factors are
necessary  But the drivers who
have no hand in it have to face
the music”

He pulled out his sola hat and
showed that there were several marks
on 1t, because these passengers pelted
stones and damaged his hat

Then this driver took the press-
reporter to the repairing shed and
there he showed the engine All the
pipes in the engine were leaking He
said that there were six or seven
items of defects which had to be
repaired  The repairing shed did not
have the time to repair all of them,
and :n fact the railway engmne had
to go on the rails and perform its
services with certain defects still
remaiming there and without any
1epairs  whatsoever This 15 what
happens

I can undeistand one thing, hamely,
the calamities like monsoons and
flood> damaging bridges and all that
That 1s what very often comes before
ths House for consideration. But
what about other countries. In other
countries they have an aim before
them The admunistrations there have
an au1 before them Possibly,
nucessary, they would hike to split
the second in order to be punctual
Hcre we do not have any aim If
there 1s late-running of tramns 1mn
wostern countries, that is due to
certan natural calamfhies, the lLnes
might be blocked by fogs and snow-
falls and all that But in our country
there are natural calamites and the
people have accommodated themselves
to the natural calamities If the trains
run late, they are sometimes due to
natural calamities like floods or mon-
soons—mught be as Feroze Gandhi has
pointed out marriages but marrnage is
not a natural calamity—and people do
not object to such natural calamities
whatsoever, because they have accept-
ed them as they are.
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r. Chniomaan; The kon. Member's
time is up.

Shri Hem Barua: I shall be very
brief. There is another thing that I
want to say. Our trains have lost
their virility. Phycho-analysts are of
the opinion that when a man dreams
of a journey by train, that shows his
virility. Recently I have engaged in
read ng & monumental book by Fosco
Maraini—Secret Tibet. 1 find a
passage there about the railways.
These are very beautiful words and
that is why I want to quote them:

“What could be more virile,
more youthful and crazy than a
train hurling through stations and
plunging through mountans in a
headlong, exciting clatter of
metal, with the sensation of
irresistible power and will"?

Somehow or other, I find that our
trains have lost their irresistible
power and will, because of the
dilapidated and damaged engines.
Whenever our pecple—a man here or
mere—-drelms of a railway journey,
possibly, he does not show any sign
of virilty; it shows his fear or
apprehension. There 1s reference to
the clatter of meta] in that quotation.
But when our metals clatter, there is
also the apprehension of the loco-
motive or the engine running off the
rails, creating damage to passengers
and resulting in accidents and all
that.

Therc are =0 many problems, and
that is why I agree entirely w.th Bhri
Feroze Gindhi when he sad that
theye should be some enquiry into the
matier; they are trying to camouflage
the entire thing by all sorts of state-
whents, just in order to defend them-
selves beeause this combative instinct
cﬂn instinet of self-defence is the

instinet of human beings.
Instead of playing on that ar trying
to defend one’s own pasition by all
sorts of cumouflaged statements, 1
would rather very much welcome the
W to pay attmtien to this
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problam, and as suggested by Shri
Fercze Gandhi, t0 hold an enquiry
into the late-running of trains and
try to improve matters not only for
the well-being of the Railway M nis-
try or the administration but also for
the well-being of the travelling
population at large.

The Deputy Minister of Railways
(Shri Shahmawas Khan): Sir, I am
very grateful to all the hon.
Members who have participated in
this very interesting debate and I am
very grateful to them for very useful
suggestions which they have made;
suggestions which are worth taking up
will certainly receive due considera-
tion.

Shri Feroze Gandhi: You appoint a
Committee; you will find out every-
thing.

Shri Shahnawaz Khan: At the out-
set, I wish to say that I will not try
to say that there 18 no unpunctual
running of trains.

Shri Braj Raj Singh; You cannot
say that. Everybody knows it. How
can you?

Shri Shahnawas Khan: I will not
try ang defend it. It will be our
constant endeavour to try and im-
prove matters, but I would seek the
indulgence of the House and request
the Members to listen to some of our
dufficulties. The hon. Members have
given various reasons why trains gre
not running punctually. They have
also tried to prove how the reasons
advanced by us are not the correct
reasons, and that perhaps there are
some other reasons besides the
reasons that are given out. I shall
conceal nothing and I shall place the
true picture of our railways very
frankly before this House so that the
hon. Members are in a position to
judge the things dispassionately.

In the figures which I shall give
Inter on, 1 will be with the
calendar yenys 1965, 1956, 1987 and up
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fixed the following targets.
ains, they fixed a target of
t. punctuality. For mail
express traina, they have fixed
rget of 85 per cent. For electric
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of 98 per cent. and for other passen-
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get of 80 per cent. The Railway
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on all the sections. In some cases we
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1 have no hesitation in admitting
that there has been certain deteriora-
tion in the performance of trains on
the broad gauge.

Pandit K. C. Sharma (Hapur): What
is the percentage of improvement?

Shri Shahnawas Khan: I shall give
the figures in relation to all the tramns
on the broad gauge. The punctuality
has come down from 77.3 per cent. in
1955 to 75.3 per cent. in 1958,

Shri Feroze Gandhi: This could be
misleading. In 1952-53 it had reach-
ed 82 per cent., and since then it has
dropped. You are taking two years
where the drop is only 0.8 per cent.

Shri Shahnawas Khan: I am gomng
to substantiate the point. I would also
admit that the deterioration in the
mail and express trains has been more
marked, and it has fallen from 69.4
per cent. in 1883 to 66 per ceal. In
1858, This is the deterioration in re-
gard to the broad gauge.

! was surprised when some hon.
Members said that there was great
deterioration in the operation and
punictuality of metre gauge trains.
That, I beg to submit, is not correct.
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On the contrary, on the metre gauge
sections, there has been a steady pro-
gress. In the year 1085, the punc-
tuality figures for sll metre gauge
traing was 74.2 per cent and in 10358,
it is 80.8 per cent. This certainly
does not show any deterioration.

Shri Feroge Gandhi: The published
figures by the Railway Board sesm to
be quite different from what the hon.
Minister says. I am reading from
the Indion Reilways 1956-57 where the
figures are given year by year. From
83.57 per cent. in 1952-53 it has drop-
ped to 74.52 per cent. in 1838-57. I
would like to know from where the
hon. Deputy Minister is giving the
figures.

Mr. Chairman: It appears that the
periods of comparison ere different.

Shri Shahnawaz Khan: The hon.
Member has given the figures for &
certain period. I am giving the figures
for a later period.

Regarding the metre gauge .trains,
my hon. friend, Shri Tiwary, made
out a case as if there was agbsolute
chaos on the North-Eastern Railway
and no tramns run to time.

Shri Tangamani: What about mail
and express trains?

Shri Shahnawas Khan: I would give
the latest figures I have got, viz., for
the month of October, 1858.

Pandit D. N. Tiwary: What was the
position in August, 19587

Shri Shahmawas Khan: The punc-
tuality figures of the mail or express
trains on the Nort-Eastern Railway
are: 55.7 per cent. in October 1957 and
805 per cent. in October, 1958. For
November, I can inform jthe House
that the figure is even better. One
very prominent Member of this House
returned recently after travelling in a
section of the North-Eastern Railwey
and he came and congratulated the
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hon. Railway Minister on the punc-
tuality ormance of the trains on
the North-Eastern Railway.

Pandit D. N. Tiwary: A reply to a
starred question in November says
that in*August, the figure came down
to 39 per cent. for mai] and express
trains.

Siri Shahnawax Khan: If it is so, 1
am glad to see that in two months it
has ‘risen from 39 per cent. to 80.5
per cent.

On the metre gauge section of sub-
urban trains in the Secundrabad
and Madras Divisions the punc-
tuality figures are 92.1 per cent. This
is very near the target which has
been fixed by the Estimates Commit-
tee.

Hon. Members have given various
causes for late running of trains. I
would also like to come out perhaps
with the oft-repecated causes, which
were,not accepled by my hon. friend.
8hri Feroze Gandhi. The causes res-
ponsible for late running of trains can
be divided under three heads: opera-
tional causes, seasonal causes and
other causes.

Teking the first cause, namely,
operational cause, the reasan Wwhy
thege has been deterioration in punc-
tuality of trains is that there has been
a very heavy increase in the goods
trafic. That means on the same sec-
tion, we have to run a much greater
. number of goods trains. To give
" some ides, in 1948-49, the goods train
miles were 4,03,75,000 miles. In 1857-

58, it has increased to 6,28,62,000

train miles. Taking the index of

1948-40 as 100, the increase in the
rym 1857-58 in train miles alone has
-been tn the extemt of 155.7 per cent.
So, it has ipcreased very considerably.
The increase in the case of metre
gauge trdns is even more. Tsking
the M as 100, in 1957-
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in the density of traffic. On a parti-
cular section in the year 1938, the
train miles per running track mile
per day on the broad gauge was 13.8,
whereas in 1957-58 jt has risen to 20.1.
In 1847, the figure was 14°1. It stands
to reason that if there are more
trains running on one particular sec-
tion, then we have to carry much
heavier traffic and a much larger num-
ber of passengers. The other facili-
ties have to be increased accordingly.
1 might say here that the density of
passenger traffic has increased by over
300 per cent. which means the num-
ber of passengers travelling on the
railways has increased by over 300 per
cent.

16.39 hrs.
|Mr. Depury-SPEAKER in the Chair)

In train miles, the increase is 106 and
odd per cent.

As the tempo of the Plan is deve-
loping, we are constantly faced with
the problem of carrying more and
more goods traffic. As production in-
creascs more and more, we have to
carry all the traffic. So, more trains
are necessary. At the same time, the
population of our country is increas-
ing very rapidly. Naturally, that
also affects the position.

. Deputy-Speaker: Family plan-

ning comes in.

Shri Feroze Gandhi: May I suggest
that the hon. Minister should confine
himself to the arguments advanced by
the railways, which we have refuted,
and see how things stand? Why
bring in new things?

Shri Shahnawazs Khan: There are
some other arguments, which I want
the hon. Members to consider. On
the one side, there is a constant
demand for the running of more
goods trains. On the other side,
there is need for running of more and
mpre passenger truins. Then, there
is a constant demand from all quar-
ters of this hon. House that the
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kisans must be given facilities to tour
round the country. So kisan specials
must be run, Then, the students
must see the various development
works in the country.

Shri Hem Barua: Is that not a lame
excuse—excuse about special trains
for kisans and students?

Mr. Deputy-Speaker: In the opinion
of the hon. Member it may be lame;
but it would be good in the opinion
of others. :

Shri Shahnawaz Khan: There is a
constant demand for running of more
and more trains. This creates more
density and more congestion on the
track. Suppose there arc two trains
running either way on one section,
that—two trains from either would
entail four crossings; at four places,
the trains will have to cross each
other. That means that there will
be g certain amount of detention of
the trains. Suppose we introduce
one more train either way. In that
case, the detentions would not be at
six places but nine places. The
trains will have to be detained at nine
different places. If we have to in-
crease it by one more, then there
will be 18 crossings.

Shrl Feroze Gandhi: But don't you
make some allowance for all that in
the time-table?

Shri Shahnawas Khan: Our main
difficulty 1s that the capacity of the
track is limited and all our main linc
tracks are working more or less tu
saturation point. The only remedy is
that ejther the track must be doubled
or it must be electrified. These arc
steps which naturally take time.

As the House is aware, a few
months back we used to have
constant ocomplaints that passepgers
have assaulted the ruilway employees
between Howrah and Burdwan and
that they have taken law in their
own hands. Another thing is that if
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a particular .train is late at one
station, both the trains will have to be
help up. Now, if one train is first
allowed to pass, the passengers of the
other train will come and sit on the
track asking “why should that train
pass first and not this train?”. These
were the difficulties which we were
facing and the House was naturally per-
turbed. Then we electrified the rail-
way line between Howrah and Burd-
wan, efc, a distance of 88 miles. 1
have recently been there and I have
seen how happy the people are.
Trains are running very punctually.
They are maintaining the figure of
90 per cent. punctuality, There is
no over-crowding, which was so
intense at that time, because with
vlectrification we are running more
trains. Where we were running 90
trains we are now running something
bke 110 trains. But jt cannot be done
overnight. Further, it is a very ex-
pensive business. A lot of material
1s imported and we have to cut the
coat according to the cloth. We
have to function within the amount
that 1s given to us.

Shri Hem Barua:

Cutting the
sherwani.

Shri U. L. Patii (Dhulia): What
about the late running on branch
lines? Will you believe me when 1}
say that on the Dhula-Chalisgaon
Branch line punctuality is not even
one per e¢ent.?

Wt wo wto fgat (FHTIR) .
qd oY fogwan £ fr wel we-AAg
£, wgr © afeqr ravad gk W
w&dt §, @y a7 FY warfear £ fgaws
#r gag ymfeay g7 g g7 & 1 w77
s garar A i

e WENa mﬁa?ra?mi
RE

ot 7o wro fRE B9 =Y IWR
agr 4% w1d AEAE
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What I was submitting was that in
order to cope with this great increase
in the goods traffic and the great in-
crease in the number of passengers
we are busy sither with doubling the
line somewhere or electrifying the
line somewhere or creating more
Hne capacity works or remodelling the
yards. Signalling aleo has an im-
portant bearing on the operation of
trains. Wherever the intensity is
very very high we have automatic
signal system.

My hon. friend, Shri Feroze Gandhi,
said that the standard of signalling
was low on certain main lines. We
are taking steps to improve the stand-
ard of signalling.

While 1 am on the subject of sig-
nalling, I may refer to what one hon.
Member—] think it was Shri Feroze
Gandhi—said about the late depar-
ture of the Kalka Mail by several
hours. That is a very regrettable
thing. I remember that very night
one hon. Member of this House rang
me up from the Railway Station at
one o'clock.

Shri Hem Barua: 1 am. or 1 pm.”?

Shri Shahnmawaz Khan: 1 imme-
diately found out the cause of it.

Shri Ferose Gandhi: Mrs. Swami-
nathan is in the Rajya Sabha and
not in the Lok Sabha.

Skl Shahnawaz Khan: No. This
wag another hon. Member from the
Opposite Benches.

The resson was that we were im-
proving the signalling equipment. We
were overhauling lever frames in two
cabins of Delhi West. Overhauling of

2 DECHMMER N Love Muings}  wym
Trains

lover frawnes of cabina wus takem i
::nmmmmm (Intorrug-
).

I woulq like hon. Members to first
listen t0 this and then appreciate our
difficulties. The overhauling of lever
frames of two cabins was tsken in
hand on th 2nd October. This was
the first day when normal cabin
inter-locked system of working at
this extremely busy nerve centre was
suspended. Eight temporary gumtis
were set up and 32 additional Station
Masters and other staff had been
posted at various points as required
by the temporary working instruc-
tions specially framed to ensure safe
train working. All facing and trail-
ing points had to be padlocked—and
there are hundreds of them in Dethi
yards—for train movements during
the time of heavy grouping of import-
ant trains. The fact that one train
had arrived 2 hours and 32 minutes
late resulted in further difficulty as
this was running out of the path of
a number of other important trains,
The yard was dislocated. Unfortu-
nately, during this difficult per od two
coal cranes also failed in the loco
shed, thus delaying the coaling of
shunting and train engines. These
are some of the difficulties.

When signalling equipment fails
each train has to be piloted. There
are so many different points. Each
point has to be set. An ASM. has
to be posted on that point for this
purpose. It has to be padlocked.
That train has to be got safely through
and then another train has to be
brought in safely. All this is inevi-
table in the process of improvement.
I know it is very annoying. We are
trying to make it as painless as
possible.

Shri Braj} Raj Siagh: The pain is
increasing. -1y

Shri Shakmawsas Khan: This is in-
evitable in the process of improve-
ment. I have no doubt that wien
h:vempuumthuemh,



Mr. Deputy-Speaker: It is a conti-
nuous chain; we should not worry
about it,

Shri M. L. Dwivedi: In the process
of improvement, the timings are
deteriorating very considerably; not
in places where lines are made, but
where no work is being done.

shri Shahnawasz Kban: My time is
very limited, Sir.

As 1 said, there has been a very
phenomenal increase in the volume of
passenger traffic.

An Hon. Member: It has decreased
recently.

Shri Shabmawas Khan: Taking the
index of the year 1938-39 as 100, in
the year 1057-58, it was 306: over 300
per cent. increase in the number of
passengers. On the metre gauge, the
index had increased from 100 in
1938-30 to 210. The passenger train
miles have not increased in the samc
proportion. Taking 1938-39 as 100,
the passenger train miles in 1957-58
are only 1089. Hon. Members will
appreciate that on the one hand.
passenger traffic is increasing im-
mensely—it has multiplied by 300 per
cent.—and on the other, the passenger
train miles, the trains that we have
been able to add up so far bar in-
creased from 100 to 106.9. That is
the index of train miles. On the
metre gauge, the position is somewhat
better. Taking the year 1938-39 as
100, the number of passengers in 1957-
58 was 210.5, whereas the index num-
ber of train miles has increased from
100 to 137. The situation in
metre gauge section is better. 1
fute and 1 deny what my hon.
Paadit D. N. Tiwary said oo the
gauge section,

1ok
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Shri Narayanankutty Memon; Fyom
this very point, are we to understand
that because of the additional num
ber of crossings, the time for the
crossing is to be taken over and
above the time given in the time
table?

Shri Shahnawaz Khan: Every cross-
ing adds to the detention and diffi-
culties on lines which are fully
saturated already. That was the

point that I was trying to make.

Mr. Deputy-Speaker: Hon. Members
have put it to the hon. Minister that
these things can be considereq when
preparing the time table. The Rail-
ways have got sufficient experience
of what the difficulties actually are.
These may be taken into account
when the time table is being pre-
pared and a latitude given there sc
that time may not be lost.

Shri A. K. Gopalan: It was con-
sidered also. A train that hds to
start at 5 o'clock starts at 2 o’clock
and reaches late.

Mr. Deputy-Speaker: Now, the hon.
Minister may be allowed to proceed
uninterrupted.

* Shri Shahnawas Khan: I will give
just one illustration regarding the G. T.
Express. The distance from heve to
Madras is over 1300 miles. Out of
that, in spite of all our efforts, there
are still 1200 miles of single linc
track between Delhi and Madras.
Constant work on the improvement of
the track and remodelling of yazds is
going on throughout the line. We
take one block section, we include
that in the time-table. In between
the period, we start work on another.
That cannot be taken. So, there is
constant activity, and hor. Members
who travel from here either south or
east or west would observe the acti-
vity like a beehive on the rallway
tracks. We are all busy trying to im-
prove things.
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Another thing which milita‘es
against punctuality is the over-aged
stock that wé have to keep in service.
The position today is that on the
broad gauge we have to maintain
29.82 per cent. of over-aged loco-
motives and 36.14 per cent. of coaches.
On the metre gauge the number of
over-aged locomotives is 19.35 per
cent,, and coaches 18.7 per cert. We
would very much like to get rid of
this over-aged stock because it is a
constant headache to us. An engine
which is over-aged is giving constant
trouble. It is breaking down. There
are engine failures, but we must rur
the trains. We are faced with the
situation where either we have got to
keep the old stock in service and run
trains anyhow, or run no trains.
That is the situation on certain sec-
tions that we are faced with. That
is why we are forced to maintain a
lugh percentage of over-aged stock
in service.

We are alsoc trying to sce, under
the constant urge of this House, that
we should not waste our money in
purchasing things from abroad which
we can manufacture at home. Lucki-
ly we are almost self-sufficient in
locomotives and in coaches. We arc
trying to produce these in our own
country. That is why we are not im-
porting from abroad. For one thing,
we are very short of foreign ex-
change, and we are¢ trying to conserve
that, with the result that we arc¢
trying to make even old locomotives
work somehow or other in spite of
difficulties.

Another great difficulty which the
rallways have to face, which is con-
nected with this over-aged stock, are
the engine failures. In the year 1957
there were 1,624 cases of engine
failures, roughly about 135 cases of
etigine failures every month. These
engine fajlures are mainly due to the
ol condition ef stock. I would also
like to hke the House into confidence
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poor quality of coal ﬂut the railways
are getting. We have taken up this
matter with the sister Ministry. At
present we are getting coal from the
Coal Commissioner. We have already
taken steps so that the rai'ways may
be allowed to make their own
arrangements to obtain coal from
collieries which produce first grade
coal, and also for the proper inspec-
tion of coal, we are thinking of set-
ting up a coal inspectorate at
Dhanbad. That matter has already
been accepted by the sister Ministry
and arrangements are going ahead
with the setting up of a coal inspec-
torate of railways so that we can at
least go and inspect the coal that is
going to come to us.

Shri Ferose Gandhi: All these
measures are not going to improve
punctuality. It will further detcrio-
rate because of the general inefi-
ciency of the railways which you
refuse to accept.

Shri Shahnawaz Khan: Another
cause has been the signal and control
failures.

Shri Feroze Gandhi: 1t is surpris-
ing that the Deputy Minister has not
answered even a single point that I
had raised.

17 hrs,

Shri Assar; He has not also answer-
ed my question.

Shri M. L. Dwivedi: All these things
were there when the trains were
punctual.

Shri Shahnawas Khan: I am very
glad that a number of hon Members
in this House have focussed attention
on the growing indiscipline among
the staff and other workers c¢n the
railways. That is a thing that has
been disturbing the minds of the
Ministers, the Rallway Board and the
people who are in charge of train
operations, 1 know of certain inst.
ances whers the inguiry committees
have reported that station masters al-
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most felt paralysed because of the
fear of the class IV staff there AN
that I can say is that we are deter-
mined that indiscipline will not be
tolerated in any form, and 1 would
request all the Members of this House
to help us restore discipline of a very
high order

Some bon. Members compared the
punctuality of trains in Japan and
Russia and Germany with the punc-
tuality of our trains. I have not been
lucky enough to go to Germany or to
Russia But I did spend a few days
mn Japan, and on one day, I went and
met the president of the Japanese
railways It was just a courtesy call
that I paid, and I asked him ‘Eow do
you tackle your ticketless travelling
problem?” He gazed at me very
blankly and asked me ‘What do you
mean?’ I said “I am referring to
those people who do not buy any
tickets and who travel without
tickets” He said ‘Such a thing never
happens on our railways It is un-
heard of Then, I asked him ‘How
do you tackle the peisons who pull
chains”” He said, ‘These things neve:
happen on our ratlways’

Shri A. K. Gopalan: Because there
is no cham

Shri Shahnawazx Khan: The discip-
line amongst the workers and also
amongst the general population there
1s 8o high. I am hoping that it will
be a good day for us when our
workers and our general public arc
as well-disciplined as these people
are

All that I can say 1s that I would
request the hon Memwbers of this
House to instil a sensa of Aiscipline
amongst our workers. Many a time,
the workers are incted. Often, the
question is raised here, ‘Oh, the offi-
cers behave like lords, and they look
down upon the staff’.

Shri Hem Barua: Of course, they
do that.

2 DECEMBER 1988

Late Running of 2
Trains 778

Shri Shahnawas Khau: I beg to sub-
mit that that distinction is wearing
off on the railways, ard the less of
interference there is with our workers
from outside, the more efficiently
will our railways work (Interrup-
tions)

Mr. Depufy-Speaker: Order, order.
At least, there should be some dis-
cipline here

Shri Shahnawaz Khan: I was real-
ly amazed when a responsible Mem-
ber of the House ke San A. K
Gopalan said that tne s'aff were
punmished for making suggestions

Shri A. K. Gopalan: Would the
Deputy Minuster allow me to place
before him all the facts so that he
can understand them and then give
his judgment? I had not explained
when I had spoken, occause 1 had no
time

Mr Deputy-Speaker. If the hon
Member had no time then, then how
could he expect to have tume now?

Shri A K. Goplan; 1 had no tim«
then Otherwise, 1 would have ex-
plained the position I shall prove -t

Mr. Deputy-Speaker. The hon
Member may wait for some other
opportunity

Shri A. K Gopelan: Then, let the
Minister also wait fo, some other
opportunity

Shri M. L. Dwivedi: Some more
time should be given for this discus-
sion because there are so many things
to be sad

Mr. Deputy-Speaker: Shall we stait
the debate again?

Shri Shahnmawas Khan.. I would
Lke to inform my hon fiiend, Shr
A. K. Gopalan, that we nave set up
committees on every ralway where
suggestions from workers are invited
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Many of those suggestions are accept-
ed and they are given rewards.

Shri A. K Gopalan: The reward is
punishment

Shri Shahnawas Khan: Some useful
suggestions have bsen qiven to  us.
We have accepteg those suggestions.
All credit to the wurkers wha have
given those suggestions (Interrup-
tions).

Shri Feroze Gandhl: 1 have given
several ideas.

Shri Keshava (Bangalore City):
Decentralisation of power may be one
of the remedies.

Skri Jagjivan Ram: It iz already
decentralised.

Shri Shahnawaz Khan: Shri Harish
Chandra Mathur referred to the lack
of co-ordination betwe2n zones und
pointed out how disrrimination was
shown:- against trains coming from an-
other zone.

Shri M. L. Dwived{: That is a fact.

Shri Shahnawaz Khan: That is not
quite a fact. The rcal position is that
at a station the raceptl.cn facilities—
the number of platirms—are limited.

Shri M. L. Dwivedi: But they give
priority to the trains ct their own
zone and not to others.

Shri Shahnawaz Khan: When trains
are coming in at alncst at the zame

#kri M. L. Dwivedi: Even when
trains come at different times, dis-
crimination is there
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trains are stopped at the outside
signals. It might happen that ona day
one train from oxe zone is held up

and another day awmother train from
another zone is held up. Rut the
difleulty is mot the lack of co-ordi-
nation but lack of reception
facilities.

Shri M. L. Dwivedl; It is wrong.
Trains from the satne zone are held
up. 1 say it repeatediy.

Shri  Radhelal Vyas (Uljaim):

Mathura and Bhopal.

Shri M. L. Dwivedl: And Kanpur.
I wrote several letters and there has
been no response.

Shri Shabmawaz Khan: With these
words, I would again say that we in
the Railway Ministry are not satisfled
with the punctualit; of trains. We
are trying to improve it.

Shri M. L. Dwivedi: They are not
doing anything.

Shri Shahnawaz Khan: We seek the
indulgence of the House. 1 placed
before them the main difficulties that
stand in the way. We are trying to
improve matters by doubling Imes,
by electrification and all those other
methods, and ]I hope the situation will
improve.

17.08 hrs.

The Lok Sabha then adjourned 4§88
Eleven of the Clock on Wednesday,
the 3rd December, 1888,
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453 Natural Gasin Assam 2525-=33 488 Gandhi Bhawans
454 Nationa! Museums  of 489 Bose Board of Ir quiry
India 2533—35 490 Jet Engines
485 Foreign Classics . 2535-36 495 Revision of List of Sche-
456 Indian students abroad 253643 duled Castes and Tribes
4358 University Teachers 2543—4S 492 Devansgan Scnipt
459 Ceatral Ordnence Dospot, 493 Central Pool of Scientists
A
4 Schoh;shlpl 2546—49 494 Electric Crematorium
463 India Office Library 2545—52 UsQ
463 Aliinonal Secretaries 2552—55 No.
464 Rural Education Committee  2555—$7 706 Radio Ceylon’s Commer-
466 World Bank Report on cial Service
Ind1in Economy 2557—60 707 Fire1n Military Stores
467 Hindi Teleprinters 256c—63 708 Privy Purses
o i i S R gy g5 709 Emoluments of Govero-
WRITTEN ANSWERS TO 710 State Bank of India
QUESTIONS 2566—2540 711 Technical Personnel of Coal
Q - Mines
No 712 Social Welfare Centres
461 Higher Tichnological Ins- 713 Untouchability
titute at Mdras 2566-67 714 Trbal Arcas of Bombay
465 Optical Glass 2467 715 Tlhct Distilleries1ir Delhy
469 D:cimal Coinage 2567-68 716 O1l Dnllirgin Bombay State
470 Sunali-Pokhra Road 2.68 717 Lignite Depositsin Kerala
471 Copper Pyrites1n Mysore 3568-69 718 Untouchabihity
472 Corruption 2569 719 B gineermg  College  at
473 Bank Advances 2559-70 Jorhat
474 Integrated Noyvel Project 2570 720 A-med Forces  Benevolent
475 Imporied Locomotives 2570 Fund
476 Steel Re-Rolly g Mulls 1n 731 Socual Welfare Centres 1n
Mdhya Pradesh 2571 UP
477 Water Supply in Delhi 2691472 722 g clc "‘"1 ‘;Ed“wm
- 723 Development of
478 p::,ﬁ%g&%mmy Pn 257873 1n Uttar Pradesh
479 Artfical Porcelain Teeth as73 724 ‘s’“’" Ed“"'“‘]’:‘m“ and
7a§ Visitors  to
480 Seg:nti:vne of Judicsary from 2574 Kashmir .
432 Basic Education 3374-75 736 Electon Peuitions
482 Leave Travel Concession for 727 Birth Centenary of Tagore
Industrial workers 2578 728 Jama Maspdin Dells
483 Folk Songs 2575-76 739 University Laboratories
484 School of Town and Country 730 Income-tax Instalments
Planning 2576 731 Munis g Exgneers

483 Hindu Religious Institutions as76
486 Univensity Grants Com-
minion . as77

437 Seizure of indisn Currency  2577-78

Regional and Statc Boards
7 of"ll':chmul Educsauon.

733 Coal Pricc Reviston Com-
mttee . . .
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2378
2578-79
2579-80

280
2581

2581-82
2583

7583
2583-84
2584

2584
2584-85
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2535-86
2586-87
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2588
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2588-89
2589

2589-90
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25¢6-97

2558-99
2599-3600
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734 Rural Higher Institutions .

73s Budha Parinirvana ]lvann
Memorial

736 Production ir Eharat Elec-
tronics  Private  (Ltd ).
Bangalore

737 P;m;lns in mexchnl Fra-

738 Rehabilitation of' Famxucs of
war victims .

739 Naval Explnslon Pro-
gramme

740 Nationai Coal Dcvclopmmt
Curporation .

741 All India Petroleum Tech-
nological Institute .

742 Scp.\mc High Court Benches
for Labour Appeals.

743 Demands of Delhi Canton-
ment Board Teachers

744 Diploma Institutions

74s Iron On. Dcpoem in Nar-
naul .

746 U. P. S.
Centres.

747 Grants for Sports
748 Bharat Scwuts and Guides

749 Non-Student Youth Clubs
and Centres .

750 Central Advisory Board foy
Tribal Welfare

751 Technical Instirutions
752 Compilation of Gazetieers

753 Roads in Lahaul and Spiti
Arcas

754 Income-tax Am ‘ars

758 Low-shaft Furnace
lant

756 AllIndia Servics of Engincers
787 Deferce College

758 Foreign Grants to Uniser-
sities

l'xammatmn

Pilot

759 Scheduled Castes  and
Tribes in Kerale

760 Oriys Drama .

761 Central Iastitute of Indo-
fogy . .

762" Austrafian Cricket Tenm
763 World Petroleum  Con-
. ference
764 Cnnnrldnz Bndnaeu for
u:ppur Stesl Plant

{ Dany Drarer ]

CorumNs

2601

2601-02
260203
2603
2603
2504
260,
2604-0%

2605
2605-06

2606
2606
2607
2607-0R
2608

2608-0y
2609-10
2610-1t

2611-12
2612

2612-13
2613
2613
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2614
2614-15

2618
261%

2615-16

2616
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QUESTIONS-—contd.

U.S.Q.
No.

765 Naval Exercises

766 Council of Scientific and
Industrial Rescarch

767 Reclassification of Blck—
ward Classes.

768 Discretionary funds
769 Indian citizenship

770 Purchasc of Ami-Submmnc
Frigates . ..

=71 Smuggled Gold suu-d in
Bikaner.

772 Appointment
in Tripura

773 Scizure of currency notes
774 Recrnitment 1o services
775 Military truck accidents

776 Forcign Exchange for West
Indies Cricket Team

~+7 Staff with Ministry of Scicn-
tific Research and Cultural
Affairs

~% Service Continuity and Pro-
bation Period Rules

=79 Gold smuggling

*Ro Welfare Extension pmiecls
in Orissa

~St Administrative Staff Cullch.
Hyderabad.

282 Dethi Public thrar\

783 Tribal Arcas

R4 Adlmmu Technieal
titute

85 Natmnal Advisory C(mncll
for the Education of the
Handicapped

786 Handecarts and wheel bar-
rows for Scavengers

78 Primary Educativn .

788 Dclnt Basic School Teachers

789 Inwurance

790 Effective uwe of md:gcnous
materials.

791 Muslim Immigrants

792 Iro Ore Deposits in Punjab

793 Cheap Editions of Books .

794 Annual National Art !'xhl-
bition . .

795 Petroleum Producu

796 Class IV Empl
Armed Pore:s
ters .

Subject

of S.D. 0’
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84

CoLunMNs

2616-17
2617

2617-18
3618
2618

2619
2619

2019~20

2620
2620-21
2621-22

2622

2622-23

2623
2624

2624

2624-25
2625-2%

2627

2627
2628
2628-29
2639

3929~30
263031
2631-32
2632-33

2633
2633-34

2634—36
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WRIYPRN ANSWERS TO
QUESTIONS.stBnsl.

U':v'o' Subject  Gestnavs

0.

T e i
Cantomments . .

798 EnginteringDiflomn . 2837-38

%99 Coal for Delhi .. %8

800 Corrupdioncases . . »n

8or1 Ccmﬂ dovetnmun eet-
. 2639

802 A 'mnoﬂand in Lune) 2639-40

803 Delhi Police 2540

MOTION FOR ADJOURN-
MENT . 2641-~44

The Spesker withheld his
consent to the moving of an
adjournment motion given notice
of by Sarvashri Ram Sewak
Yadav and Arjun Singh Bhs-
dsuns regarding the situation
arising out of the alleged failure
of the Government of Indi: to
take action on the resolutions

cuned b& the Legislative Agsem-
ties of Untar Pradesh and Bihar
for increase in the price of sugar-
cane .

PAPERS LAID ON THE
TABLE . 2544 —46

The following papers were laid
on the Table :—

(1) A copy of the Report of
the Indian Deleganon to
the Thirteenth  Annual
Mecting of the Boards of
Governors of the Interns-
tional Monetary Fund ard
the Internstional  Bank
for Reconstruction and
Development and  the
Second Annual Meeung
of the Board of Governors
of the Internationa! Finance
Corporation .

(z) A copy of Nonﬁcn'mn
G. S, R. 896 dated the
m "October, 1958, as cor-
rected by Pfoxiﬁelnon No.
G.S.R. 1059 dated the 8th
November, 1958, under
sub-section (2) of Section
13 of the Central Sales
Tax Act, 3956 making
certain amendments to the
Gentnl Sales Tax (Regis-
tration and Tumover
Rules, 1957.

A copy of esch of the
G)dlovln:nmen show-
ing the attion taker by the

289(Al) LBD-9.

".?.S“""“""" “,“,‘.“2""‘....."
statement X
No. II. Lk Sabha.
(#Supplemen- Fourth Scesidi
statementary 1958 of Secand
No. XI. Lok Sabha.
() Supplemen- Third Session,
tary statement :957 of Seeond
No. XIII. Lok Sal
(fv) Supplemen- Flfteenthses-
tary statement ston, !9
No. X. Rirst
bha.
) A of Notification
WA T & SR 1o
dated the 22nd November
3958 urder sub-section (2)
of section 3 of the All
India Services Act, 195%
amcndmenn

certgin
m Indian Police Ser-
vice (Pay) Rules, 1954
(s) A copy of each of the
following Notification under
Secrion 38 of the Centra)
Excises and Salt Act,
1944. making certain fur-
ther amendments to the
Central Excise Rules,
1944 :—
) G. S. R. No. 954 dat=d
the 18th October. 1958
N G. S. R. No. 955 dated
the 18th October, 1958
i} G. 8. R. No. 1016 dated
the tst November 1958
¢(v) G.S.R. No. 1017 dated
the 13t November, 1958
{v) G S.R. No. 1019 dated
the 314t November, 1958

RRPORT OF THE BUSINESS
ADV!SORY %M!TTPE

'nlrty -$econd Report  was
adopted
BILL UNDER CONSIDFRA-
« TION . . - .
Further clause-by-clause consi-
deration of the Parlisment (Pre-
vention of Di ulliﬁclmn) Bitl
as reported by Joint Commu-
ttee wus resumed. The dis-
cussion was kot

2646- 47

2647 - 3773



DIB USSION ORE

Papdit D. N. Tiwary raised a
discussion on the late running of
glinl and fliéuu o:‘u l:;ilwly staff

keep to Sched nmm"
the Deputy Minister of Rnlwlyl
(Shri Shahnswaz Khan) replied
tothe debatc and the discussion
was concluded.

LATE
F TRAINS 2713—80

{ Dasy Fedoug 1

AGENDA FOR 8-
DAY, 3RD DR .

19§8.~— .
clause-by-clause cop-

sideration of the t
vention of Disg X
a8 reported by the Joint Commi-
neeuxdpml:& ::edamm

n

considera! pessing
of the Himachal Pradesh Les;
lative Assembly (Constitu

and Proceedings) Validation





